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LOK SABHA
Wednesday, 22nd December, 1954

The Lok Sabha met at Eleven of
the Clock.

[Mr. DePUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

AUCTION oF Evacuee Houses

*1476. Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to lay a statement on the
Table of the House showing:

(a) the total number of plots and
evacuee houses that were to be sold
in open auction by Government in
the various States;

(b) the number of plots and houses
taat have been sold so far by Govern-
ment; and

(c) when the auctions are likely to
be completed?

The Dcputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (c).
The information is being collected and
will be placed on the Table of the
House in due course.

Sardar Hukam Singh: May I know
whether any record is being kept of
the cases where the displaced persons
in posstssion of the evacuee houses are
not able to buy them and shall have
to vacate those premises?

Shri J. K. Bhonsle: We will keep
such records.

795 LSD,

1778
RECOVERY OF ABDUCTED PERSONS

*1477. Shri S. N. Das: Will the
Prime Minister be pleased to refer
to the reply given to starred question
No. 27 on the 23rd August, 1954 and
state:

(a) whether the two High Powered
Officers of India and Pakistan have
submitted their recommendations to
their respective Governments:

(b) if so, whether the recommend-
ations have been considered and de-
cision taken thereon: and

(c) the steps taken for the imple-
mentation of the decisions taken on
the question of recovery of abducted
persons?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir.

(b and (c). Two officers of tle
Fact Finding Commission have becn
selected by both the countries. Steps
are being taken to set up Special
Hom=2s Besides the above, facilities
to lhe relatives of recovered persons
have been extended and speedy imple-
mentation of the decisions of the
Tribunal has been ensured.

8hri 8, N. Das: May I know whether
in implementing these recommenda-
tions, there has been any strengthen-
ing of the organisation from both
sides?

Sardar Swaran Singh: If by this
question the intention of the hon.
Member is, strengthening by adding
numbers, there has not been any ap-
preciable addition to the numbers of
the staff.
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Shri S. N. Das: May I k.aow whether
there has been an increase in the
intensity of the work of implement-
ing all the recommendations?

Sardar Swaran Singh: So far as we
are concerned, we have always been
doing intensive work for recovery. It
is not as if, as a result of this, we have
intensifleq our efforts; we have always
done our best and we continue to do
our best.

Sardar Hukam Singh: May I know
whether the Government have seen
statlement in the Press by a spokesman
of Pakistan that they have recovered
all the abducted persons and returned
{them?

Sardar Swaran Singh: I had occa-
gion to see something that was report-
ed in the Press. Beyond that, there is
pothing that has been officially com.-
municated to us on that matter,

Sardar Hukam Singh: May I know
whether the Government have any
information whether any of the 2,000
abducted girls that were in the cus-
tody of the officers in the Secretariat
of Pakistan at Karachi and whose
particulars had all been given have
been recovered?

Sardar Swaran Singh: I require no-
tice.
IR qwadia A
*i¥ee. Wt qwo U®mo fradt :
1 ot WY 9 AT AT FAT KGO
f& .
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Shri L, N, Mishra: From the pro-
gress Report, it appears that the
shortfall 1n the working of the Plan
has been higher in percentage in res-
pect of Part B and Part C States. May
[ know whether any special attention
has been given to the question of the
availability of technical personnel, eic.,
for those States?

Shri S. N. Mishra: It is true that the
tempo of development in those areas
has been somewhat slower and one of
the reasons, as assigned by the hon.
Member, is the lack of technical and
administrative personnel. Proper at-
tention is being given to it. In fact,
the Planning Commission had already
recommended a Central Development
cadre which would benefit those areas.
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PILGRIMAGE

*1479. Shri  Krishnacharya Joshi:
Will the Prime Minister be pleased to
state:

(a) the total number of Indians
who went to foreign countries on
pilgrimage during 1954; and

(b) the amount incurred by Gov-
ernment thereon?
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The Deputy Minisier of External
Affairs (Shri Anil K. Chanda): (a)
Information received so far from the
State Governmentg shows that approxi-
mately 13,566 Indians went to foreign
countries on pilgrimage during 1954.

(b) approximately Rs. 12,754/-.

Shri Krishnacharya Joshi: May I
know whether, in view of the fact that
pilgrimage is a religious affair, how
far it is consisient with the secular
policy of the State to incur expendi-
ture on pilgrimages?

The Prime Minister and Minister
of External Affairs and Defence (Shri
Jawaharlal Nehru): The money spent
by us is almost entirely on medical
facilities to see that infections, etc.,
do not spread. If there is Magh Mela
in Allahabad, we do not spend money
over religious matters but on organi-
sing it properly, so that unfortunate
occurrences might not take place.

Shri Krishnacharya Joshi: What
facilities are given to Sikhs who go to
Pakistan and Muslims who go to Haj?

Shri Jawaharla) Nehru: It may per-
haps interest the House to know the
names of places, the countries, abroad
to which pilgrims from India go. One
lot goes to Haj, Saudi Arabia, Iraq,
Iran, Byria, Jordon, Lebanon; an-
other lot goes to Palestine, Egypt,
Turkey, Israel, Persian Gulf; another
lot to Pakistan, Burma and Ceylon
and Tibet; then another to Italy
France.

st e qxfw ;oW R qu S
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INpIAN  FILMS

~4480, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indiap films
exported to Pakistan  during the
current year; and

(b) the number of Pakistani films
imported into India this year?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The requir-
ed Information is not available as
satistics of our export and import trade
in fllms are not maintained by num-

bers,

Shri D. C. Sharma: May 1 know in
what way the statistics with regard
to the export and import of flims are
maintained?

shri Karmarkar; By value, in terms
of money.

Shri D, C. Sharma: What is the
value in terms of money of the films
that were exported to Pakistan?

Shri Karmarkar: The value of
cinema fllms exported to Pakistan
during the first ten months of the cur-

* rent year was Rs. 93,000.

Shri D. C. Sharma: What is the
value of the films imported into Indla
from Pakistan?

Shri Karmarkar: Very little as com-
pared with the earlier figure.

Shri Kasliwal; May I know whether
Pakistan has raised the ban on Indian
films now?

Shri Karmarkar: They have an im.
vort quota, which is a small quota.
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Shri Bhagwat Jha Azad: May I
know how the ban on the import of
Indian films in Pakistan compares
with the extent of Pakistan films im-
ported into India?

Shri Karmarkar: As | said, the im-
port of Pakistan films is very small.
It was about Rs. 19,000 worth, as I see
1 forgot the earlier half of the ques=

tion.

Shri Bhagwat Jha Azad: How does
it compare with our export of fllms
to Pakistan?

Shri Karmarkar: The comparison is
that of 93,000 to 19,000,

RECOMMENDATIONS OF THE ESTIMATES
COMMITTEE

*1481. Shri Nageshwar Prasad
Sinha: Will the Minister of Informa-
tion and Broadcasting be pleased fo
state:

(a) whether Government have
considered the recommendations made
in the Eleventh Report of the Esti-
mates Committee; and

(b) if so, the steps taken or pro-
posed to be taken by Government in
the matter of (—

(i) holding of periodical con-
ferences between the officers
of the Centre and the States
for intensification of rural
publication;

(ii) organising films division on
commercial lines; and

(iii) maintenance of
accounts?

proper

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
report was received in October, 1954,
and the recommendations are under
consideration.

(b) (i) A Conference of Ministers
of Information with the Directors of
Information was held in Delhi in Sep-
tember, 1953, Another such confer-
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pnce of Directors is fixed for the 6th
and Tth January, 1955. Depending
upon the decisions at this conference,
it is proposed to hold more frequent
meetings of State Directors of Infor-
mation for co-ordination purposes.

(ii) A scheme of cost-accounting
has already been approved, i.e., be-
fore the recommendations of the Com-
mittee were received. A list of ap-
proved private producers is also being

drawn up.

(iii) A senior officer of the Audit and
Accounts Department has already been
appointed even before the recom-
mendation of the Estimates Commit-
{ee, on special duty to make his recom-
mendations on this subject and his re-
commendations as and when received
are being implemented.

Shri Nageshwar Prasad Sinha: With
regard to part (b) (i) may I know
what important decisions have been
taken in the conference held in Sep-

tember last?

Mr. Deputy-Speaker: Are they pub-
lished for general information?

Dr. Reskar: We did issue a press
communique at that time giving the
general conclusions. But of course the
proceedings are confidential. 1 can
have the communique sent to the hon.
Member if he wants it.

Shri Nageshwar Prasad Sinha: 1
wanted to know exactly whether the
resolutions that are passed are actual-
ly translated Into action, what are the
reactions of the rural public, whether
such reports are received by the Gov-
ernment or not, and if so what are

they?

Dr. Keskar: Such conferences do not
pass resolutions. They try to evolve
practical steps for certain purposes
and they try to implement them. It
is possible that success might be par-
tial, so we can say it is more or less
successful, As far as rural listening is
concerned one of the main decisions
was to increase the number of com-
munity receiving sets in the villages
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and to take all steps for the further-
ance of this objective,

Dr, Ram Bubhag Bingh: The hon.
Minister said that an officer was deput-
ed even before the recommendations
were made by the Estimates Com-
mittee to go into the matter and he
has studied the problem and submitted
his recommendations before Govern-
ment. May I know the nature of the
recommendations made by that officer
in regard to rural publication?

Dr. Keskar: ] won't be able to give
the specific recommendations. The
officer is a Deputy Accountant-General
of the State of Bombay. He has been
looking into the accounting system and
everything concerning the expenditure
and revenue and he has made certain
definite recommendations for improving
the system of accounting and ex-
penditure. That is something which
is very difficult to lay down here in
detail.

Shri Jaipal Singh: What are the
reasons for treating the proceedings of
such important conferences as confi-
dential?

Mr. Deputy-Speaker: The regular
discussion may be confidential, but the
resolutions or the ultimate decisions
are not confidential—am I to under-
stand like that?

Dr. Keskar: We have released the
decisions taken in a press communi-

que.

Mr. Deputy-Speaker: And, would
care be taken In future that all such
decisions and, in such conferences held
in so far as the proceedings are not
confidential strictly, the copies thereof
will be given to the Library here? Be-
cause I find with respect to matter
which is available, which must be
available to the public either under.
pazette notifications or communiques,
for want of information in the Library
here such questions are put. They
may be avoided

Dr. Heskar: That will be fnne. Sir.
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the House.
[See Appendix VI, annexure No. 25.]
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. Mr. Deputy-Speaker: gvidently the
hon. Member wants i, know If there
is a regular monthly or annual alloca-
tlon on the basis of population or ac-
cording to demand and supply, that is
whatever demands are made are con-
solidated together in a quarterly state-
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ment and allocations made. The gques-
tion is there. The answer does not
meet the question.

Shri - Karmarkar: Now I understand
the question, Sir. The principle on
which the distribution of cemenrt i¢
made is that with regard to important
State requirements like, for instance,
the wvarious irrigation schemes and
Defence requirements they are satis-
fled first. These requirements, I see,
are satisfied almost to the full. Then
comes the C.P.W.D. where the require-
ments are satisfied seventy to eighty
per cent,

Mr. Deputy-Speaker: With respect to
any particular State?

Shri Karmarkar: The normal
C.P.W.D. It is one organisation operat-
ing in various States and principally
in Delhi and roundabout. There we
have been able to satisfy seventy t»
eighty per cent. of the requirements.

Mr. Deputy-Speaker: It is left to
them to distribute to the variour
States?

Shri Karmarkar: I should lik~ to
have notice about that. With regard
tr the demands from the various
States—and there we have a shortage
—we have been able to supply fifty to
sixty per cent. of their requirements.
The particular point which my hon.
friend tried to make out was: if a
particular State is surplus in produc-
tlon is it that that is given less and
if a State produces less it is given
more? We take all the production
into consideration, and owing to the
fact that some of the factories are
situated in Southern India they are at
a little advantage while in North and
North Eastern India the supply has not
been as adequate as it should have
been.

Shri A. M. Thomas: What is our an-
nual production now, and how much
more will be necessary top meet our
requirements, and what steps are Gov-
ernment taking in that regard?
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Shri Karmarkar: My friend will be
glad to know that from an annual pro-
duction of 3'5 million tons as against
a total demand of 5.4 million tons in
1952 we have reached a stage in 1954
where our annual production is 42
million tons as against a demand of
72 million tons, and in 1956-57 we
hope to have a production of 69 mil-
lion tons when we shall not only have
sufficient for our needs but also some
surplus,

st amo owo Fer : ¥ GTER AR AW
g st i dde g mr P et # 2

Shri Karmarkar: We are making
small token exports wherever there is
a surplus which cannot be distributed.
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Mr. Deputy-Speaker: The hon.
Minister has said that it is not on Lhe
basis of population, but on the basis
of demand on an all-India basis, and
whatever is left on a State basis in
accordance with the demands in each
State.

Pandit D. N. Tiwary: May I know
whether Government is aware that this
year, and also last year, North Bihar
was devastated by floods, and whether
any consideration has been shown to
it by allotting more cement to Bihar, or
whether the Government thinks that
the cement will be washed away In
floods and so only a less amount of
cement was allotted?

Shri Karmarkar: So far as my
memory goes we did make a greater
allocation of cement for Blhar. Re-
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garding normal non-flood years, the
normal course continues.

Mr. Deputy-Speaker: May I suggest
this? Hon. Members who come from
various parts, whatever it is, must ge!
into touch with the State Governments
and if any Government has complained
that notwithstanding the floods, enough
cement has not been supplied, they

may ask questions. Otherwise,
hypothetical and ironical statements
whether cement would be washed

away and experiments would be made
in another flood and not now, come to
be made., Therefore, hon. Members
must satisfy themselves that the State
Government has asked for allocatinn
and allotment was not made, and
thereafter, they can ask the Ministler
here for an explanation.

Shri Karmarkar; That would bLe
useful.

Mr. Deputy-Speaker: Otherwise,
what is the meaning of these roving
and fishing questions like this? It does
not serve any purpose.

Shri Karmarkar: They are not of
any use.

Pandit D. N. Tiwary: What was the

demand from Bihar? What portion
was met?
Mr. Deputy-Speaker: What is the

information of the hon. Member?

Pandit D. N. Tiwary: My informa-
tion is that the supply has been less.

Mr. Deputy-Speaker: For general
adoption, I want to make it clear here.
Each State has got a Legislative As-
sembly where those Members can say
that they are as good representatives
of the people as any Member of Parlia-
ment. There are many things. So far
as the requirements of the States are
concerned, they can take up the matter.
Wherever any hon. Member has got
information that the State has not been
supplied and the Government at the
Centre is remiss in its work, he must
satisfy himself and then put questions.
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Asking questions merely for eliciting
information for the purpose of further
cross-examination, I may not be able
to allow.

Pandit D, N. Tiwary: The fact is
this. Year before last, there was some
allotment for the flood-affected places.
This year, I do not see any allotment
for the flood affected places. The de-
mand of the Bihar Government was
more than what has been supplied.

Mr. Deputy-Speaker: There should
be a specific question: for the last
floods, whether any demand was made
for the supply of cement and how
much has been supplied.

Shri Karmarkar: About a particular
flood, I should like to have notice.

MACHINERY

*1483, Shri Gidwani: Will the
Minister of Commerece and Industry
be pleased to state:

(a) how many factories for the
manufacture of electric equipments
are functioning in India at present;

(b) the total amount invested in
these factories; and

(c) how many of them are owned
by Indians?

The Minister of Commerce (Shri
Karmarkar): (a) and (¢). The num-
ber of factories maintained in the Cen-
tral list is about 117 and of them 101
are owned by Indians.

(b) About Rs. 1847 crores is invest-
ed jn the factories which have been
registered or licenced under the Indus-
trles (Development and Regulation)
Act, 1951. Information about others
is not available.

NATIONAL BUILDING ORGANISATION

*1488. Pandit D. N. Tiwary: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the administrative set
up of the National Building Organi-
sation has been completed; and

22 DECEMBER 1954

Oral Answers 1792

(b) the specific work which that
organisation is doing at present?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Necessary posts have been sanctioned
and attempts are being made to recruit
suitable personnel; at present the
Director and Technical Secretary are
in position, besides a small complement
of mimisterial staff.

(b) Apart from the efforts to secure
suitable technical staff, (1) initial ex-
ploratory work, (2) establishment of a
modern Library on building .cience
and technique angd (3) measures for
the collection and proper dissemina-
tion of statistical data and other vilal
information on improved building
methods and techniques and building
materials etc., are in hand. Contacts
are being establisheq with research
#nstitutions and sister organisations
in India and abroad.

Pandit D. N. Tiwary: May I know
whether any survey has been made for
knowing exactly the number of ma-
sons working all over the country.

Sardar Swaran Singh: No. This
Organisation has not undertaken any
such survey.

Pandit D. N. Tiwary: May I know

whether any training is being given in
building works?

Sardar Swaran Singh: Recently
training classes were started in Delhi.
I may add that some State Govern-

ments, particularly the UP. have
undertaken schemes for training
masons,

STATE EMPORIA

*1489. Shri Sanganna: Will the Miris
ter of Commerce and Industry bu
pleased to state:

(a) whether a proposal to open
State Emporia for providing market-
ing facilities for handicrafts is under
the caonsideration of Government; and

(b) if so, the decision taken in the
matter?
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The Minister of Commerce (Shrl
Karmarkar): (a) and (b). The Central
Government have suggested to State
Governments that they should open
regional Emporia where handicrafts
goods produced in all parts of the
country should be stocked on a recipro-
cal basis.

The Central Government would
consider extending financial assistance
for approved schemes in this behalf.

Shri Sanganna: May I know whe-
ther the State Governments have sent
their schemes?

Shri Karmarkar: Yes, Sir. I see that
some of the States have replied.

Shri Sanganna: What is the maxi-
mum cost of the scheme?

Shri Karmarkar: The cost will de-
pend on the schemes submitted.

Mr. Deputy-Speaker; By each State
Government?

Shri Karmarkar: Yes, Sir. After they
submit the schemes, we shall assess
them, screen them and ultimately, it
may be started.

Shri Kasliwal: May I know whether
the Government have any information
as to how many States have their own
emporia in Delhi?

Shri Karmarkar: I have no official
information. 1 know that Kashmir
Government have one; also the Rajas-
than Government. The Central (Gov-
ernment has got one. I understand
the UP. and also Punjab have.

Shri Achuthan: May I know whether
there are any State Governments cven
now which have got emporia in their
capital for the sale of their handicrafts?

Shri Karmarkar: Yes, Sir.
Shri Achuthan: Which are the States?

Shri Karmarkar: 1 should like to
have notice. I know as a matter of
fact, all the bigger States have got
their emporia.

22 DECEMBER 1954

Oral Answers 1794

Shri Sarangadhar Das: Are we to
understand that because of lack of
facilities in the Central Government
emporium here, the U.P., Kashmir and
some other Governments have opened
emporia in Delhi?

Shri Karmarkar: I do not think for
want of facilities. The Central (iov-
ernment emporium has got its own
limitations. The State Governments
want to coax up the sale of their pro-
ducts much more., It is a very gooc
thing that they have got their own

. emporia.

Shri Heda: Is there any proposal
that the emporia of the State Govern-
ments in their own States and in
Delhi should be turned into emporia
for all the handicrafts all over India?

Shri Karmarkar: The idea is this
Some of the States are exhibiting their
own products in their emporia, We
have suggested to them the desirability
of giving scope for the exhibition and:
sale of the products of other States
also so that the sale in the emporia
will go up and it may also indirectly
help the other States and the cause:
of handicrafts as a whole,

Confum«rwm.m Prime MinisTErRs' CoN-
FERENCEH

*1490. 8bri G. P. Sinha: Will the
Prime Minister be pleased to state *the
items on the agenda for the next meet-
ing of the Commonwealth Prime Minis-
ters’ Conference?

The Deputy Minister of Externai
Affairs (Shri Anil K. Chanda): No
agenda for the meeting of the Prime-
Ministers’ Conference has been receiv-
ed. It is not customary to issue gny
formal agenda.

Shri G. P. Sinha: May I know whe-
ther the difficulties faced by the-

Indians in South Africa and other
places in Africa will be discussed
there?

The Prime Minisier and Minister of-
External Affairs and Defence (Shrk
Jawaharlal Nehru): No. Sir.
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Shri G. P. Sinha: May I know whe-
ther the Prime Minister will meet the
Pakistan Prime Minister and discuss
about mutual problems there?

Shri Jawabarlal Nehru: Ifutual
problems in South Africa?

Shri G. P, Sinha: In England.

Shri Jawaharlal Nebru: I shall cer-
tainly meet him; there is likelihood of
that. What we shall discuss is a
matter which 1 cannot say now, It
depends upon the circumstances, what
he wants to discuss and what I want
to discuss.

Shrl G. P. Sinha: May I know whe-
ther the Prime Minister will im-
mediately leave for Russia after attend-
ing the Commonwealth Prime Minis-
iers’ Conference?

Shri Jawaharlal Nehru: .No, Sir. I
shall be returning to India.

May I point out about this Prime
Ministers' conference, that the question
that the hon. Member put about my
discussing the disabilities of Indians
there proceeds from a misunderstand-
ing of the function of that conference?
We do not discuss these things. I°do
not want to discuss them, because to
discuss them there makes the Prime
Ministers’ conference some kind of a
super-State. We do not consider it
that way. If I have to discuss it, I
discuss it with the country concerned,
not in a gathering of Prime Ministers.
We discuss general problems interna-
tional, national ete., mnot controversial
oroblems between two countries there.
in the same way, if the Prime Minis-
ter of Pakistan is there, as I presume
he will be there, we do not discuss any
problem between India and Pakistan
at the Prime Ministers’ conference.
Privately, of course, one can disciss
anything one likes.

Shri M. §. Gurupadaswamy: Just
now the Prime Minister said they are
not going to discuss controversial
problems. Then, may I know what is
the purpose of going to the confarence
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it it is only for discussing non-contro-
versial problems on which all the
countries are agreed?

Shri Jawaharlal Nehru: I said con-
troversial problems as between two
countries, Commonwealth countries,
are not discussed there, because the
Prime Ministers’ Conference is not a
super-State or an: -rganisation decid-
ing those problems. They are dealt
with by the two countries concerned.
The problems that are discussed are
the international situation and a large
number of problems which are increas-
ing tensions, what could be done to
lessen the tensions and so on and so
forth, just as if we go to meet at
Jakarta, we discuss the same problems
in a different context there. When any
few countries meet, the most important
question is that of peace in the world,
and what comes in the way of peace.
These are the major problems that are
discussed and no resolutions are pass-
ed at this conference. It is a discus-
sion; opinion is obtained in this way,
various viewpoints are expressed and
no resolutions are passed.

Shri Joachirm Alva: The Prime Mirlis
ter is aware that the ratification of
the German rearmament and Paris
proposals both by France and England
is followed up by a declaration by
Russia. Now, whatever good may have
been done on the Indo-China front,
whether we shall be......

Mr, Depuiy-Speaker: Is the hon.
Member making a speech?

Shri Joachim Alva: I shall come to
the question, Sir. Will the Prime
Minister be able formally to place or
express our anxiety that the horizons
are being clouded by impending war?

Shri Jawaharlal Nehru: The ques-
tion, of course, has absolutely nothing
to do with this matter. It is as far
removed from {t as the moon or the
stars.

Mr. Deputy-Speaker: Next question.

Shri Jawaharlal Nehru: May I just
add one word? If I may just say this,
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the Prime Minister does not propose to
express his anxiety at any time about
anything.

CORRUPTION IN RIVER VALLEY PROJECTS

*1492, Pandit Munishwar Datt
Upadhyay: Will the Minister of Irrl-
gation and Power be pleased to state:

(a) the number of corruption cases
so far detected in the different river
valley projects and the grades of
officials involved; and

(b) the amount involved and how
the offenders have been dealt with?

The Depuily Minister of Irrigation
and Power (Shri Hathi): Information
is being collected and will be laid on
the table of the House.

INDO-PAKISTAN DiIsPuTE

*1493. Shrimati Tarkeshwari Sinha:
Will the Prime Minister be pleased tn
state:

(a) whether there is any likelihood
of high level talks between India
and Pakistan in the near future for
an amicable settlement of outstanding
problems between the two countries;

(b) whether any official approach
has been made to Government in this
regard; and

(c) if so, the reaction of Govern-

ment in the matter?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(¢). The Prime Minister of Pakistan
has expressed a wish to meet the Prime
Minister of India to discuss outstand-
ing problems between the two coun-
tries. The Prime Minister of India
has welcomed this approach and said
in reply that he is always willing to
have such talks, but that in the near
future, owing to important engage-
ments which will keep him out of
Delhi for most of time, it will be
difficult to arrange a meeting. He has
suggested, however, that meanwhile
some of the outstanding problems
might be considered at official level.
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Shrimati Tarkeshwari Sinba: May I
know whether in view of the fact that
direct talks are being resumed between
India and Pakistan in the near future,
the Pakistan Government is likely to
revise its decision to take the Kashmir
issu¢ to the United Nations Security
Council?

The Prime Minister and Minister of
Externa] Affairs and Defence (Shri
Jawaharlal Nehrn): How can  we
answer as to what the Pakistan Gov-
ernment is likely to do in a hypotheti-
cal contingency?

Shrimati Tarkeshwari Sinha: Be-
cause this is one of the vital issues to
be discussed between India and Pakis-
tan during the direct negotiations, I
would like to know the approach of
the Government of India to this prob-
lem.

Shri Jawaharlal Nehrn: The hon.
Member's question is what the Pakis-
tan Government is likely to do. I can-
not say under any circumstances what
they are likely to do. It is for them
to answer.

Shrimati Tarkeshwari Sinha: Just
now the Minister said that certain
items will be discussed at the official
level. May I know the subjects that
will be discussed at the official level
and the subjects that will be left out
to be discussed at a higher level?

Shri Jawaharlal Nehru: Any subject
that is raised by either party can be
discussed, but, normally speaking, at
the official level, the more important
and difficult questions are not discuss-
ed.

Shrimati Tarkeshwari Sinha: What
has been the reaction of Pakistan to
the Indian proposal that was sent by
the Prime Minister of India that the
two countries should make a joint no-
war declaration?

Mr. Deputy-Speaker: That was long
ago.

Shri Jawaharlal Nebru: That was
many months ago, and Pakistan at that
time was Rot agrssable—over a year
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ago. There has been no fresh approach
on that question, but I cannot say
what their present views are on that
suhject.

Sardar Hukam Singh: The Govern-
ment of India took up this compensa-
tioin scheme on the assumption that it
was no use negotiating with Pakistan
on the evacuee property question,
Now, there are again reports that
Pakistan wants to discuss this question
and that the Government of India per-
haps has agreed to that. Is there any
substance in that report?

Shri Jawaharlal Nehru: I could not
answer the hon. Member precisely
aboul the information. I am not aware
of it, of any such approach, but it is
true that we ourselves have suggested
that various questions—not this parti-
cular nuestion, but various questions—
relating to refugees, evacuees and the
like which have been pending for a
long tirne might be discussed., and we
have suggested that some representa-
tive of our Ministry of Rehabilitation
might go to Karachi for the purpose.
Possibly, even the Minister might go.
There are many other things about
movable property, banks etc, and
others—the hon. Member no doubt
knows—which have been partly decid-
ed, sometimes almost wholly decided,
but not implemented. So, all those
matters remain.

Dr. Ram Subhkag Singh: In view of
the fate of democratic institutions in
Pakistan, may I know whether the
Government of India still stand com-
mitted to discuss the problem of
plebiscite in Kashmir with the Govern-
ment of Pakistan?

Shri Jawaharial Nebru; That is a
question which I cannot answer in a
phrase or two. I will require an hour
to deal with it,

MYSORE RURAL INDUSTRIALISATION °
SCEME

*14%4. Shri N. Rachiah: Will the
Minister of Commerce and Industry
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be pleased to state:

(a) whether the Mysore State
Government have submitted Sir M.
Visveswarayya's Rural Industrializ-
ation Scheme for approval,

(b) whether any financial help has
been asked for by the Mysore Gov-
ernment to implement this Scheme;
and

(¢) if so, the nature of assistance
given to them so far?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). Yes, Sir. Sir
M. Visveswarayya’'s Rural Industriali-
zation Scheme was received from the
Government of Mysore during 1950
and the Government of India sanc-
tioned a sum of Rs. 2,50,000 to that
Government for the implementation of
the Scheme in 1951. In 1952-53, a
further sum of Rs. 25,000 was sanction-
ed for five Centres under the same

" Scheme.

Shri N. Rachiah: May I know, Sir,
whether the Government consider this
scheme as a model scheme? If so,
whether Government will recommend
this scheme to other States to imple-
ment it in those States?

Shri Karmarkar: The scheme is good
in its own way, and certainly when
we generally consider the problem,
that scheme will naturally be consi-
dered.

Shri N. Rachiah: May I know whe-
ther Government will circulate copies
of this scheme to the Members of
Parliament?

Shri Karmarkar: ] think the Mysore
Government will doubtless do this.
They have published the scheme in
their area, as hon. Members must be
aware,

Shri Thimmaiah: May I know whe-
ther the amount given every year is
out of the Consolidated Fund of India
or out of the amount allotted for the
Five Year Plan?

Shri Karmarkar: ] think it comes
out of the budgeted amount for our
Ministry, the Ministry of Commerce
and Industry.
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Supply (Sardar Swaran Singh): (a)
No, Sir, The rate does not vary ac-
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NANDIKONDA PROJECT

«1497. Shri Raghuramaiah: Will the
Minister of Planning be pleased to
refer to the reply given to starred
question No. 139 on the 18th Novem-
ber, 1954 and State:

(a) whether the opinion of the
Andhra Government on the Report
o! wne Technical Committee on the
Nandikonda Project has since been
received,;

(b) if so, whether any decision has
been taken by the Central Govern-
ment regarding the inclusion of that
Project in the First Five Year Plan,
and

(c) if so, the nature of the decision
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) and (c). The Governor, Andhra
State has been authorised to make tha
following statement:

“The Government of India are
prepared to sanction the Nandi-
konda Project subject to the follow-
ing conditions:

(i) The project reports submit-
ted by the Governments of Andhra
and Hyderabad will be subject to
such modifications, if any, as the
Government of India may make,
in the light of the recommend-
ations of the Technical Committee
and the observations of the Gov-
ernments of Andhra and Hyder-
abad thereon,

(ii) The Andhra Government
accepts and agrees to implement,
by legislation and other action,
the filnancial basis of the project
as submitted by the two Govern-
ments or of such other modified
form of the Project as may be
decided upon by the Government
of India in conformity with con-
dition (i).

(iii) The financial basis referred
to in (ii) comprises—

(a) betterment of levy and
water rates;
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(b) sale waste

lands; and

proceeds of

(c) normal realisation of land
revenue.”

Shri Raghuramaiah: May I know
whether the conditions referred to just
now, viz. the levy of the betterment
and water fee, and the sale of waste
land, are usually attached to every
project that is being sanctioned for
inclugion, or whether there is any-
thing special so far as the Nandikonda
Project is concerned?

Shri Hathi: So far as the flve new
schemes that are to be included in the
Five Year Plan are concerned, these
conditions have been laid down for
Chambal and Kosi Projects, This is
the third one, namely the Krishna-
Pennar Project. The other two, name-
ly the Rihand and Koyna Projects are
power projects; so this question does
not arise in their case. But in the
case of the other three, these condi-
tions have been laid down.

Shri Raghuramaiah: May I know
whether the hon. Minister is in a
position to state, subject to these con-
ditions being fulfilled, when the work
on the Project is likely to be com-
menced, whether it will be included
in the First Five Year Plan, and if so,
how soon it is likely to be included?

Shri Hathi: I cannot say the exact
date when the work will start. But
the Government of India have decid-
ed that it will be included in the Plan
subject 1o those conditions. As soon
as we receilve comments from the
Andhra Government, the Planning
Commission will immediately hold a
conference of the two State Govern-
ments, and proceed as quickly as pos-
sible,

Shri Heda: What had been the re-
actions of the Andhra and Hyderabad
Governments, so far as these condi-
tions are concerned?

Shri Hathi: We have not vet receiv-

ed the comments of the Andhra Gov-
ernment,
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Shri Heda: What about the Hyder-
abad Government?

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): The Andhra Gov-
ernment is at present being conduct-
ed, under the President's orders, by
the Governor. So, one can only consult
oneself, if I may say so, at the pre-
sent moment. All one can do is to
consult informally others. Anyhow, 1
should like to say that the Central
Government attach importance to the
rapid beginning and execution of these
schemes.

Shri T. B. Vittal Rao: May I know
whether the Hyderabad Government
have accepted these conditions, or
whether they are only for the Andhra
Government to accept?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): There
was no question of the Hyderabad
Government accepting or not accept-
ing these conditions.

Mr. Deputy-Speaker:
referred to them?

Shri Nanda: That does not affect
them.

wo i woy : w1 A I awen € Pw
oz 3 e & g¢ geddes  wfwn
foar mar &, gun @t dgm w q@Af
mraye § ol @t P g ety gieen &
van war § et be dgw awd 9w
=T ® IR m IEEt 7 g T tear
S ?

Shri Hathi: The Purna scheme is
recommended by the State Govern-
ment to be included in the second Five
Year Plan. The Planning Commis-
sion's Technical Committee is investi-
gating into that.

Was it not

DisTRICT PLANNING AND DEVELOPMENT
COMMITTEES

*1499. Shri L. N. Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that some
Members of Parliament and State
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Assemblies have expressed their in-
ability to work on the District Plan-
ning and Development Committees,
constituted in various States on the
ground that composition of such Com-
mittees with an official as Chairman
does not provide proper atmosphere
for the work; and

(b) if so, whether Government pro-
pose to have those Committees recon-
stituted with a non-official as Chair-
man?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) and (b).
Every State Government has reported
that it has received no such complaint
from Members of Parliament or of
State Legislature.

Shri L. N. Mishra: May I know whe-
ther Government have any  special
difficulty in making a non-official as
the chairman of such a Committee?

Shri S. N. Mishra: The difficulty is
that there has been no difficulty in
working under the present arrange-
ment.

Shri S. N. Das: May I know whether
Government are aware that practically
the District Officer is the chairman of
all such Committees with regard io
development work, and whether Gov-
ernment think it proper that one
office should be burdened with so
many responsibilities, which he can-
not discharge fully, and consequently
the members of those Committees do
not function, anc the sittings of those
Committees are not held regularly?

Shri S. N. Mishra: This question is
noi very clear in its contours. If the
intention of the hon. Member is lo
emphasise that the District Officer
should not be charged with so many
responsibilities, then, of course, the
answer would be different. But in
the context of these advisory com-
mittees, namely the District Develop-
ment Committees, I think the Chair-
manship does not take much of his
time.
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Shri Bhagwat Jha Aszad; Is it not a
fact that the chairman of this Com-
mittee, who is also the District Magis-
trate, calls the meetings very rarely,
as sometimes the dates are not cou-
venient to the Chairman, and some-
times, the dates are not convenient
for the Members of Parliament? I1f
so, may I know whether Government
propose to reconstitute these Com-
mittees so as to shift the initiative
from the officer to the public hands?

Shri S. N. Mishra: This distinction
between officials and non-officials, so
far as the development purposes are
concerned, is not very apt, because we
feel that all are serving the same
cause.

Pandit D. N. Tiwary: May I know
whether Government are aware that
the District Magistrate does not find
any time, and notices to the Members
who are here, and who are members
of Development Committees are 2ot
sent?

Shri S. N. Mishra: No such complaint.
has been received from any District.
Development Committee.

Pandit D. N. Tiwary: But the Mem-
bers here do not receive notices.

Dr. Ram Subhag Singh: May I know
whether Government are sure of the
fact that in the offices of the chair-
men of these Development Commit-
tees, no sort of corruption is going on,
and the peasants who are members of
these Committees are not treated in
certain States on equal footing?

Shri 8. N. Mishra: That kind of com-
plaint also has not been received by
us.
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Mr. Deputy-Speaker: Order, order.
It cannot be too long a gquestion, with
.50 many sub-questions in it.
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Mr, Deputy-Speaker: All that is going
to be discussed now, when the Pro-
gress Report of the Five Year Plan for
‘the year 1953-54 comes up for con-
sideration.

Pandit Munishwar Datt Upadhyay:
May I know whether the amounts al-
lotted for different purposes under this
scheme are being utilised, or most of
them remain unutilised still?

Shri 8. N. Mishra: This guestion is
an entirely different question—far re-
moved from the present gquestion, and
we would like to have notice for that.

SINDRI FERTILIZER FACTORY

*1500. Shri K. C. Sodhia: Will the
Minister of Productiom be pleased to
state the period within which the
development expenditure incurred by
the Sindri Fertilizer Factory on the
training of staff and maintenance of
the town will be written off?

The Minister of Production (Shri
K. C. Reddy): The development ex-
penditure will be written off over a
short period of years according to the
availability of profits for this purpose,
It is difficult to forecast the exact perlod
within which the entire expenditure on
this account will be written off,

A statement, showing the total
amount of such expenditure and the
aAmounts so far written off, is laid on
the Table of the Lok Sabha. [See Ap-
oendix VI, annexure No. 26.]
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Almost two-thirds of the expendi-
ture has been written off in the last
two completed years.

Shri K. C. Sodhia: Oul of these Rs. 3%
lakhs, how much is for training of
staff and what portion for maintenance
of the town? )

Shri K. C. Reddy: I am sorry I have
not got the break-up of the figure here.

Shri K. C. Sodhia: Is the mainten-
ance of the town a proper charge on
an industrial undertaking?

Shri K. C. Reddy. Yes. I do not see
why it should not be.

Shri P. C. Bose: I do not understand
how the maintenance cost of the town-
ship of an industry can be written off
because it is a recurring cost and
should be accounted in the cost of
production.

Shri K. C. Reddy: This amount re-
lateq to the period before January
1952, that is to say, before it was
transferred to the company, and so it
had to be treated on a different basis.

PLANTATION ENQUIRY COMMISSION

*1502. Shrl Biren Dutt: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Plantation Enquiry
Commission has visited the Tea In-
dustry of Tripura;

(b) it so. what are their findings in
regard to the difficulties of the in-
dustry and of the labour;

(c) whether it is a fact that no
medical facilities, sick leave, maternity
allowance or education facilities are

given to the labourers in Tripura tea
gardens; and

(d) if so, the steps proposed to be
taken by Government to introduce the
labour benefit scheme in Tripura?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.
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(b) The
awaited.

Commission’s report is

(c) and (d). According to informa-
tion furnished by the Government of
Tripura, 16 tea gardens in the State
have free primary schools and in other
gardens children get educational faci-
lities at schools situated near these
gardens. Model Rules under the Planta-
tion Labour Act have been framed by
the Central Government and the State
Governments have been requested to
frame similar Rules as early as pos-
sible, when facilities contemplated
under the Act can be given.

FLoop WARNING SysTEM

*1504. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
existing system of flood warning by
means of telephones and telegrams
often breaks down during heavy floods
and storms because of dislocation of
transmission lines;

(b) if so, whether Government pro-
pose to install automatic flood warn-
ing sets and radio-operated rain
gauges in the river basins of flood-
affected areas:

(c) when such sets and gauges are
likely to be installed; and

(d) the names of the areas where
they will be installed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The proposal is under considera-
tion by the various State Governments.

(c) It is proposed to obtain a few
sets under the Technical Co-operation
Mission Programme. These are likely
to be received in about six or seven
months’ time.

(d) Generally in flood-affected river
basins. The arrangements for instal-
lation have not yet been flnalized.

Dr. Ram Subhag Singh: May I know
the estimated cost of these automatic

595 LSD.
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flood warning sets and radio-operated
rain gauges?

Shri Hathi: Each set will cost about
$3,000. We propose to have 20 sets;
so the cost will be $60,000.

Shri K. P. Tripathi: May I know
whether it is a fact that North Assam
gets cut off from the rest of India for
three or four months in the year? If
so, whether it is under contemplation
of Government to replace the telephone
and telegraph sets by radio-operated
sets?

Shri Hathi; The idea is not to replace
the existing telephone and telegraph

" sets by these automatic sets. But they

will be in addition to these. These
will also be installed in those basins,

Shri K. P. Tripathi: Will that area
be considered for this purpose?

Shri Hathi: Yes.

Dr. Ram Subhag Singh: In reply to
part (a), the hon. Deputy Minister said,
‘ves'. May I know whether during the
recent floods also the existing system

broke down?

Shri Hathi;
break down.

In some cases, it did

Shri L. N. Mishra: May I know whe-
ther any special team has been sent to
Kathmandu in this connection? If so,
what is the main purpose of their
vigit?

Shri Hathi: No team has been sent.
But a team is coming in January and
then they will be installed.

CHINA Cray

*1505. Sbri Deogam: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the China clay ore pro-
duced in the country is sufficient to
meet the requirements of the country;

(b) the quantity of China clay im-
ported into the country; and

(c) the reasons for importing it?
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir, so far as
ordinary China clay is concerned.

(b) 1951-52 127 469 cwts,
1952-53 .. 216,698 cwts,
1953-54 193,474 cwis,

(c) Non-availability of suitable clays
for certain specific purposes.

Shri Deogam: May I know whether
the China clay of our country is in-
ferior to foreign clay?

Shri Karmarkar: The China clay of
our country is good enough so far as
it goes. But there are certain varie-
ties which are not available here. We
have to import them.

Shri V. P. Nayar: I find from the
memoirs of the Geological Survey of
India that in the Kundara farms in
Travancore-Cochin, one square mile
will yield about 14 million tons of re-
fined clay, best variety. May I know
whether Government have any plan to
utilise this China clay which is esti-
mated to be about 30 to 40 square
miles in Kundara and another 30 to
40 square miles in Varkala?

Shri Karmarkar: Yes. That variety
of China clay is available only ‘n
limited quantities, the most important
source being Kundara in Travancore-
Cochin, As to what steps are being
taken to exploit it, I should like to
have notice.

Shri V. P. Nayar: The hon. Minister
stated just now that some quantities
are being imported. There is a report
also that the quality of China clay
available in Travancore-Cochin will be
suitable for any purpose for which
China clay is used. 1 want to know
whether Government contemplate tak-
ing any steps immediately so that this
enormous supply of China clay cou'd
be utiiised in India.

Shri Karmarkar: The supply is not
enormous. Regarding the question
proper, I ask for notice.
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Shri Kasliwal: Are Government
aware that in the Bundi and Sawal
Madhopur districts of Rajasthan some
of the best China clay is available,
and if so, what steps do they propose

to take for its exploitation?
" AN

Shri Karmarkar: I shall find out if
it is so, cnd then we shall consider,
if it is possible, as to what use to Le
made of it.

Shri Neswi: May I know whether
this clay is available in the Belgaum
district in Bombay State?

Shri Karmarkar: It is available in
some small quantities in many parts.
I am sure that my hon. friend knows
that the clay which is available in
Dharwar and Belgaum is useful for
SOome purposes.

INDIAN SHIPPING

*1506. Shri Sarangadhar Das: Will
the Minister of Production be pleased
to state:

(a) whether it is a fact that a Vizag-
built Scindia Type Motor Vessel of
7,000 dead-weight tons for coastal
trade is assessed at Rs. 85 lakhs;

(b) whether the price of a similar
vessel built in the UK, is much lower;

(¢) it so, by how much; and

(d) whether in fixing the freight
rate for coastal trade, the price of
Indian made vessels is taken into con-
sideration?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) Scindia Company have
ordered five 7,000 D.W.T. Maierform
vessels on Hindustan Shipyard and the
price for the first vessel has been fixed
at Rs. 85 lakhs and for the subsequent
four vessels at Rs. 84 lakhs each, sub-
ject to the usual escalator clause for
adjustment due to variations in the
prices of steel, timber and machinery.

(b) and (c). No. It is far from easzy
to determine the precise U. K. price
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of a Maierform wvessel but the price
fixed, wiz., Rs. 85 lakhs for the first
and Rs. 84 lakhs each for the further
four ships, after consultation with the
buyers, was on the basis that the price
fixed represented the U.K. parity price
as closely as could be ascertained.

(d) The capital cost of ships is one
of the factors governing the fixation
of freight rates. Although Govern-
ment have the legal powers to fix ihe
freight rates for the coastal trades,
the raies now charged on the coast
have been determined by the Coastal

Conference which is a conference of

shipping companies,

Shri Sarangadhar Das: May I know
if Government are aware that a
recently purchased foreign built ship
cost the company only Rs. 62 lakhs? If
that is so, is it below the UK parity
price?

Shri R. G. Dubey: No. Government
are not aware of any such thing. But
I should like to say ome thing, that
when the Price Committee of _the
Shipyard discussed this problem, this
factor was considered. For example,
the Scindia company had placed an
order with a German shipbuilding firm,
and the price calculated was Rs. 105
lakhs. The price of constructing & simi-
lar vessel in UK. with German acces-
sories is difficult to decide. Shri Dande-
kar who was present there at that time,
in his dual capacity, was consulted.
After considering all these factors, it
was agreed that the UK parity price
would come to between Rs. 83 and
Rs. 85 lakhs.

Shri Sarangadhar Das: What is the
price of a Norweglan ship?

Shri R. G. Dubey: We have no in-
formation.

Shri Joachim Alva: In view of the
persistent demand made by some of
us that we should buy tankers, we
bought a brand new Italian tanker for
Rs. 48 lakhs, May I know, when a
tanker of 8,000 tons costs only Rs. 48
lakhs, how is it that a ship in our own
yard costs double that sum of money?
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The Minister of Production (Shri
K. C. Reddy): The hon. Member is
aware that tankers and ships are of
various capacities.

BuUTTONS

*1507. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the small scale Indus-
tries Board have taken in hand a
scheme for the manufacture of but-
tons from coconut shells; and

(b) if so, the quantity of buttonsto
be produced annually in the country?

The DMinister of Commerce (Shri
Earmarkar): (a) No, Sir.

(b) Does not arise.

Shri S. C. Samanta: Are Govern-
ment aware that in one or two areas
in India these buttons are produced in
villages from coconut shells? Do Gov-
ernment intend to help them in pro-
cessing?

Shri Karmarkar;: The All India
Handicrafts Board have not yet actual-
ly taken up the question of buttons
from coconut shells, but they contem-
plate taking it up in the near future.

WRITTEN ANSWERS TO QUESTIONS
Rapio Licence Fes

*1484. Th. Lakshman Singh Charak:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose
to reduce the licence fee of the Com-
mercial Broadcast Receivers;

(b) whether any representation has
been received from the dealers for re-
duction of licence fee; and

(c) if so, the decision taken there-
on?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Representations for reduction in
the Commercial Broadcast Receiver
licence fee have been received from a
few dealers. The question i{s under
examination.

(c) Does not arise.
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The Deputy Minister of Irrigation
and Power (Shri Hathl): No separate
figures of consumption of electricity in
towns and villages are available.

Forp FoUNDATION TEAM

*1486. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to refer to the replies
given to Starred Question No. 976 on
the 9th December, 1954 and the Gov-
ernment Resolution - dated the Tth
June, 1954, regarding the recormnenda-
tions made by the Ford Foundation
International Planning Team on Small
Industries and state the decisions on
and the progress made in the im-
plementation of the remaining re-
commendations of the Team?

The Minister of Commerce (Shri
Karmarkar): The remaining recom-
mendations are still under considera-
tion,

Sgconp FIVE YEAR PLAN

*:4%7. Shri N. M. Lingam: Will the
Minister of Planning be pleased to
state whether any time-table has
been flxed for the submission of vari-
ous plans by the States to the Plan-
ning Commission for inclusion in the
Second Five Year Plan and for con-
slderation thereof by Parliament?

The Deputy Minister of Planning
(Shri 8. N. Mishra); The programme
for the formulation of the second five-
year plan is at present under the con-
sideration of the Planning Commission.

TRANSFER OF POPULATION

*1491. Shri C. R. Iyyunni: Will
the Minister of Planning be pleased to
state whether the Planning Com-
mission propose to settle some people
from the densely populated areas in

sparsely populated areas to relieve
congestion in the former areas?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A small beginning
has been made in settling persons from
densely-populated to less densely-
populated areas. There are two schemes
for this at present;

(1) settlement of 500 families fromn
Travancore-Cochin on the Central
Mechanised Farm at Bhopal, and

(2) settlement of 8,000 Travancore-
Cochin  families on 50,000 acres of
grasslands in that State,

THe BRAHMAPUTRA

*1495. Shri L. Jogeswar Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have re-
ceived any memoranda from the
Government of Assam containing pro-
posals for the taming of the river
Brahmaputra;

(b) if so, what
suggestions; and

are the main

(c) the financial commitment of
the Government of India in this con-
nection and the share to be borne by
the Government of Assam?

The Deputy Minister of Irrigation
and Power (Shri Hathi); (a) No, Sir.

(b) and (¢). Do not arise.

TEeA INDUSTRY IN KANGRA

*1498. Shri Bheekha Bhai: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to starred question No. 28 on the 15th.
November, 1954 and state:

(a) the amount of financial assist-
ance asked for by the Punjab Govern-
ment under the scheme submitted to
the Central Government; and

(b) the items for which the finan-
cial assistance has been asked for?

The Minister of Commerce (Shri
Karmarkar): (a) Rs. 75,171,
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(b) The scheme is mainly for the
establishment of a factory to serve as
a Laboratory for research work in the
manufacture of tea on modern scienti-
fic lines,

AGENCY SALES SCHEME

*1501. Shri Viswanatha Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the chief features of the
“Agency Sales Scheme” for which the
All India Khadi and Village Indus-
tries Board has received a grant from
Government,

(b) for how long this scheme has
been under operation; and

(c) the names of the States where
it is under operation?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). A statement
is laid on the Table of the House. [See
Appendix VI, annexure No. 27.]

CALIFORNIA TRADE FAIR

*1503. Shri G. L. Chaudhary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the names of the commodities
which had a good sale in the Cali-
fornia State Trade Fair which was
held in September, 1854; and

(b) the total value of the commodi-
ties sold in this fair?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No com-
modities were sold at the California
Trade Fair held at Sacramento this
year, as sales were not permitted.
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The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). As a result of the heavy and
continuous rains that occurred on the
30th September and lst October, some
dampness developed on the walls on
the east and north of the flats which
had then recently been completed. The
Chief - Engineer has satisfied himself
that this is not due to any inferior
quality of the materials used.

TRAINING IN SHIP-BUILDING

*1509. Sardar Igbal Singh: Will the
Minister of Production be pleased to
state the names of scholars or engi-
neers, if any, deputed to foreign
countries to specialise in ship-

building?

The Minister of Production (Shri
K. C. Reddy): A statement is laid on
the Table of the Sabha. [See Appendix
VI, annexure No. 28.]

MACHHALI CHARA COLONY OF
KAILASAHAR

*1510. Shri Dasaratha Deb: Will
the Minister of Rehabllitation be
pleased to state:

(a) whether it is a fact that a sum
of rupees fifty was recovered from
each displaced person of Machhall
Chara Colony of Kailasahar at the
time of payment of relief loan, for
the plrpose of Bazaar construction;

(b) if 86, on what principles;

(c) whether Government have
received any complaints in this re-
gard; and

(d) it so, what steps have been
taken so far in this regard?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) No.

(b) %0 (d). Do not arise.
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Houses IN MAN NAGAR

*1511. Shri Neswi: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the total number of houses in
Man Nagar and their standard rent;

(b) how many of these are allotted
to aefficers drawing over Rs, 1,000 per
month;

(c) the number of officers in the
pay range of Rs. 500 to Rs. 1,000 who
have no houses allotted to them; and

(d) the reasons for not allotting
these houses to the lower salaried
groups (that is below Rs. 500)?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
112; pooled standard rent of each under
F.R. 45-A is Rs. 73 p.m.

(b) 75.
(c) 398.

(d) The accommodation available in
these flats and the cost of these flats
would involve Government in an undue
expenditure on subsidising the accum-
modation of such people, if these are
allotted to those drawing below Rs. 500
as salary as rent recoverable is limited
to 10 per cent. of the emoluments.

FORBIGN INVESTMENT

*1512. Shri K. P. Tripathi: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion has considered the limit upto
which foreign Iavestment -can, with
safety, be permitted in India;

(b) it so, what is that limit;

(c) whether any consideration has
Ibeen given to the necessity or other-
wise of Indianising existing foreign
investments against fresh foreign in-
vestments in India; and

(d) if so, the nature of the decision,
if any, taken in this regard?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). Yes.
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The amount of foreign investment de-
sirable for a country’'s economic de-
velopment cannot be determined in
absolute terms or on a prior considera-
tion. The question is not one of defin-
ing a quantitative limit but of de-
termining the terms and conditions on
which foreign investment can come in.

(c¢) and (d). Transfer of foreign
commercial and industrial assets to
Indian hands has been in progress on
a voluntary basis during the past few
years. No new decisions were called
for.
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The Deputy Minister of External
Aftairs (Shri Anil K, Chanda): (a) and
(b). As a result of inquiries made, it
has been found that one gadhu was dis-
covered lying dead near Rakshastal in
June, 1954, but nobody could say how
he had died. No other death or murder
of pilgrims was reported to the Trade
Agent., The Trade Agent took up this
matter with the Chinese authorities
who replied that the sadhu had died of
hunger and cold and had not been mur-
dered.

Brast FURNACES

*1514. Shri Niranjan Jena: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any foreign firm has
secured permission from Government
to build two blast furnaces in Burn-
pur;
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(b) the proposed installed capacity
of the plant; and

(c¢) the capital invested in it?

The Minister of Commerce (Shri
Karmarkar): (a) to (c¢). No foreign
firm has been permitted by Govern-
ment 1o build blast furnaces in India
on its own account; but Government
have |, recently granted an import
licencé' to the Indian Iron and Steel
Company to import equipment for
building two blast furnaces from the
United Kingdom to be set up at Burn-
pur, in connection with their steel
expansion programme which has been
approved by Government. These blast
furnaces will have a daily capacity of
about 1,200 tons each and are esti-
mated to cost about Rs. 2 crores.

CoTtTON

*1515. Dr. J. N. Parekh: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the total quantity of Indian
cotton consumed by textile mills and
other sources during the year 1953-54;

(b) the carry-over of the cotton
bales during the current season;

(c) the exported quantity of Bengal,
Mathia and Dhollera cotton during
1953-54; and

(d) the policy of Government re-
garding allowing export of short
staple and Dhollera cotton?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). A statement
is laid on the Table of the House.
[See Appendix VI, annexure No. 20.]

(d) The policy is to allow export of
those varieties and such gquantities of
cotton which are surplus to internal
requirements.

CeNTRAL LoAN

*1516. Shri N. A. Borkar: Will the
Minister of Rehabilitation be pleased
to lay a statement on the Table of the
House showing:

(a) the total number of applications
Jor the Central loan received by Gov-
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ernment from the displaced persons of
Madhya-Pradesh;

(b) the number of cases in which
Central Loans have been given so far;

(¢) the number of cases in which
Central Loans have been refused and
the reasons therefor; and

(d) the number of cases still under
consid-ration and the time that will be
taken {or iheir final disposal?

The Deputy Minister of Eehabilita-
tion (Shri J. K., Bhonsle): (a) No
separate statistics are available with
regard to loan applications received
by the Rehabilitation Finance Adminis-
tration from displaced persons in
Madhya Pradesh.

(b) Upto 31st October, 1954, loans
have been sanctioned in favour of
648 applicants.

(c) No separate statistics are being
maintained.

(d) On the 31st October, 1954, 28
loan applications were pending dis--
posal from displaced persons in
Madhya Pradesh. Out of these 27 loan
applications have since been disposed
of in November, 1954. Only one appli-
cation is pending and it is likely to
be disposed of in the next meeting of
the Administration to be held in
January, 1955.

DevELOPMENT OF HILL Districrs

*1517. Shrimati Khongmen: Will the
Minister of Planning be pleased to
state:

(a) the nature of the schemes, it
any, submitted by the Assam Govern-
ment for the development of Autonom-
ous hill districts of Assam under the
First Five Year Plan; and

(b) whether the State Government
have also submitted any schemes for
the development of these districts for
inclusion in the Second Five Year
Plan?

The Deputy Minigter of

(Shri 8. N. Mishra): (a) A statement
‘s laid on the Table of the House.

1See Appendix VI, annexure No.30.]
(b) No, Sir, not yet.
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CONSULTING ENGINEERS

*1518. Shri V. B, Gandhi: Will the
Minister oi Irrigation and Power be
pleased to state whether Gruner
Brothers formerly the Consulting
Engineers of the D.V.C. have been
uappointed on any other project in this
country?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The infor-
mation iz being collected and will be
laig on the Table of the House.

STATE TRADING

*1519. Shri Kasliwal: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are work-
ing on a scheme of State Trading;

(b) if so, whether State Trading
would be confined to internal trade or
foreign trade or both; and

(c) the names of the commodities
which would be brought under the
purview of such a scheme?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). The niatter
is under consideration.

CHANDERNAGORE

* *1520. Shri Tushar Chatterjea: Will
the Prime Minister be pleased to state
the steps taken to implement Govern-
ment's decision on Chandernagore's
representation in the West Bengal
Assembly during the interim period?

The Deputy Minister of Externmal
Affairs (Shri Anil K. Chanda): In
exercise of the powers conferred by
clause (b) of Section 6 of Chander-
nagore (Merger) Act, 1954, the Presi-
dent, in consultation with the Election
Commission, has decided that Chander-
nagore may, by itself, form separate
Assembly constituency for t West
Bengal Assembly.

Necessary notification to amend the
Delimitation of Parliamentary and
Assembly Constituencies (West

Bengal) Order, 1951, was published in
the Garzette of India Exlraordinary
Part II—Section 3, dated the 16th
December, 1954.

The Election Commission will take
necessary steps to conduct the bye-
election in the Chandernagore Assem-
bly Constituency to elect a represen-
tative to the West Bengal Legislative
Assembly in due course.

WooL

*1521. Shrimati Kamlendu Mati
Shah: Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that a very
little quantity of wool has been made
available to Tehri and Garhwal Dis-
tricts from Tibet this year; and

(b) if so, the reason therefor?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). About
2.06,394 1bs. of Tibetan wool have been
imported into Tehri and Garhwal
Districts during June to October, 1954.
This covers the estimated require-
ments of 2 lakh lbs, of Tibetan wool
for ‘the cottage industry in UP. No
complaint has been received about
shortage of Tibetan wool in these
areas.

RADIO MONTH

*1522. Shri Tulsidas: Will the Minis-
ter of Information and Broadcasting
be pleased to state whether Govern-
ment intend observing the Radio Month
every year?

The Minister of Information and
Broadcasting (Dr, Keskar): No deci-
sion has yet been taken in the matter.

AMBERNATH WOOLLEN MILLS

*1522-A. Shri U, M, Trivedl: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that 3,000
workers of the Ambernath Woollen
Mills, Kalyan, Bombay, are faced
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with sudden un-employment and star-
vation; and

(b) if so, the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b).
About 1,000 workers of the evacuee
Mills at Ambernath are at present
reported to be without work owing
to the closure of the Mills.

GAYA COTTON AND JuTE MILLS, LIMITED

Shri V. Missir:
‘1523'{ Shri R. N. Singh:
Will the Minister of Commerce and
Endustry be pleased to state:

(a) whether it is a fact that the
quota of cotton has not been allotted
to the Gaya Cotton and Jute Mills
Limited, Bihar, this year as it has
been allotted to other Mills;

(b) if so, the reasons therefor,

(c) whether it is a fact that the Mill
is going to be closed down as a result
of the non-allotment of the usual quota
of cotton; and

(d) the number of workers who are
likely to be rendered unemployed in
case the Mill is closed down?

The Minister of Commerce (Shri
Karmarkar): (a) The mill has been
allotted its usual quota.

(b) to (d). Do not arise.

INDO-BHUTAN TREATY

*1524. Shri Bimlaprosad Chaliha:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that there
has been a demand for revision of the
Indo-Bhutan Treaty of 1949; and .

(b) if so, what are the modifications
suggested?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government are not
sware of any such demand.

INFORMATION PosTS IN FOREIGN COUNTRIES

*1525. Sardar Hukam Singh: Wil
the Prime Minister be pleased to state:

(a) the total number of Information
Posts in foreign countries that are
centrally guided by the External Publi-
city Division at New Delhi,

(b) whether any of these were
opened during the year 1954; and

(c) whether such posts are in exist-
ence in Switzerland, Mauritius and
Fiji?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
34 posts.

(b) and (c). Information posts have
been sanctioned this year at Berne
and San Francisco. There are no In-
formation Posts in Mauritius and Fiji.

CONSULAR INSTRUCTIONS

*1526. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
state:

(a) whether Government propose to
publish a book containing consular in-
structions; and

(b) if so, the main instructions and
documents it will contain?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government of India do
not propose to issue a book on this
subject for public information. The
Ministry of External Affairs have
taken up the compilation of various
instructions in regard to consular
duties and functions for the guidance
of officials serving abroad. The sub-
jects dealt with, inter alia, are the
usual consular ones such as: (1)
Registration of persons abroad who
are citizens of India; (2) Passports’
and Visas; (3) Procedure for dispos-
ing of estates and assets; (4) Custody
of funds of Indian nationals; (5)
Estates of deceased Indian nationals;
(6) Fees; (7) Exchange Control; (8)
Shipping; (9) Registration of births
and deaths; (10) Marriages; (11) Ex-
tradition; and (12) Notarial Acts.
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SCHOOL BROADCASTS

1527 Shri D. C. Sharma:
' Shri Bahadur Singh:

Will the Minister of Information and
Broadcasting be pleascd to state:

(a) the progress made in school
broadcasts since 1951:

(b) the number of schools receiving
broadcasts now;

(c) the increase in the number of
actual listeners irrespective of the
number of the stations; and

(d) the agency that has been em-
ployed to make the school broadcast
assessment?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Since 18951, School broadcasts
have been started at Lucknow-Allaha-
bad, Patna, Nagpur, Mysore, Hydera-
bad and Ahmedabad Stations of All
India Radio.

During the same period, i.e., 1951
to 3lst July, 1954, the total number
of licences taken out by Schools has
increased from 2,382 to 4,440.

(c) Exact statistics regarding
“actual listeners” are not available.

(d) No separate agency as such
has been set up. Assessments are
made through the advisers and the
panels and by contacts with the listen-
ing Schools and the educational
authorities of the State Governments.
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir,

(b) About 30 per cent. on the
average.

(c) Yes, Sir.
STEEL PLANT

. J Shri Gidwani:
1529, L Shri R. N. §. Deo:

Will the Minister of Production be
pleased to state:

(a) what progress has so far heen
made in the construction of the Steel
plant in Orissa;

(b) how much staff has been recruit-
ed so far; and

(c) the amount that has been spent
up to the 31st October, 19547

The Minister of Production (Shri
K. C, Reddy): (a) A statement is laid
on the Table of the Sabha. [See
Appendix VI, annexure No. 31.]

(b) The total strength of the Staft
recruited by the Hindustan Steel,
Limited, up till the 1st December, 1954,
is 105. Of thig 17 are technical per-
sonnel and 88 are non-technical per-
sonnel. This does not include persons
selected for training.

(c) The total expenditure incurred
by the Hindustan Steel, Limited, upto
the 31st October, 1954, is Rs. 46,35,605.

FORWARD MARKETS COMMISSION

*1530. Shri S. N. Das: Will the
Minister of Commerce and Industry
be pleased to refer to the answer given
ko starred question No, 690 on the
8th September, 1954 and state:

(a) whether the Forward Markets
Commission have finally considered
the question of amending the Indian
Cotton Contract in order to curb
certaln speculative flendencies which
have been in evidence recently; and

(b) if so, the decision taken by
Government?
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) On the recommendation of the
Forward Markets Commission the
following amendments, among others,
have been made in the Bye-Laws of
the East India Cotton Association
Ltd., Bombay in October, 1954, which
govern the Indian Cotton Contract:—

(i) Imposition of margins on
members' daily net open posi-
tion exceeding a certain free
limit,

(ii) prohibition against partners
of member firms transacting
business in their individual
capacily;

(iii) maintenance of records of
transactions by members for
a period of three years; and

(iv) submission of weekly returns
by members showing details
of their daily transactions.

ScrEws AND NUTS

*1531. Pandit D. N. Tiwary: Will
the Minister of Commerce and Industry
be pleased to state:

(a). whether the requirements of
Screws and Nuts in the country are
met by the indigenous production; and

(b) if not, the steps taken to step
up their production?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The re-
quiremenis of Screws and Nuts are
met from the indigenous production to
a very large extent. Certain special
types of Screws as well as some Nuts
which are not produced in the coun-
try or the local production of which
is not adequate, are imported. The
local industry has been advised to
develop these ranges as much as
feasible.

Brockep DUTCH AND INDIAN ASSETS

rl'andit Munishwar Datt
“1532, & Dpachyay:
: Dr. Ram Subhag Singh:
Shri Ibrahim:

Will the Minister of Commerce and
Industry 5c pleased to state:

(a) the amount of blocked Dutch
assets in India,

(b) how did these assets come to be
blocked;

(c) what are the blocked, Indian
assets, if any, in Holland; and

(d) whether any negoliations are
going on and any agreement conclud-
ed on the question of such blocked
assets?

The Minister of Commerce (Shri
Karmarkar): (a) Rs. 12 lakhs, ap-
proximately.

(b) On the occupation of Holland
by Germany during World War II,
Holland became an enemy territory
and all Dutch assets in India were
vested in the Custodian of Enemy
Property, Bombay.

(c) No up-to-date information is
available, but according to the claims
registered by Indian nationals with
the Custodian of Enemy Property, the
Indian assets amounted to Rupees one
and a quarter lakhs approximately, of
which claims of a sum of Rupees one
lakh have been settled.

(d) Yes, Sir. A tenlative agreement
has been reached.

Socio-EcONOMIC SURVEY

*1533. Shri Sanganna: Will  the
Minister of Planning be pleased to
state:

(a) whether a grant of Rs. 3,78,000/-
has been made to the Calcutta Univer-
sity for socioreconomic survey of the
city of Calcutta by Dr. J. P. Niyogi,
Haad of the Economics Department
of that University; and

(b) if so, the progress made so far
in this direction?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The pilot survey has been com.
pleted and the questionnaire finalised.
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The households to be studied h_ave
been listed and the main investiga-
tion has now commenced.

HirakUuD  PROJECT

*1535. Shri L. N. Mishra; Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have decid-
ed to appoint any Chief Technical
Examiners, for major works and big
projects as recommended by the
Public Accounts Committee in para.
57 of their Report on the Hirakud
Dam Project; and

(b) u 80, what
functions?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The matter is under consideration in
consultation with the authorities in
charge of the major projects like the
DVC, Bhakra Nangal, Hirakud,
Tungabhadra, Rihand, Chambal, etc.

would be their

FrLoop CoNTROL

*1536. Shri §. C. Samanta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the nature of the measures pro-
posed to be taken to avert flood dis-
aster in North Bengal before the
ensuing rainy season; and

(b) whether it is a fact that the
construction work of embankments of
Teesta and other rivers was taken in
hand last year very late and as the
works could not be completed in time
the heavy floods resulted in a loss of
about 7 lakhs of rupees on the cons-
truction work only?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Short-
term measures to protect the towns
of Siliguri, Jalpaiguri, Alipurduars,
Mathabanga and Cooch-Behar from
floods and erosion have been under-
taken by the Government of West
Bengal. Considerable portions of the
works at Jalpaiguri and Cooch-Behar
and the entire works at the other
three places are expected to be com-
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pleted before the coming rainy

season.

(b) No, Sir. The Government of
West Bengal have reported that the
protection works could not withstand
the onrush of floods which were
exceptionally high and severe this
year. The extent of loss resulting
from the damage caused to the flood
protection works in Jalpaiguri and
Cooch-Behar  districts was about
Rs, 225 lakhs,

KOREAN PEACE SETTLEMENT

*1537. Shrimati Tarkeshwarl Sinha:
Will the Prime Minister be pleased to
state whether Government have 1nade
an ‘'informal proposal through U.N.
recommending to the Western Powers,
to resume further talks on the
Korean Peace Settlement?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): When
the Korean Question came up before
the General Assembly of the United
Nations early this month, the Indian
delegation tabled a resolution which,
inter alia, expressed the hope that
progress in respect of the settlement
of the Korean Question will be made,
and requested the Governments con-
cerned to take mote of this. The 15
States who participated in the United
Nations action in Korea also tabled a
resolution on the subject which was
basically not different from the Indian
resolution except that it approved the
report on the Korean Political Con-
ference held in Geneva in April to
June, 1954. The 15 Powers' resolution
was approved by the General
Assembly.

DispLACED PERSONS OF BELONIA IN
TRIPURA
*1538. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government are aware
tnat more than two hundred displaced
persons of Belonia in Tripura have not -
¥yet obtained registereq cards in spite
of the affidavit having heen furnished
to the department concerned; ané
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(b) it so, the reason therefor?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(b). The information is being collected
and will be placed on the Table of
the Sabha in due course.

EXTRADITION TREATY BETWEEN [NDIA
AND PAKISTAN

*1539. Sardar Igbal Bingih: Will the
Prime Minister be pleased to refer to
the answer given to starred question
No. 112 oan the 22nd May, 1952 and
state:

(a) whether any extradition treaty
has since been concluded between the
Governments of Indila and Pakistan
after Indiag became a Republic;

(b) if not, the reasons therefor;

(c) the total number of persons
wanted by India who have fled * to
Pakistan and who could not be got
back owing to the absence of an
extradition treaty between the two
countries; and

(d) the number of persons wanted
similarly by Pakistan from India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
No.

(b) There are a number of matters
pending between India and Pakistan
at present and the Government of
India therefore do not think it feasi-
ble {o start negotiations for such a
treaty with the Government of
Pakistan for the present.

(c) and (d). Figures are not readily
available,

Tassar CocooNs

*1540. Shri Deogam: Will the Minis-
ter of Commerce and Industry be
plwased to state:

\a) the name of the region produc-
ing most of the raw tassar silk
coLoons;

(p) the quantity of tassar
yroduced in that area; and

cocoons

(c) whether that area has any ins-
titute for making finished goods, or
any training centre for making finish-
ed products?

The Minister of Commerce (Shri
Karmarkar): (a) Bihar and Madhya
Pradesh.

(b) 230.4 million cocoons.

(¢) There is a Government Silk
Institute run by the State Govern-
ment in Bhagalpur where training is
given in Tassar Silk Weaving.

Evacuee HOUSES IN SiMLA

*1541. Dr, Satyawadi: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of residential eva-
cuee houses allotted on rental basis to
displaced persons at Simla;

(b) the total monthly rent realized
from them;

(c¢) the number of allottees who have
not paid the rent due for six months
or more; and

(d) the number of cancellations of
allotments during the month of
November, 19547

The Deputy Minister of Rehabilita-
tlon (Shri J. K. Bhonsle): (a) 900
(Nine hundred).

(b) and (c). Information is not

readily available.

(d) 9 (Nine).
I q  ®wiE aAfweTor
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The Parliamentary Secretary to the

Prime Minister (Shri J. N. Hazarika):
The Special Officer was appoinied on
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27th September, 1934, and he had
made several tours in the border areas
including Ladakh and Himachal Pra-
desh. Other parts arc inaccessible at
present because of winter. During
the last two months, he has been able
to study the problems involved and
to help in the preparation of develop-
ment and welfare schemes and their
sanction and co-ordination at the
Centre. It will, however, be some time
before a comprehensive report will be
ready on the subject. I is natural,
therefore, that concrete results of co-
ordination etc. may not become appa-
rent until the next working season.
that is, the summer of 1855.

D. V. C

*1543. Shri V. B. Gandhi: Will the
Minister of Irrigation and Power be
pleased to state whether the Damodar
Vaulley Corporation has taken up the
matter of scaling down the rates of
Messrs. Hind-Patel Ltd. in at least
important items in view of Paragraph
4 of Part II of the Agreement?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Yes, Sir. The
DV.C. are conducting negotiations
with the contractors.

TRADE WITH RUSSIA

*1544. Shri Tulsldas: Wil| the Minis-
ter of Commerce and Industry be pleas-
ed to lay a statement on the Table
of the House showing:

(a) the volume and value of ex-
ports to and imports from Russia in

January—September 1854, itemwise;
and
(b) whether the volume of trade

is satisfactory when considered in the

light of the Indo-Russian Trade Agree-
ment?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Two state-
ments showing our imports from and
exports to the U.SSR. during
January—September, 1854, and the
corresponding period of 1953, when

1836

there was no trade agreement between
the two countries, are placed on the
Table of the House. [See Appendix VI,
annexure No. 32.] The statements will
show that there has been some im-
provement in the total trade between
the two countries. There is consider-
able scope for further increase in
trade as contacts develop.

N. E. F. A

*1545. Shri Bimlaprosad Chaliha:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that no
supplies could be dropped in the
NEFA Area recently for want of avia-
tion spirit; and

(b) if so, the arrangements made to
meet the needs of the people in the
abst:nce of aerial supply?

The Parliamentary Secretary to the
Prime Minister (Shri J. N. Hazarika):
(a) and (b). A temporary shortage of
aviation spirit did cause some inter-
ruption in the air-dropping pro-
gramme, but that did not affect the
supply position of our outposts as
these had sufficient rations to last
upto the end of December.

INQUIRY INTO THE CosT OF TYRES

*1546. Sardar Hukam Singh: Will
the Minister of Commerce and Industry
be pleased to refer to the reply given
to starred question No, 311 on the 31st
August, 1954 and state when the re-
port of the Tariff Commission on the
cost of tyres manufactured in this

country is likely to be submitted to
Government?

The Minister of Commerce (Shri
Karmarkar): Sometime next year.

Visas

*1547. Shri Krishnacharya Joshi:

Will the Prime Minister be pleased to
state:

(a) the number of Pukistani natio-
nals who have come to India on short
term visas so far during 1954: snd
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(b) the number of persons who
have returned to Pakistan during the
same period?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
9,95,958.

(b) 9,18,407.

IroN PipE FITTINGS (LI1CENCE)

r Shri G!dwa:

j Shri V. P. Nayar:
Shri Sarangadhar Das:

( Shri R. N. Singh:

*1548,

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it & a fact that for
the second half year of 1954, a quota
of 124 per cent. for imports of malle-
able pipe fittings was fixed and that
this was notified on the 16th June,
1954;

(b) whether it is a fact that a
meeting of both the indigenous pro-
ducers and importers was summoned
for the 22nd July, 1954,

(c) whether it is a fact that a total
ban on the imports of these commo-
dities was announced at this meeting;
ang

(d) if so, whether it is also a fact
that a licence was issued to a parti-
cular firm on the 13th July, 1954,
whereas all other applications were
refused or the ground of total ban?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Yes, Sir.

(e¢) No, Sir. No such announcements
are made at such meetings.

(d) An import licence was issued to
a firm on 13th July, 1954 for import
against important Government and
Quasi-Government Orders. No appli-
cation was refused on the ground of a
total ban.

WATER SUPPLY TO ROURKELA STEEL PLANT

*1549. Shri Sanganna: Will the
Minister of Production be pleased to

refer to the reply given to starred
question No. 171 on the 18th November,
1954 in regard to the Hydrographic
Survey of the potentialities for water
supply from the River Brahmni to
the projected steel plant at Rourkela
and state:

(a) whether any decision has been
arrived at by Government; and

(b) if so, the nature of the decision
taken?

The Minister of Production (Shri
K. C. Reddy): (a) The Technical
Consuliants of the Hindustan Steel.
Limited, have since examined the pro-
posals made by the Chief Enginecer,
Hirakud Dam Project, in his report.
They have made certain counter-
proposals which suggest a compromise
on grounds of economy between the
“non re-circulation” and the ‘'re-
circulation” methods of water supply
to the Plant. The Consultants’ sugges-
tions, have, at their instance, been
referred to the Chief Engineer, Hira-
kud Dam Project for his comments.

(b) Does not arise.

HIDES AND SKINS

*1550. Pandit D. N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
to unstarred question No. 347 on the
7th April, 1954 and state whether the
export of raw hides and skins is still
banned?

The Minister of Commerce (Shri
Karmarkar): Yes, Sir. Export of raw
cow and buffalo hides is still banned.

CANADA

*1551. Shri L. Jogeswar Bingh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that an
Indian student at the University of
British Columbia was refused admit-
tance to St. Helem Hotel in Vancouver;

(b) if so, the reasons therefor;

(c) whether it is a fact that his four
white companions were also refused
service at this hotel; and
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(d) if so, the steps the Indian High
Commissioner in Canada has taken in
the matter?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
to (d). The Government of India
have asked their High Commissioner
in Canada lo make necessary enqui-
ries in the matter. A statement will
be laid on the Table of the House as
soon as these enguiries are com-
pleted.

INDIANS IN SOUTH AFRICA

*1552. Pandit Munishwar Datt
Upadhyay: Will the Prime Minister be
pleased to state whether it is a fact
that the plight of Indians in South
Africa is likely to worsen in view of
the new policy statement by her new
Prime Minister?

The Deputy Minister of Exiernal
Affairs (Shri Anil K. Chanda): The
new Prime Minister of South Africa,
Mr. Strijdom has said in a recent
speech that it might be necessary
to accelerate and expand apartheid
not only in South Africa but beyond
its borders. This statement, coupled
with Mr. Strijdom’s avowed extremist
views on racial problems has given
rise to fears that race relations in
South Africa would deteriorate. How-
ever, the new Prime Minister has also
stated in arecent broadcast that the
non-European population in South
Africa would be treated fairly.

In the present situation it is not
possible to predict the likely course of
events in South Africa or forecast
whether the plight of persons of
Indian origin in South Africa would
be better or worse.

UNEMPLOYMENT IN WesT BENGAL

*1553. Shri S. C. Samanta: Will the
Minister of Planning be pleased to
state:

(a) whether the results of the sur-
vey «f the flve zones in West Bengal
undertaken by the West Bengal
Statistical Bureau have been tabulated
and submitted to Government; and

(b) if so, the results of the survey
especially with regard to the incidence
of unemployment?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b).
Information is being obtained from
the West Bengal Government and will
be supplied when received.

SouTH AFRICA

*1554, Shrimati Tarkeshwarl Sinha:
Will the Prime Minister be pleased
to state:

(a) whether Government are aware
that the South African Government
have permitted the dissolution of the
Rent Board of Lydenburg, Transvaal,
to make it possible to eject Indian
tenants from certain buildings;

(b) the number of Indian tenants
who will be affected by this action;
and

(c) the steps taken or proposed to
be taken by Government in this
matter?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes.

(b) As far as our information goes,
about 75 persons of Indian origin were
likely {o be affected.

(c) Government are not in a posi-
tion to take any effective steps in this
matter. However, we have made a
special report to the United Nations
regarding the difficulties of persons of
Indian origin in South Africa, with
particular reference to the dissolution
of the Rent Board in Lydenburg. The
general question of the treatment of
persons of Indian orgin in South
Africa is also before the United
Nations.

STARVATION DEATHS OF DISPLACED PERSONS
IN  TRIPURA

*1555. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that some
displaced persons died of starvation
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in November 1954 in Bathambari
Basti at Belonia in Tripura; and

(b) if so, the steps Government
propose to take to prevent such inci-
dents in future?

The Deputy Minisier of Rehabilita-
tion (Shsi J. K. Bhonsle): (a) No.

(b)Y Does not arise.

INDIANS IN SOUTiI AFRICA

*1556. Sardar Igbal Singh: Will the
Prime Minister be pleased to state the
number of Indians who have so far
been penalised by the Government of
South Africa for participating in the
passive resistance movement against
the Apartheid policy of that Govern-
ment? '

The Depuly Minister of External
Affairs (8uri Anil K, Chanda): The
last passive resistance campaign by
the Non-Euaiopeans in  South Africa
wns held hout two years ago. Thaye
has been no aclivee movement since
then, We have no information on the
number of pérsuns of Indian origin
who were  peadlived in connection
with this campaign. In this connec-
tion, the hon, Member's aftention is
invited to S'arred Question No. 767,
answered on the 16th Mareh, 1053,

N. E. F. A

*1557. Shri Bimilaprosa®  Chaliha:
Will the Prime Minister be pleased to
refer to the reply given to starred
question No. 142 on the 19th February,
1954 and state the specific recom-
mehdations made . by Dr, Verrier
Elwin, Anthropological Consultant to
the NEFA Administration on important
matters in respect of the tribal people?

The Deputy Minister of External
Affairs {Shri Anil K. Chanda):
1. Proselyfising activities of any form
should be discouraged and there
should be no preaching of superiority
of one religion over other.

II. Art, Culture, bhandicrafts and
nther speeial  charaeteristies of the
fribal peos’ “heedd be preserved as
far as possible.

595 .LSD.

1II. Basic education should be

introduced.

IV. Efforts should be made to intro-
duce Hindi as carly as possible.

V. The officials and the teachers
should be carefully selected and they
should study the language aned cus-
toms of the tribal people.

Buy AMERICAN AcCT

892, Shr: N. B. Chowdhury: Will
the Minister of Commerce and Indus-
try be pleased to state:

ta) whether the Buy American Act
of U.S.A. has aflected our trade with
that country in any way; and

(b) if so, what steps Government
have taken to remove such difficulties?

The Minisier of Commerce and
Industry (Shri T. T. Krishnamachari):
(2) and (b). The maiter is being
examined.

LoAN FOR FERTILIZER-cum-CEMENT
FACTORY

803. Mulla Abdullabhai: Will the
Minister of Corimerce and Industry
be pleased to state:

(a) whether the Madhya Pradesh
Government have asked the Central
Government for any aid or loan for
starting a Fertilizer-cum~Cement

factory in that State; and

(b) if so, the amount that hag been
sanctioned by the Central Goverr.ment
by way cI loan or grant in this con-
nqction!

The Minister of Coinmerce and
Indastry (Shri T. T. Krishnamachari);

(a) No, Sir.
(b) Does not arise.

TeAT THTH €T qUAW

¢R¥. st weaa fag dgan @ =
aifrer A I WA ¢ faavaT
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The Minister of Commerce and

Industry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) Does not arise.

(¢) Before the establishment of a
zinc smelter is  contemplated, it is
necessary to ensure a minimum daily

Name of Industry !

Amount sanctioned

output of ore. Government have under
examination certain proposals for the
development of the mines concerned
towards achieving this minimum ore

output.
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):

The requisite information is given in
the table below:—

‘ Remarks

o |

Grant
Rs. Rs.
: . Information is avai=

(i) Villag» 15,375 40,875 lable upto November

Industrics 1954.

(i) Khadi Information is being collected from the All India Khedi and Vil
Industries Board and will be laid on the table ‘of the House in
due course.

(i) Wool

~ TIndustry Nil Nil
vy Handlooms #7.240 3,19,500
(v) Mee kecping Nil Nil

WOoRK-CHARGED STAFF oF C.P.W.D.

896. Shri Ramananda Das: Will the
Minister of Works, Housing and
Supply be plecased to refer to the
repiy given to starred question No, 331
on the 31st August, 1954 and state:

(a) whether any decision has since
been taken to treat the work-charged
staff in the Central P,W.D. as identi-
cal with regular Government establish-
ments in the matter of pay and
allowances etc; and
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(b) if so, the nature of the decision
taken?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). The matter is under con-
sideration.

Womrk-CHARGED STAFF oF C.P.W.D.
(Chowkidars)

897. S8hri Ramananda Das: Will the
Minister of Works, Housing and
Bupply be pleased to state:

(a) whether it is a fact that mini-
mum wages are applicable to the
chowkidars in the work-charged
establishment in Central P.W.D. for
whom minimum wages have been fix-
ed vide Ministry of Labour Notifica-
tion No. S.R.O.-1065, dated the 11th
July, 1851;

(b) whether it is a fact that accord-
ing to Minimum Wages Rules, no
worker can be asked to work more
than nine hours a day and 48 hours a
week;

(c) if so, whether it is in contra-
vention of the rules that the chowki-
dars are compelled to work twelve
hours a day; and

(d) if so, what steps Government
propose to take to regularize the
matter?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
to (d). The question whether these
thowkidars are governed by this noti-
fication and if so {o what extent, is
under examination of Government.

N. E. F. A,

898. Shri Bimlaprosad Chaliha: Will
the Prime Minister be pleased to
state:

(a) the total nuinber of incidents
that took place in the N.EF.A. area
since 1950 which have resulted in
deaths of Government servants;

(b) the number of persons killed
and the causes for such incidents in
each case; and

(c) the steps that Goverr.ment are
taking to prevent recurrence of such
incidents?

The Prime Minister and Minisle
of External Affairs and Defeno.
(Shri Jawaharial Nehru): (a) to (c¢).
The information is being collected and

will be laid on the Table of the
House when received.
PARAFFIN WAX

899. Sardar Hukam Singh: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the total quantity of paraffin
wax produced in India during 1954 so
far; )

(b) the quantity consumed locally
and the quantity exported during the
same period; and

(c) the amount of the foreign
exchange earned by this export?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
to (c). It is not in the public interest
to disclose information relating to
production and consumption of Petro-
leum products. As regards the quantity
of Paraffin Wax exported upto the
end of June, 1954, and the value of
such exports, a statement is placed
on the Table of the House. [See
Appendix VI, annexure No. 33.]

SurPLY DEPARTMENT STORES

900. Sardar Hukam Singh: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the book value of the stores
that were released to Government
indentors from the 1st January to the
30th November, 1954 by the Director-
General of Supplies and Disposals;
and

(b) the value of surplus stores, not
taken over by Government indentors
or otner priority indentors, sold by (i)

tenders and (ii) public auction?
L]

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Ms. 0.70 crores.

(b) (I) Rs. 597 crures (Book
Value).

(i) Rs. 6;39 crores (Book Value).
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INTERIM RELIBF SCHEME

901. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
o state:

(a) the extent of immediate relief
given under the Interim Relief
Scheme, during 1954, to the investors
of Postal Cecrtificates and depositors
of Post Office Savings Bank whose
accounts could not be transferred from
Pakistan; and

(b) the total amount of claims veri-
fled under this Scheme?

The Depuly Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a)
Rs. 1,16,529.

‘b) Rs. 13,63,910.
MOVANCES TO DISPLACED PERSONS

902, Shri Krishnacharya Joshi: Will
the Minister of Rehabilitation be
pleased to state:

(a) the total amount advanced to-

displaceg persons during 1.54; and

(b) the total amount recovered irom
them during the same period?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bbousle): (a) and
(b). The information is not readily
available, The labour and time in_
volved in collection of this informa-
tion will be incommensurate with the
results to be achieved,

GRANT TO PunjaB

03, Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state the amount granted
for the improvement of small-scale
industries in the Punjab during 1854-
65 so far?

The Minister of Commerce and
Industry (Siri T. T. Krishnamachari):
Rs. 7,11,112.

InDIAN FiLm FESTIVALS

204, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:
(a) whether Indian film festivals

are going to be held in sume countries
of the world; and

(b) if so, the names of those
countries?

The Prime Minister and Minister
of LCxternal Afluirs and Defence
(Shri Jawahlarlal Nehru): (a) and
(b). Yes. In the U.S.A.

INDIAN POLICEMEN IMPRISONED IN
PAKISTAN

905. Shri Nogeshwar Prasad Sinha:
Will the Prime Mirister be pleased to
refer to the reply given to starred
question No. 1347 on the 23rd Decem-
ber, 1953 and state:

(a) whether it is a fact that a dozen
policemen, who were arrested by
Pakistan police on the borders of
Rajasthan and subscquently imprison-
ed for 15 months have since been
released and sent back to India on the
1st October, 1954; and

(b) whether it is a fact that they
were tortured in ti.c Pakistan jail?

The Frime Min ».2r and Minisier
of External  Aidtairs and Defence
(Shri Jawaharlal "Jehru); (a) Two
head constables ad 10 constables
were ambushed by Fakistani police in
Indian {crritory in Rajas.han on the
$Uth July, 1952, and taken away o
Pakistan. They were sentenced to one
year's rigorous imprisonment and a
fine of Rs. 300 each on one count and
seven yecars' rigorous imprisonment
and a finc ol Rs, 2,000 each on anoiher.
As a resull of representations made
by the Government of India they
were releascd on the 23rd September,
1954. '

(b) No, Sir.

ENGINEERS

906. Shri Gidwani: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of sanctioned posts
of Engincers of dilferent cafegories on
all the multi-purpose projects;

(b) how much of the sanclioned
strength is unfilled;

(c) the reasons therefor; and

(d) the steps proposed to be taken
to fill the vacancies?

The Depuely Minister of Irrigation
and Power (Shri Hathi): The requi-
site information in respect of Centrally-
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controlled multi-purpose projects
‘Hirakud, D.V.C. and Bhakhra Nangal
are given below:—

(a)- Senior _-Engineers of
the rapk of Executive Engi-
neers and above 243

Junior Engineers of the
rank below Executive Engi-

neers | 870
(b) Senior Engineers 17
Junior Engineers .. 79

(e) (i) General shortage of suitably
qualified and experienced Engineers;
and

(ii) Time lag between sanciion to
the posts and recruitment of oflicers
from the open market or on deputa-
tion from State Governments.

(d) (i) Schemes for the training of
fresh Engineering graduates and serv-
ing Enginecrs from the States have
b:.en introduced;

(ii) Suitable officers within the
organization are being promoted;

(iii) Officers rendered surplus by
the closing of divisions due to com-
pletion of certain works on the pro-
Jgct are transferred to flll vacancies
elsewhere on the project;

(iv) a scheme is being formulated
for the creation of an all.India Service
of Irrigation Power Engineérs; and

(v) for long-term planning, a Com-
mittee has been appointed to asgsess
the available technical manpower in
the country and make recommcenda-
tions on measures to be adopted to
meet the requirements of technical
personnel for the irrigation and power
projects under execulion and 1o be
undertaken in the future,

TE-d wwEar ¥ oafgeral ar
sferarer

Row oft WXo gEo fag: W
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari);
(a) to (e). All State Governments
were addressed for the desired infor-
mation, Replies have been received
from all except Andhra, Bihar, Delhi,
Travancore-Cochin and Andaman and
Nicobar Islands. Their replies indi-
cate that none of them have so far
openej Home Economics Department.

FOReEIGN FiLMs

908. Shri Bahadur Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of Foreign fllms
previewed by the Examining Com-

mittees and approved for purchase
during 1954; and

(b) the amount spent on their pur-
chase?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Information is being collected
and will be laid on the Table of the
House.

Pandit Munishwar Datt
909. Upadhyay:
Shri Naval Prabhakar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the steps that are being taken
by Government to popularise Indian
tea in foreign countries;

(b) the amount spent over such
campaign during the current year; and

(c) the countries in which these
steps have been taken and the results
achieved so far?
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The Minister of Commerce and
Indusiry (Shri T. T. Krishnamachari):
(a) Seiting up of joint tea promotion
councils or corporations in certain
principal tea producing countries in
collaboration with the tea trade,
participation in International Exhibi-
tions and Fairs, distribution of suit-
able publicity material, posters,
exhibition of fllms etc.

(b) About Rs. 33 lakhs in 1954.

(¢) In the U.S.A., Canada, West
Germany, Eire and the Netherlands
joint tea promotion councils have
been set up. The results in U.S.A. are
reported to be good. In other coun-
trics it is too early to assess the
resulls.

TECHNICAL AID

910. Sardar Hukam Singh: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether India has received any
proposals or offer for technical aid in
equipment and manpower for the Film
Indusiry from any country under the
Colombo Plan or the Point Four Pro-
gramme;

(b) whether any offers have been
ronsidered so far; and

(¢) in case any help is forthcoming,
how it is proposed to be made avall-
able to the Industry?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). No, Sir.

(c) Doues not arise.

RuLes FOR THE ALLOTMENT OF QUARTERS

911. Shri Thimmaiah: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that officers
drawing more than Rs. 500 per month
under the Central Government are al-
lotted quarters next below the class to
which they are entitled if quarters
suitable to their status are not avail-
able; and

(b) if so, the reason why this con-
cession cannot be granted to officers
drawing less than Rs, 500 p.m.?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes.

(b) Unlike those drawing more
than Rs. 500 and above per mensem,
in whose case the priority date is
reckoned from the date of entitle.
ment to a particular class of accom-
modation, those drawing less than
Rs. 500 per mensem are allowed to
count their entire qualifying service
for allotment irrespective of the class
of accommodation to which they may
be entitled from time to time. This
concession was found to be more
advantageous to a larger number of
such officials than the concession of
being made eligible to the next below
class. In any case, officials drawing
less than Rs, 500 per mensem are also
considered for special accommodation
which may be slightly inferior to the
regular accommodation of the appro-
priate class.

SALE OF SURPLUS STORES

912. Shri K. C. Sodhia: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) the total amount realised from
the sale of surplus stores by the Dis-
posal Directorate from the 1st January
to the 31st October, 1954:

(b) the
stores;

total book value of these

(c) the value of the surplus stores
made over to the Disposal Directorate
during the same period and by which
Departments; and

(d) the value of the surplus stores
handed over to other Departments for
use during the same period?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Rs. 3'10 crores,

(b) Rs. 10'59 crores,
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(c) A statement is attached. [See
Appendix VI, annexure No, 34.]

(d) Rs. 057 crores (Book Value).

ELECTRICAL INSULATORS

913. Bhrl Viswanatha Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Government Ceramic Factory at Gudur
in Andhra has been refused permission
to manufacture electrical insulators;
and

(b) if so, the reasons therefor?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) No, Sir. The Government of
Andhra have been advised to re-
examine their plan for the manufac-
ture of electric insulators in the light
of existing and projected capacity for
this item and to use the equipment
already imported for manufacturing
items in short supply such as sanitary-
ware, etc.

(b) The existing and projected
capacity in the country for the pro-
duction of High tension insulators is,
as at present, considered to be more
than adequate to meet the country's
requirements.

VAMSADHARA PROJECT

914. Shri Sanganna: Will the M.nis-
ter of Planning be pleased to refer to
the reply given to Starred Question
No. 21 on the 15th November, 1854 in
respect of the Vamsadhara Project in
the Andhra State and state:

(a) whether the views of the Gov-
ernment of Orissa and Andhra on this
Project have since been received; and

(b) it so, their nature?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). The
project report for the Vamsadhara
Project has not been received so far.
It is understood that consultations are
in progress between the Orissa and

Andhra Governments on details con-
nected with the project.

INDIAN MINISTER IN PHILIPPINES

915, Shri L. Jogeswar Singh: Will
the Prime Minister be pleased 1o state:

(a) whether it is a fact that the
Indian Minister to Philippines, was
quoted in an article in a Delhi paper
on the 12th November, 1954 by Rawle
Knox, as allegedly saying: “What can I
report about this place? It is an
American Colony and Filipinos do not
know it";

(b) whether it is a fact that the
President of the Philippines has taken
exception to the alleged statement; and

(c) what steps Government have so
far taken in the matter?

The Prime Minister and Minister
of External Affairs and Defence
(8hri Jawaharlal Nehru): (a) and
(b). Yes.

(c) Shri Baig has denied having
made such a statement to Rawle Knox.,
Mr. Knox has since issued the follow-
ing s‘atement in the Manila Press. “If
Mr, Baig denies having made such a
remark I have no hesitation in saying
that he must be correct and that my
memory must lave been badly at
fault. Furthermore in discussion with
the Indian Minister I found in his
attitude no trace of unfriendliness
towards the Philippines, only solici-
tude for the future welfare of the
nation”.

Mica
916. Shri Nageshwar Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of foreign firms en-
Raged in the export trade of mica and
their places of business in India; and

(b) the total amount invested by
them in the trade during the years
1952-53, and 1953-54 (up to the 31st
March, 1954)7

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Exports of mica are not
controlled and names of firms in the
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export trade of mica are not register-

ed. Informaiion required 1is, there-
fore,.not readily available.
GRANT TO Ruasi'u.m

917. Shri Bheekha Bbaj: Will the

Minister of Planning be pleazed to state
the amount of aid in the shape of loans
and groants given to the State of Rajas-
ttian so far, during the Plan period for
the following purposes:

(i) Small scale Industries; -
(ii) Small dams;

(iii) Roads; and

(lv) Bricges?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A statement is
plaved on the Table of the House.
ffee Appendix VI, annexure No. 36.]

FoRWARD M ARKETING -

918, Shri Ibrakim: Will the Minister
of Commerce and Industry be pleased
to state the names of the principal com-
modities for which there is forward
marketing in our country?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
Cotton (in the East India Cotton
Association Ltd, Bombay); Non-
edible oilseeds; Coconut oil (permit-
ted in Travancore-Cochin only); spices
(permitted in  Travancore-Cochin
only); bullion; gur; shellac; art silk
Yarn; non-ferrous metals; pulses;
juwar; oilcakes; tobacco; and cashew-
nuts.

LAND ALLOTMENT

919. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have con-
sidered the cases of those allottees
whose lands have been washed away
by the recent floods;

(b) whether there is any reserve of
the evacuee lands still lying unallotted
in the States of Punjab and Pepsu; and
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(¢) if so, whether it is' proposed to
allot these reserved lands to the dis-
plared persons affected by the floods?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) The
Punjab Government ‘have ' received

some reprcsentations - from .alloitees
that during the last monsoons the
lands allotted to them had  been

washed away. These representations
are being inquired Into by the State
Government.

(h) Yes.

(v) The State Government will
consider the question of allotment of
altcrnative  lands on receipt of re-

ports from the District authorl.ties-

who are makmg inquirigs

LOoAN TO. Dlm.\cnn Pmou's ™
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920. Shrl Dasaratha Deb:. Will the

Minister of Rehabilitation be pleased
to state:

(a) the number of displaced pérsons
in Tripura who have been given
notices so far for the repayment of
their loans; and

- (b) the number among them from -

whom it has been realized?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 11,512
persons,

(b) 718 persons,

GOVERNMENT QUARTERS FOR DISPLACED
NS
921, Shri Ramji Verma: Will the

Minister of Itﬂhub:llmtinn be pleased
1o state:

(a) whether it-is a fact-that displac-
ed narsons in mauthorised eogcupation
of Covernment quartiers at Delhi were
n'ven - alternative acotnnmodatibn e
iote eviction; PR Ve

(b) whether

Government have stopped, allotment

_, - ey I
it is also a fapgt that-

af rehabilitation quarters since April |

i953: and
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(c) if so, the manner in which Gov-
ermment propuse to rehabilitate those
displaced persons who as Government
servants, were in authorised occupa-
tion of Government quarters and were
therefore, deprived of rehabilitation
quarters?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes,
in accordance with the Press Note
issued on 13th August, 1949 a copy of
which is placed on the Table of the
Sabha. [See Appendix VI, annexure
No, 36.]

(b) Sale of houses/tenements in
rehabilitation colonies of Delhi was
stopped in April, 1953, in view of the
Compensation Scheme. Allotment of
alternative accommodation to eligible
displaced persons squatting on road-
sides etc. or is unauthorised occupa-
tion of Government gquarters is, how-
ever, still being made.

(¢) Like other displaced persons,
displaced Government servanis also
could purchase houses/tenements/
plots in rehabilitation colonies. Pro-
vision has also been made for the
allotment of accommodation on rental
basis to such of them as are required
to vacate the accommodation allotted
to them by the Estate Officer as a
result of resignation, retirement, dis-
missal, death etc., provided they have
no other place to live in.

RiIVER CAUVERY
922. Shri Boovaraghasamy: Will the
Minister of Irrigation and Power be
pleased to state:
(a) the percentage of water of the
River Cauvery which is being utilised
for irrigation purposes each year;

(b) the total acreage irrigated by
the River Cauvery,;

(c) the percentage of water which is
utilised for Second and Third crops in

a year; and

(d) the percentage of water found
surplus in a year?
595 IJSD-. " - " |

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
The information is being collected
and will be laid on the Table of the
House as soon as possible.

HmaAxkuD Project

923. Shri Sarangadhar Das: Will tha
Minister of Irrigation and Power be
pleased to state the number of Superin.-
tending, Executive and Assistant
Engineers and of Supervisors in the
service of the Hirakud Project, and
the number of engineers from Orissa
in each_ grade?

The Deputy Minister of Irrigatica
and Power (Shri Hathi):—

Designation  Total No.  No. of Ori-

ssa Engineers
Supdtg. Engineers 4 Nil
Executive Engrs. 24 H
Asst. Ex. Engineers 7 -
Asst. Engincers g7 21
Supervisors 382 123

BORDER INCIDENT

924. Shri Gidwani: Will the,Prime
Minister be pleased to state:

(a) whether Government arq aware
that on the 8th December, 1954, some
armed Pakistani Policemen entered
into Indian territory near Pattoke 22
miles from Ferozepur by crossing the
River Sutlej with a view to take
forcible possession of some area of the
Indian territory;

(b) whether it is a fact that this
was their second attempt during the
last fortnight; and

(c) i? so, the action taken by Gov-
ernment in the matter?

The Prime Minister and Minister
of External Affairs and Defence
(Shri Jawaharlal Nehru): (a) to (c).
Information has been called for from
the Government of Punjab (I) and
will be laid on the Table of the House

when received.
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NEF.A,

¢25. Shri Bimlaprosad Chaliha: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Cash Book of the office of the Political
Officer of Subansiri Division, North
East Frontier Agency was missing this
year at the time of the annual audit;

(b) whether it is a fact that the
Register for Contingent Expenditure
was lost last year also at the time of
audit;

(¢) whether [t is a fact that the
audit found a discrepancy of over
Rs, 30,000 between recelpt and ex-
penditure last year and a mysterious

1860

fire gutted the whole office on the samwu
night; and

(d) if so, whether Government pto
pose of institute an enquiry in the
matter?

The Prime Minister and Minister
of External Affairs and Defence
(Shri Jawaharlal Nehru): (a) to (d).
A fire broke out in the office of the
Political Officer, Subansiri Division at
Ziro on 6th March, 1954. The office
building was completely burnt down
and all the official records and furni-
ture were destroyed. A thorough
enquiry has been ordered into the
matter and investigations are still 1p
progress.

- ——
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California Trade Fair, 1817,
CANADA— ‘
Question re—
Canada. 1838-39,
CAPITAL—
Question re—
Blast furnaces.
CAUVERY RIVER—
Question re—
River Cauvery. 1857-58.
CEMENT—

Question re—
Cement,

i)

CENTRAL PUBLIC WORKS DE-
PARTMENT—

Question re—
Work-charged
1843—45.
Work-charged staff of —— (Chow-
kidars). 1845,

1820-21.

1787—91.

of

stall

CHALIHA, SHRI BIMLAPROSAD—

Question by—
Indo-Bhutan Treaty. 1825.
N.EF. A, 1836, 1841-42, 1845.46,
1859-60.
CHANDERNAGORE—
Question re—
Chandermagore. 1823-24,

CHARAK, TH. LAKSHMAN SINGH—

Question by—

Radio licence fee, 1814,

CHATTERJEA, SHRI TUSHAR—

Question by—

Chandernagore. 1823-24,

CHAUDHARY, SHRI G. L.—

Question by—

California Trade Fair. 1817,

CHINA—

Question re—
Pilgrimage. 1781—83.

CHINA CLAY—

Question re—
China clay. 1810—12.

CHOWDHURY, SHRI N. B.—
Question by—
Buy American Act.
CHOWKIDAR(S)—

Question re—
Work-charged stafft of C.P.W.D,

1842,

(—). 1845.
COCOONS—
Question re—
Tassar 1833-34,

COMMERCIAL BROADCAST
CEIVERS—

Question re—
Radio licence fee,
COMMITTEE(S)—

Question re—
District Planning and Develop-
ment ——,  1804—07,

RE-

1814,

COMMODITY (IES)—

Question re—

Forward marketing. 1855.

COMMONWEALTH PRIME MINIS- .
TERS' CONFERENCE—
Question re—

Commonwealth Prime
Conference. 1794—87.

CONFERENCE(S)—
Question re—
Commonwealth Prime
1794—97,
Recommendations o! the Estimates
Committee. 1781—86.

CONSULAR INSTRUCTIONS—
Question re—
Consular instructions.

CONSUMPTION—
Question re—
Cement.

(didz) 1787—91.
Cotton. 1821.
Paraffin Wax.
Vidyut sakti,

(P b 1815,

Ministers’

Miaisters”

1826.

18486,

(367



LOK SABHA

CORRUPTION—

Question re—
—— in River Valley Projects.
1797,

COTTON—

Question re—
Cotton, 1821,

Gaya — and Jute Mills, Limit-
ed, 1825.
D
DACOITY (IES)—
Question re—
Pilgrimage, 1781—83.
DAM(S)—

Question re—
Grant to Rajasthan. 1855.

DAMODAR VALLEY CORP(CORA.-
TION—
Question re—
D.V.C. 1835.

DAS, SHRI RAMANANDA—
Question by—
Work-charged staff of C.P.W.D.
1843—45, -
Work-charged stalf of C.P.W.D.
(Chowkidars). 1845,

DAS, SHRI S. N.—

Question by—

Forward Markets Oommission.
1828-29,

Recovery of abducted persons,
1778—T9. -

Question (Supplementary) by-—
District Planning and Develop-
ment Committees. 1805.

DAS, SHRl SARANGADHAR—
Question by—
Hirakud Project, 1858,
Indian shipping. 1812—14.
Iron pipe fittings (Licence). 1837.
Question (Supplemeniary) by—
State Emporia. 1784.

DASARATHA DEB, SHRI—

Question by—

Displaced persons of Belonia in
Tripura. 1832-33,

Loan to displaced persons in
Tripura, 1856,

Machhali Chara Colony of Kai.
lasahar, 1818,

Starvation geaths of displaced per-

sons in Tripura. 1840-41,
DELHI—
Question re—
National Building Organisation,
1791-92,

Recommendations of the Estimates
Committee. 1784—86,
Sarkari Quarteron ke liye pani
kar ki dar.
@ TR @ tad ot ' o 3
—1801.
State Emporia, 1792—94,

DEO, SHRI R. N, S —
Question by— !
Steel plant. 1828.

DEOGAM. SHRI—
Queslion by-
China clay. 1810—12.
Tassar Cocoons. 1833-34,
DEVELOPMENT—
Question Te—
—— of hill districts. 1821.

DIRECTOR "ENERAL OF SUPPLIES
AND DISPUSALS—
Question re—
Supply Department Stores. 1846.
DISPLACED PERSON(S)—
Question re—
Advances to ——. 1847,
Auction of evacuee houses, 1777.
Central loan. 1821-22.
—— of Belonia in Tripura, 1832.
33,
Evacuee houses in Simla, 1834.
Government quarters for ——,

1856-57,
Interim Relief Scheme. 1847,
Loan to —— in Tripura. 1856.

Machhali Chara Colony c¢f Kai-
lasahar, 1818,

Starvation deaths of — In
Tripura, 1840-41,
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DISTRICT PLANNING AND DEVE.
LOPMENT COMMITTEES—

Question re—
District Planning and Develop-

ment Committees. 1704—07.
DUTCH-ASSETS—
Questjion re——
Blocked Dutch and Indian assets.
1829-30,

DWIVEDI, SHRI M, I,.—

Question by—
Doosri panchvarshia yojna,

wh e i) 177981

ELECTRICAL INSULATORS—

Question re—
Electrical insulators. 1858.

ELECTRICITY—

Question re—
Vidyut sakti.

(g whw) 1318,

EMPLOYEE(S)—

Question re—
Sindri Fertilizer Factory. 1807-
08,

EMPORIA—

Question re—

State ——. 1792—54.

ENGINEER(S)—

Question re—
Consulting ——, 1823,
Engineers. 1848-49,
Hirakud Project. 1858.

ESTIMATES COMMITTEE—

Question re—
Recommendations of the ——,
1784—86.

EVACUEE HOUSE(S)—

Question re—
Auction of —, 1777,
——in Simla. 1834,

EVACUEE PROPERTY (IES)—

Question re—
Indo-Pakistan dispute. 1797—899,

EXPENDITURE—

Question re—

Machinery, 1791,

Pilgrimage. 1781—83.

Sindri Fertilizer Factory, 1307-
08,

State emporia. 1792—94,

Stee! plant. 1828.

EXPORT(S)—

Question re—
Hides and skins. 1838.
Indian fillms, 1783-84,
Mica. 1854-55,
Paraffin Wax. 1846,
Trade with Russia. 1835-36.

EXTRADITION TREATY—
See “Treaty (ies)".
F

FACTORY (IES)—

Question re—
Machinery. 1791.

FAIR—

_Quesf.ion Te—
Caliornia Trade ——. 1817,

FERTILIZER-CUM-CEMENT  FAC=
TORY—

Question re—
l.oan for ——, 1842,

FLI1—

Question re—
Information Post in foreign coun-
tries. 1826,

FILM(S)—
Question re—
Foreign ——. 1850.
Indian ——. 1783-84.
Indian —— festivals, 1847-48,
Recommendations of the Estimates
Committee. 1784—86,

FILM INDUSTRY—

Question re—
Technical aid. 1851.
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FIRM(S)—
Question re—
Mica, 1854-55.
FIVE YEAR PLAN, FIRST—

Question re—
Development of hill districts. 1822.
Nandikonda Project. 1802—04

FIVE YEAR PLAN, SECOND—

Question re—
Doosri panchvarshia yojna.

(TE deadtT gla=m) 1779— 81,

Second Five Year Plan. 1815,
FLOOD(S)—
Question re—
Flood control. 1831-32,

—— Warning System. 1809-10.
Land allotment, 1855-36.

FORD FOUNDATION INTERNA-
TIONAL PLANNING TEAM—

Question re—

Ford Foundation Team. 1815

FOREIGN COUNTRY (IES)—

Question re—
Information Posts in ——, 1826.
Pilgrimage, 1781—83.
Tea, 1850-51,

JFOREIGN FILM(S)—
Question re—

Foreign films. 1850.
FOREIGN FIRM(S)—
Question re—
Blast furnaces. 1820.21,

Mica, 1854-55,

FOREIGN INVESTMENT—
Question re—

Foreign investment. 1819-20.
FORWARD MARKETING—
Question re—
Forward marketing. 1855.

FORWARD MARKETS COMMIS-
SION—
Question re—

Forward Markets Commission.
1828-29,

G
GANDHI, SHRI V. B.—
Question by—

Consulting engineers,
D.V.C. 1835.

GAYA COTTON AND JUTE MILLS,
LIMITED, BIHAR—
Question re—
Gaya Cotton and Jute Mills, Limit-
ed. 1825,

1823.

GIDWANI, SHRI—
Question by—
Border incident. 1858,
Engineers, 1848-49,
Iron pipe fittings (Licence),
Machinery, 1791,
Steel plant. 1828.

GOVERNMENT CERAMIC
TORY—

Question re—
Electrical insulators. 1853.

GOVERNMENT EMPLOYEE(S)—
Question re—
N.EF.A. 1945-46.

1837.

FAC-

GOVERNMENT OFFICER(S)—

Question re—
Rules for the allotment of quar-
ters. 1851-52,
Uttar poorv simant adhikaran.

(Fm qF dimiw APETOr) 1834-35.

GOVERNMENT QUARTER(S)—
Question re—

—— for displaced persons.
57.

Houses in Man Nagar, 1819,

Rules for the allotment of quar-
ters. 1851-52. .

Sarkari Quarteron ke liye pani
kar ki dar.

(@rerR T @ Pad qef e wd
g?) 1801,

GOVIND DAS, SETH—

Question by—
Vidyut sakti.

Py wierr) * 1818,

1856~
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GRANT(S)—
Question re—

Advances to disolaced persons.

1847,
—— to Punjab, 1847,
—— to Rajasthan. 1855,
Rajasthan ko sahayata,

(TS w5t wgraan) 1844,

Socio-Economie Survey. 1830-31.

GRUNER BROTHERS—

Question re—
Consulting engineers, 1823,

GURUPADASWAMY, SHRI M. S.—
Question (Supplementary) by—

Commonwealth Prime Ministers'

Conference. 1795-96.
H

HAJ—
Question re—
Pilgrimage. 1781—83,
HANDICRAFT (S8)—
Question re—

State emporia. 1792—04,
HEDA, SHRI—

Question (Supplementary) by—
Nandikonda Project. 1803, 1804.
State emporia. 1794.

HIDES AND SKINS—

Question re—

Hides ang skins. 1838,
HILL DISTRICTS—

Question re— .

Development of ——, 1822,

HIMACHAL PRADESH—
Question re—

Uttar poorv simant abhikaran.

Fm qf dare syweon) 183425,

HIND-PATEL LIMITED, MESSRS—

Question re—
D.V.C. 1835,

HIRAKUD DAM PRO.JECT—

Question re—
Hirakud Project. 1831, 1858.

HOLLAND—

Question re—
Blocked Dutch and Indian assets.

1829-30,
HOME ECONOMICS DEPARTMENT—

Question re—
Griha-arth vivashta men mahilaon
ka prasikshan

(reonf =an o wigwmat @
wigrgor)  1849-50.
HUKAM SINGH, SARDAR—

Question by—
Auction of evacuee houses. 1777,
Information Posts in foreign coun-

tries. 1828,
Inquiry into the cost of tyres.
1836,

Interim Relief Scheme. 1847.
Land allotment, 1855.56,
Parafin Wax. 1846,

Supply Department Stures, 1846,
Technical aid. 1851,

Question (Supplementary) by—
Recovery of #abducted persons,

1779.
HYDERABAD—

Question re—
Nandikonda Project. 1802—04.

 §

IBRAHIM, SHRI—
Question by—
Blocked Dutch and Indian assets.

1829-30,
Forward marketing. 1855,

IMPORT(S)—
Question re—
China clay. 1810—12.
[ndian films, 1783-84.
Iron pipe fittings (Licence). 1837.
Trade with Russia. 1835-36.

INDIAN (S)—

Question re—
Canada. 1838-30.
Commonwealth Prime Ministers’
Conference. 1794—97,
—— in South Africa. 1839, 1841.
Pilgrimage, 1781—83,
South Africa. 1840,

-*(3?1)
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INDIAN ASSETS—
Question re—
Blocked Dutch and ——. 182330,
INDIAN COTTON CONTRACT—

Question re—
Forward Markets
1828-29,

INDIAN FILM FESTIVALS—

Question re—
Indian fillm festivals.

Comimission.

1847-48,

INDIGENOUS PRODUCTION—

Question re—

Screws and nuts. 1829,
INDO-BHUTAN TREATY—

Question re=—

Indo-Bhutan Treaty. 1823,
INDO-PAKISTAN LCISPUTE(S)—
Question re—
Indo_Pakistan dispute.  i797—89,
INDUSTRY (IES)—
Question re—
Rajasthan ko sahayata
(SR & dgraar) 1844,
Tea — in Kangra. 1816-17.

INFORMATION POSTS—
Question re—

—— in foreign countries.

INTERIM RELIEF SCHEME—
Question re—

Interim Relief Scheme.

1826. |

1847,

IQBAL SINGH, SARDAR—
Question by—

Extradition treaty between India
and Pakistan. 1833.
Indians in South Africa.

Training in ship-building.

1341.
1818,

IRON PIPE FITTINGS—
Question re—

— (Licence). 1837,
IRRIGATION—
Question re - -
River Cauvery, 1857-58.

IYYUNNI, SHRI C, R—

Question by—
Transfer of population.

J

JAIPAL SINGH, SHRI—

Question (Supplementary) by—
Recommendations of the Estimates
Committee. 1786.

1815-16.

JAMMU AND KASHMIR—
Question re—

Indo-Pakistan dispute,

JENA, SHRI NIRANJAN—

Question by—
Blast furnaces,

1797—90.

1820-21,

JOSHI. SHRI KRISHNACHARYA—

Question by—
Advances to displaced persoms.
1847,
Consular instructions.
Pilgrimage. 1781—83.
Visas. 1836-37.

K

KAILASAHAR—
Question re—
Machhali Chara Colony of ——,
1818,

1826.

KAILASH MANSAROVAR—
Question re—
Kailash Mansarovar ko jane wale
Bharitiya teerth yatri

(9T AFEHAR 1 W A WS

arq arfr) 1820,
Pilgrimage, 1781—483.
KANGRA—

Question re—
Tea industry in ——,

KASHMIR—
See “Jammu and Kashmir”.
KASLIWAL, SHRI—

Question by—
State trading. 1823.

Question (Supplementary) bhy—
China clay. 1812,
audian films, 1783,
State emporia. 1793.

1816.
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KATHMANDU—

Question re—

Flood Warning Systein, 1809.10.

KHONGMEN, SHRIMATI—

Question by—
Development of hill districts. 1822.

KOREAN PEACE SETTLEMENT—

Question re—
Korean Peace Settlement. 1832,
KUNDARA FARMS (TRAVANCORE-
COCHIN)—

Question re—

China clay. 1810—12.

L

LABOUR—

Question re~—
Ambernath Woollen Mills.
25,

1824-

I.ADAKH—

Question re—
Uttar poorv simant abhikaran.

(@@ qF @\ atwwT)

1834-35.

LAND—

Question re—

—— allotment, 1855.56,

LICENCE(S)—
Question re—

Iron pipe fittings (——). 1837.
LINGAM, SHRI N, M.—
Question by—
Secong Five Year Plan, 1B15.
LOAN—
Question re—
Central 1821-22,
—— for Fertilizer-cum-Cement
Factory, 1842,
—— to displaced persoas in Tri-
pura, 1856,

Rajasthan ko sahayata.
(TseuTT ®t wgrqar) 1844,

M

MACHHALI CHARA COLONY OF
KAILASAHAR—
Question re=—
Machhali Chara Colony of Kai-

lasahar. 1818.
MACHINE(S)—
Question re—
Machinery, 1791,
MADHOPUR DISTRICT (RAJAS--
THAN)—
Question re—
China clay. 1810—12,

MADHYA PRADESH—

Question re—

Central loan, 1821-22,

Loan for Fertilizer-cum-Cement.
Factory, 1842,

MAN NAGAR, NEW DELHI—
Question re—

Houses in Man Nagar. 1918.
MANUFACTURE—
Question re—
Buttons. 1814.
Electrical insulators. 1853.

MARKETING—

Question re—

Forward ——. 1855.

MARKETING FACILITY (IE3)—
Question re—

State emporia. 1792—94.
MAURITIUS—
Question re—
Information Posts in foreign.
countries. 1826.

MEHTA, SHR] BALWANT SINHA—
Question by—
Jasta galane ka samyantra

(FET TR BT wEA)
1842—44.

Rajasthan ko sahayata
(TR St g 1844.

(373)




MEMBER(S) OF PARLIAMENT—
Question re—

District Planning and Develop-

ment Committees, 1304—07,

Sansad sadasyon ke liye nai flat.

(dwz gzeal & fod &3 "9z)
1817.18.
MICA—
Question re—
Mica. 1854-55.

MILL(S)—
Question re—

Amberaath Woollen ——, 1824..

25,

Gaya Cotton and Jute ——, Limit.
ed. 1825,

“MISHRA, SHRI BIBHUTI—
Question by—
Cement
(riz) 178701 .
Tambacoo se nikala jane wala tael.
(zsar® & fas@r oA AT §9)
1827.28.

.MISHRA, SHRI L. N.—
Question by—

District Planning and Develop-
ment Committees. 1804—07.
Hirakud Project. 1831.
Question (Supplementary) by—
Doosri panchvarshia yojna.
(zafr doadfa Fyorar) 1780,
Flood Warning System. 1810,

MISSIR, SHRI V.—
Question by—

Gaya Cotton and
Limited, 71825.
‘MUSLIMS—
Question re—
Pilgrimage, 1781—83,
MYSORE—
Question re—

_— Rural Industria'isation
Scheme. 1799-1800.

Jute Mills,

LOK SABHA

o —

NANDIKONDA PROJECT—
See “River Valley Project(s)”.
NAYAR, SHRI V, P.—
Question by—
Iron pipe fittings (Licence), 1837.
Question (Supplementary) by—
China clay. 1811.

NESWI, SHRI—
Question (Supplementary) by—
China clay. 1812.
Houses in Man Nagar, 181¢,

NEW DELHI—
Question re—
Government quarters ‘or displaced
persons. 1856-57.

NORTH EAST FRONTIER AGENCY—
Question re—
N.EF.A. 1836, 1841—42, 1845-46,
1859-60. ?
Uttar poorv simant abhikaran,

(3IqT-q4 FrarT wiw For) 1834-1835

0

OIL—
Question re—
Tambacoo se nikala jane wala tael,
(7 & A& 9@ =T 39)
1827-28,

. ORISSA—

Question re—
Hirakud Project, 1858,
Steel plant. 1828.
Vamsadhara Project, 1853-54.

PAKISTAN—
Question re—
Border incident, 1858,

Extradition treaty between India
and —, 1833,

Indian films. 1783.84,

Indian Policemen imprisoned in
—. 1848,

Indo-Pakistan dispute. 1797—99.
Pilgrimage. 1781—83.

Recovery of abducted persons.
1778-79.

Visas, 1836.37,
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PARAFFIN WAX—
Question re—
Paraffin Wax, 1848,

PAREKH, DR. J. N.—
Question by—
Cotton, 1821,

PATIALA AND
STATES UNION—
Question re—

Land allotment.

PHILIPPINES—
Question re—
Indian Minister in ——,

PILGRIM(S)—
Question re—
Kailash Mansarovar ko jane wale
Bhartiya teerth yatri.

(F@rr AFEAST F AT AS

WTdra g arar) 1820
Pilgrimage. 1781—83.

PLANNING COMMISSION—
Question re—
Doosri Panchvarshia Yojna.

(gadr g9adia qrAar) 1779—81,

EAST PUNJAB

1855-56.

1854,

PLANTATION ENQUIRY COMMIS-
SION—
Plantation Enquiry OCommission.
1808-08.

POLICE—
Question re—
Indian Policemen
Pakistan. 1848.

POPULATION—
Question re—
Transter of ——. 1815-18,
POSTAL CERTIFICATE(S)—

Question re—
Interim Relief Scheme. 1847.

PRABHAKAR. SHRI NAVAL—
Question by—
Tea., 1850—51.

imprisoned in

PRICE(S)—
Question re—
Indian shipping. 1812—14.
Inquiry into the cost of tyres.
1836

PRODUCTION—-
Question re—
Cement

(dz) 1787—01.

Paraffin wax. 1846.
Tassar cocoons. 1833-34,
PUBLICATION—
Question re—
Consular instructions, 1826,
PUNJAB—
Question re—
Grant to ——, 1847,
Land allotment, 1855-56.
Tea industry in Kangra, 1816,
PURCHASE—
Question re—
Foreign films, 1850,
Q

QUARTER(S)—
Question re—
Sansad sadasyon ke liye mai flat.
(d92 azeqt & foq @@ wz)
1817.18,
R

RACHIAH, SHRI N.—
Question by—

Mysore Rural

Scheme.

Industrialisation
1799-1800,

RADIO LICENCE FEE—
Question re—
Radio licence fee, 1814.

RADIO MONTH—
Question re—

Radio Month, 1824,

RAGHURAMAIAH, SHRI—
Question by—

Nandikonda Project, 1802—04.
RAJASTHAN—
Question re—
Grant to ——, 1855,
Rajasthan ko sahayata.

(TroreaTT WY gETAAr) 1844
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RAM SUBHAG SINGH, DR.—
Question by—
Blocked Dutch and Indian assets.
1829-30,
Flood Warning System. 1809-10.
Question (Supplementary) by-
District Planning and Develop-
ment Committees. 1806.
Indo-Pakistan dispute. 1799,
Recommendations of the Esti-
mates Committee. 1786,

RAO, SHRI T. B. VITTAL—
Question (Supplementary) by—
Nandikonda Project. 1804,

RECOMMENDATION (S)—
Question re—
Ford Foundation Team. 1815,
of the Estimates Committee.
1784—86,

REDDY, SHRI VISWANATHA—
Question by—
Agency Sales Scheme. 1817.
Electrical insulators, 1853,

REPORT (S8)—
Question re—
Nandikonda Project. 1802—04.
Recommendations of the Esti-
mates Committee. 1784—846,

RIVER VALLEY PROJECT(S)—
Question re—
Corruption in —. 1797,
Nandikonda Project. 1802—04.

ROAD(S)—
Question re—
Grant to Rajasthan. 1855.

ROURKELA—
Question re—
Water supply to ——- Steel Plant.
1837-38.

RUSSIA—
Question re—
Commonwealth Prime Ministers’
Conference, 1794—87.
Trade with ——. 1835.36,

SALE—
Question re—
—— of surplus stores. 1852,53.

LOK SABHA

SAMANTA, SHR] S. C.—

Question by—
Buttons, 1814, -
Flood contiol, 1831-32,
Unemployment in West
1839._40.

Bengal,

SANGANNA, SHRI—
Question by—
Socio-economic  survey, 1830-31.
State emporia. 1792—94.
Vamsadhara Project. 1853.54,
Water supply to Rourkela Steel
Plant, 1837.38.

SATYAWADI, DR.—

Question by—
Evacuee houses in Simla, 1834.
Sarkari Quarteron ke liye pani
kar ki dar

(e #acd & foq o wT
FT IT) 1801

SCHEME(S)—

Question re—

Mysore Rural Industrialisation
—. 1799-1800.

State emporia. 1792—94.

SCHOOL BROADCASTS—

Question re—
School broadcasts. 1827.

SCREWS AND NUTS—

Question re—
Screws and nuts, 10829,

SHAH, SHRIMATI KAMLENDU
MATI—
Question by—
Wool. 1824,

SHARMA, SHRI D. C.—

Question by—
Grant to Punjab, 1847,
Indian film festivals. 1847-48,
Indian films., 1783 .84,
School broadcasts. 1827.

SHIP(S)—

Question re~—
Indian shipping. 1812—14.
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SHIP BUILDING—
Question re—
Training in —,
SIKHS—
Question re—
Pilgrimage.
SIMLA—

Question re—
Evacuee houses in -—, 1834,

SINDRI FERTILIZER FACTORY—
Question re—
S ndri Fertilizer
08,

SINGH, SHRI L, JOGESWAR—
Question by—

1818,

1781—83,

Factory, 1807.

Canda. 1838-39.

Indian Minister in Phil‘ppines.
1854.

The Brahmaputra. 1816,

SINGH, SHRI R. N.—

Question by—

Gaya Cotton and Jute Mills,
Limited, 1825,

Griha-arth vivastha men mahilaon
ka prashikshan. (Tg-ya1 3qFEAT

# afgenal #1 wfaww) 1849—50
Iron pipe fittings (Licence). 1837.
Question (Supplementary) by—
Cement.

(Fraz) 1789,
SINHA, SHRI G. P.—

Question by—

Commonwealth Prime DMinisters'
Conference. 1794—07,
SINHA, SHRI JHULAN-—
Question by—
Forq Foundation Team. 1815,

Tambacco se nikala jane wala tael.
(mam 7 7 @ 9| aer a9)

1827-28.
SINHA, SHRI NAGESHWAR
PRASAD—
Question by—
Indian policemen imprisoned in
Pakistan. 1848,

Mica. 1854-55

(377
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SINHA, SHRI NAGESHWAR

PRASAD—contd.
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LOK SABHA
Wednesday, 22nd December, 1954

“The Lok Sabha met at eleven of the
Clock

{Mr. Depury.SPEAKER in the Chair.]
.QUESTIONS AND ANSWERS
(See Part 1)

12 Noox.
PAPERS LAID ON THE TABLE

STATEMENT RE RECOMMENDATIONS OF
Press COMMISSION

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
lay on the Table a statement giving
the factual position regarding con-
sideration of certain recommendations
of the Press Commission. [See Ap-
pendix VI, annexure No. 37]

NOTIFICATIONS UNDER SEA CUsTOMS
Act

The Minister of Revenne and De-
fence Expenditure (Shri A. C. Guha):
I beg to lay on the Table a copy
each of the Customs Notifications Nos.
118 and 117 dated the 2nd October,
1954, under sub-section (4) of section
43B of the Sea Customs Act, 1878, as
inserted by the Sea Customs (Amend-
<ment) Act, 1953 [Placed in Libfary.
See Nos—505/54]

EVIDENCE 0N UNTOUCHABILITY
(Orrences) B

Shri Barman (North Bengal—Re-
. served—=Sch, Castes): I beg to lay
on the Table a copy of the evidence
tendered before the Joint Committee
‘on the Untouchability (Offences)
~Bill, 1954 on the 2nd November, 1004
[Placed in Librory. See No. S-511/54]

3696
COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

szventH REPORT

Shri Altekar (North Satara): I beg
to present the Seventh Report of the
Committee on Absence of Members
from the sittings of the House.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS
NINETEENTH REPORT -

Shri Altekar (North Satara): I beg
to present the Nineteenth Report of
the Committee on Private Members'
Bills and Resdlutions.

ESTIMATES COMMITTEE
Minvrzs

Shri B. G. Mehta (Gobilwad): 1
beg to present the Minutes of the
Estimates Committee (July 1952-
June 1954), Vol. 3.

MOTION RE PROGRESS REPORT
OF FIVE YEAR PLAN FOR
1953-54

The Minister of Planning and Irsi-
gation and Power (Shri Nanda):Ibeg
10 mowve:

“That the Progress Report of the
Five Year Plan for the year 1053-54-
be taken into consideration.”

This debate is a very welcome op-
portunity for taking stock of
the nations economy. It is quite
fit and proper that the repre-
sentative of the people in Parlia-
ment bring under review periodi-
cally the = pace -.and  direction of
economic development in the country.
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Sir, for this purpose the Planning
Commission, at intervals, periodically,
port that we have before the Hopuse
now relates to the year 1053-34. 1
may point out that although this re-
port is for the year 1953-54.it does not
restrict itself to the performance in
relation to that year. It covers all
the three years that have elapsed as
period of thé Pién and it would, there-
fore, be possible for Members of the
House to l.*e a comprelensive view
of the situation, the performance fof
the whole period and the trends that
have manifested themselves during
this period. This ts going to be dis-
cussed as a whole, I believe.

I am sure ﬁdn'bm have read this
Report and thel WAl find it to be a
very explicit and a. very straight-
forward document. It is full of ma-
terial, packed with facts and figures.
And, it will be found that this mate-
cfal has been presented in a wery ob-
jective manner, and the conclusions
which emerge from this material have
also been presented very objectively.
1 am 7ot surély ‘expected fo repeat
the contents of #i@ Yocument here.
I think all that is necessary for me to
do is to torich on a Tew sallent fea-
fures 'and to dttempt a ‘bmnd asSess-
ment of the way the Plan has worked
and the manner in which the ‘econo-
mic situation has developed.

Now, we ure here o judge the re-
cord of mctivity during this period.
How shall we judge it? Hon Mem-
bers will have found deficiencies.
ThiTe Tre Welldiehcies and Wwe do not
belittle them. We do not make hgtﬂ.
of them. We are conscious of them
There is, for txample, the question of
our Tesources. Without sdeguite Te-
sources, there can be no development.
We must develop an adeguate capital
bise. Withiout that we c¢an increase
feither pmdum nor pro&ucﬁv}ty
And, 1 nust adimift that, ih fhe matter
of ‘éstablist merit 'of Heavy indtistries,
we thive How. Hut et s ‘tdke
cogniféince of ‘this ‘fart thift this was
& modést dized Plan. Looking ahedd
we Wil Be able fo ‘spend about
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Rs. 2,000 crores. That is very likely.
But, even ut that level, of spending
it is quite possible, it is quite likely
that we may be Incurring a deficit to
the extent of about Rs. 600 to 650
crores and we are thinking of greatly
enlarging the of the Second Five
Year Plan. We have not, I believe,
as yet found ways of mobilising those
resources on the scale required, and
on the much bigger scale that they are
going to be required in future and we
have to do something about it. All of
us have to apply our minds to it.

Then, there is the question of em-
ployment, for example. It is very
clear again that in the matter of em-
ployment, we have not offered any
satisfactory solution so far. It is true
that so far as the Plan is conrcerned,
there was awareness of the fact that
in view of the conditions and circum-
stances it would not be possible to
liquidate unemployment in the count-
ry or even to increase employment
opportunities to the extent that addi-
!!'o:n:li popu‘l‘ation might warrant,
becauSe jerc was a limited amount
ot m\@e‘tmm‘t visualised. There aré
dittler ¥ !hc‘w!‘s, apart !&'cun the question
of resources.

There is the question of the system
of education. Have we been able to
co-ordinate the system of education
m the ‘pnttgm of employmient that
we have ' or expect to create to servé
the needs of employment? 1 do not
thitfle W ﬁi\ﬂe ‘done that and this is
linked 4p With tHe question of basie
éddcation.

L VetaYiidhan (Quilon cum
Mavelikkara—Reserved—Sch, Castes):
Who is responsible for thatr?

Shri Nanda: m is linked up with
basic educafion and we have gone
‘soeifewhiit. But ‘#4ll ‘our ideas

have Hot ully
ey Yave ‘Crystallied sotiéwhat, end
Mty have fict beth ‘applled on Bie
Semde ‘fHat would ‘He *hécessary for the
mﬁ ‘Hirnishing o glilck mawer
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We have also another difficulty in
the matter of employment, Employ-
ment, it is expected, will be furnished
very much more through cottage
indusiries and small.scale  indus-
tries, And, although we have done
something in  that direction, I am
afraid, we have not found the key to
the problem of finding a W&y of har-
monising the various technigques. In
a country like ours it is inevitable
thatlhmisno‘tgoinzwbeasmgle
technological level, Not the highest
technological level for everything.
We will be availing ourselves of the
highest technological level, techni-
ques, mechanical aids in certain in-
dustries, and yet we want our cottage
industries to live. This requires a
graatdea]oinewthouzht and of new
organisational methods and approach.
We have not yet been able to find an
adequate answer 1o that. That will be
hindering the expansion or progress
of employment opportunities. I am
discussing the question of employment
where we have deficiencies, of which
we are aware, There is also the fact
very well know that while there is
unemployment on one side, there are
shortages on the other side, and we
gre trying to make them up. We are
expanding our training Programmes,
but still those shortages remain. 1
meed not say very much more sbout

'mhaspect,hutihmismtbcru-'

pect slso where, we feel, deficiencies
petsist. For a new kind of economy,
for an economy which has geot in it
#ire dynamism to expand so that it
can answer the regquirements of a
mation which now not comtemnt to wait
at lower levals of subsistence, the in-
dustrial framework is to be adjusted,
re-organised and reformed. We have
done something about it. I do not
think we have done everything. We
have to do very much more. Take,
tor example, the question of the co-
aperative system. That report on
ural credit. which will soon be in the
hands of the Memhers, makes it very
clear that over so many years, we
have not really been able to find a
ey of giving such impetus to the co-
operative movement that it can play
2 signiicant role in our economy.
This is the position regarding the oo~
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operative movement. Regarding land
reform, for example, this is a part of
the institutional reform which is an
cssential part of the whole process of
the change that we have visualised.
There has to be a radical change
particularly in order that the institu-
tional framework should fit into the
new conditions that we want to cre-
ate. About the land reform there will
be occasions to give more details. We
have made some progress on that
front, but that is inadequate, and we
are mow insisting that the States
should have a phased programme and
go ahead with that as’soon as possi-
ble. I hope that the progress which,
to my mind, is unsatisfactory—it is
considerable but unssatisfactory—will
bemmuchnee@lernhdinﬂlemt
two years.

1 have given a clear account of the
deficiencies. There may be others
also. let us not forget the fact that
we have been functioning in a parti-
cular situation. Let us not forget the
inherent difficulties of the situation,
and the immense difficulties of the
gituation, and the extent to which we
have made progress in various direc-
tions, therefore, has to be judged in
the light of those difficulties. Also
let us see this: Are we not making
efferts to Improve things, 10
eet right things and make up
the deficiencies? 1 am quite clear
in my mind that these efforts
are genuine, these efforts are
sincerc and, therefore, they are bound
to fruetify. It is not only the efforts]
even, take the achievements in spite
of all these difficulties, in spite of all
these drawbacks and handicapes; we
have done not a little and now we
are out of the difficult situation re-
garding food, for we were all nervous
about the next day, but today we are
free from all those risk: and all those
worries. What does it mean? It does
not mean that we have only got food;
it means that we are in a position to
go forward with confidence. We
have created conditians for much more
rapid development in the future. This
is the implication of that.

Take the orgenisational side. We
mimwovinawormmﬁon.m
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up various institutional arrangements
‘and rectifying the defects in our pro-
.cedures. Take the instance of the
‘Community Project, the National Ex-
tension Service. It ig one single thing
that is going to do much for agricul-
tural production and bringing other
relie! and advantages to the village
rommunity. It is a very big organisa-
tional advance. We are creating a
new apparatus through which we can
function more effectively. On the
side of public co-operation, which is
essential where democracy is concern-
ed and when we have to develep on
democratic lines, we must enlist pub-
lic co-operation, and we must have
the fullest participation of the people.
On that matter, our experience in
local works, and our experience in
many other directions is’ very hear-
tening. Recently, hon. Members have
‘~had some idea of the fact on the Kosi
" Project, thousands and thousands of
- people are offering themselves and
* the latest that I know about it is that
‘they have offered their services in the
-construction of eight miles of embank-
ment on one side—on the western
_ embankment These are indications,
and this is one aspect. Hon. Members
will have also to judge this effort and

the Progress Report in relation to the.

task that were set out in the Plan
itself. What had we set out to per-
_ form? We have to judge the pro-
~ gress report rightly, legitimate-
* ly, in relation to those targets and
it will be said that during this period,
_when we look at the figures, they will
“ ‘be shown to be not ‘quite adeguate.
“ It may be so, but I will request hon.
" Members to look at another aspect of
“it. The total today in proportion to
the five-year period may not be guite
adequate, but let us keep in mind the
~fact as to how we stand today in
comparison with what our position
~'wa: in the first year of the Plan, in
* the second year of the Plan and now
Our figures will be—I am not giving
* all the figures; 1 am giving the per-
centages to bring out the relation-
ship—that in the case of the Centre,

: for the first year 1952 per cent, and

" crores, and in that

.what were those
..range objectives
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for the third year, 15'17 per cent, and
in the case of the States, 14'37 per’
cent. and 20 22 per cant. respectively.
If we take ihe two together, it will
be about 12'44 per cent, against 17-19
per cent now. Take the Budget of
the fourth year. It is very evideni
that the entire size of the Budget or
the magnitude of the Budget is not
going to be realised completely, but
as the Budget stands, it will be 27°0
per cent. It may be a little less in
terms of realisation, but still look at
the jump. This shows that our spend-
ing capacity has greatly increased, our
tempo has moved up and this is a
fact which is of the greatest signifi-
cance. This is a momentous fact,
which shows what we are capable of
doing in course of time. Therefore,
we can understand that we will be
able—if not the whole of the amount
that we have now indicated as the
size of the Plan—to do about Rs. 2,000
Rs. 2,000 crores
also, coming back to“the idea of re-
sources, our deflcit may be Rs. 600
crores or more. Therefore, the gues-
tion of resources again comes back as
the most important single thing to

_which we have to pay attentlon.

I have spoken of the tasks. Now
tasks? The long-
of the Plan were
clearly stated in the terms of reference
of the Planning Commission. Those
objectives are derived from the Com-
stitution of India and may be briefly
expressed as the attainment of arising
standard of living, full employment
and economic equality. It was indi-
cated in the Plan that we have to
advance along many fronts. It was
clearly visualised that certain imme-
diate priorities had to be attended to
and that progress in many directions
had to come after planning had ini-
tiated the process of development, pre-

- pared the ground and realised certain
- ghort-term aims .our immediate task

were imposed on the Plan by the pre-

- vailing situation. It was a situation of

serious economic disequilibrium and
uncertaidty,  'The pressing aim was

‘then ‘expressed as, the need to

correet. the maladjustment In the
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economic situation caused by the
war and the partition. This re-
ferred particularly to the acute
shortage of food and raw materials
which was being felt and the rising
price level due to these shortages and
the inflationary pressures existing at
the time. These shortages had to be
removed and the rising trends in the
cost of living had to be checked.

In relation to the wider objectives,
the Five Year Plan was to be a pre-
paration for laying the foundation for
more rapid development. We may
discuss the details of outlay in diffe-
rent directions, the progress or lack of
it under several heads. But the cru-
cial test of the progress of the Plan
during the period is how far we have
succeeded in making headway in these
two directions. We may reeall the
economic condition which determined
the shape and texture of our First
Plan three or four years back. When
the Plan was being formulated the
position in respect of food-supplies
was grave indeed. In the year 1950
the total production of cereals was
45'52 million tons. We imported 29-6
lalths tons, thus giving an average of
13°67 oz. per adult per day. Even at
this low rate of consumption the defi-
cit in cereals by 1956 would have
been 7 million tons. The situa-
tion was such in 1951 that we import-
ed foodgrains of Rs. 216 crores and
it will be remembered that for several
years food had to be subsidised.

With regard to industrial raw ma-
terials also, acute difficulties were be-
ing experienced. The textile mills did

not have enough cotton, the jute mills

did not have enough jute. There was
an import of Rs. 138 crores worth of
cotton in 1951-52. This situation na-
turally demanded that the top-most
priority should be accorded to the re-
quirements of agriculture, This was
done. Large allotments were made
for irrigation, major and minor, and
ample provision was made for other
schemes for development of agricul-
ture. The Plan was further streng-
thened by about Rs. 40 crores for
chronic scarcity affected areas na-
ture too co-operated and gave fair
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conditions over large areas of the
country. As a result, food production
went up by 11'4 millions tons, cotton
production by a million bales and
oil-seeds by half a million tons. Thus
in 1953-54 our production target: have
been more than fulfilled in respect of
food-grains and oil-seeds. For cotton
80 per cent. of the target has been
achieved. It has to be acknowledged
that in respect of jute and sugar, the
position is far from satisfactory. It
may be useful to indicate the factors
which have contributed to the im-
provement in the economic produc-
tion.

The increase m irrigated area is
perhaps the outstanding factor in the
sitution. Major irrigation has added
2'8 million acres and minor irrigation,
including wells and tube wells was
responsible for 53 lakh acres. We
have already spent Rs, 28'5 crores on
minor irrigation. Reclamation both
by the Centre and the States has help-
ed to 2 considerable extent The
total acreage of reclaimed land so far
is 123 lakh acres, a little more than
half the target. It is a significant fa<t
that the consumption of fertilisers las
increased from 2 lakh tons before the
Plan to more than ¢ lakh tons lest
year, and nearly 6 lakhs tons this
year. There are wvarious other pro-
grammes, including land improvement
schemes, supply of improved seeds,
plant protection, etc, which have, of
course, played a certain part Efforts
have been made to strengthen the
position of the farming community by
increasing the funds available to them.
There has been considerable improve-
ment in respect of short term as well
as long term credits. The Community
Projects and the National Extension
Services have made their own contri-
bution, although In view of the fact
that this is a recent development, this
contribution has to be measured less
in terms of actual quantities than in
the potentialities which have been
created. 1 may quote from a recent
assessment by the Programme Evalus-
tion Organisation:

“The success of new tillage
which copsists'in  betier seeds,
better cultivation methods, better
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fertilisers and a more plentiful
and assured supply of water is
already an accomplished fact and
the overall effect is so striking
and obvious that there can be no
doubt that the object of increasing
production is being steadily
attained.”

In the industrial sector, we have,
during the course of the three years,
attained a position of having reeched
or fulfilled the targets in respect of
mill-made cotton textile and vegetable
oils and made an appreciable progress
towards plan targets for cement, salt,
matches, woollen manufactures, etc.

We cannot, however lose sight of the
fact that in several industries where
fuller utilisation of capacity was envis-
aged in the Plan, the achievement has
been small compared to additional pro-
duction envisaged by 1955-56 as in the
cape of superphosphate, glass, sul-
phuric acid, jute, automabiles, electrie
fans, radio receivers, machine tools
In the case of the sugar industry pro-
gress recorded in 1951-52 received a
set-back in mibsequent years, so that
there is & considerable gap between
capacity and production.

While it has to be acknowledge that
very largely the increase in production
has arisen because of fuller utilisation
ol existing capacity, some part of the
increase is also owing to the creation
o additional installed capacity.

Thus while the increased levels of
production recorded in respect of rail-
way w&iug stock, ball bearings, sew-

Whri A. M. Yhonms (Ernakulam):
Vanhnspati also!
Shri Nandla: have mainly or en-

tirely resulted ¥rom a better utilisation
of the capacity ‘that was already in
exlstence m I¥90-51, in the case of
ammonium sulphate, bifyclées and
caustic doda industries, the ihcressed
produttion W8 achiewed miuldly
thrisodh thie féw ants which wetit in-
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to production during the Plan period.
In the case of cement and rayon indus-
tries, the increase in  production re-
sulted both from the new units that
wett into production during the plan
period, as well as by a more Intensive
utilisation of the capacity which ex-
isted i 1950-51.

The Five Year Plan includes a large
number of long term industrial pro-
jects, particularly in the category of
capital goods and consumer goods in-
dustries which are expected to
go into full production only dur-
ing the period of the second
Five Year Plan. The full benefits
of these schemes would be felt only
in the Second Plan Period, although
considerable investment would

electrical machinery,
grumme of the Sindri Fetilisers, ex-
pansion ‘of the sodn ash schemes for

production of benrene, Hexachlo-
ride, Penictllin, Streptomicin, etc.,, the
Industrial Explosive Factory in Bihar

¥
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three years, the investment was esti-
tated to be about Rs. 31 crores. It is
anticipated that against the total in-
vestment of Rs. 327 crores for both
sectors, investment during the Plan
period might fall short by about Rs.
S50 crores.

The House is well acquainted with
the problems which our railway
system had to face after the
war, and the extent of over-
age and worn-out  equipment
which handicapped the railway sys-
tem, and confronted the Government
with a heavy programme of rehabilita-
tion. For this it was orignally intend-
ed to obtain 1,038 locomotives, 49,143
wagons and 5,674 coaching vehicles.
These targets were later increased to
and orders placed for a larger magni-
tude. In actual fact, we have during
the first three years 510 locomotives,
26,270 wagons and 2,734 coaching vehi-
cles added to the rolling stock. Other
Pprogrammes connected with the rai)-
ways such as renewal of tracks, slee-
per renewals, etc, are also p i
according to  schedule. Some of the
dismantled lines have been restored
and some new lines also have been
constructed.

ye‘ar'o! the ‘Plan d.rew atts
the shprt fal]s in ezpendlml:e t.h in
the Centre and in the  States. ‘This
feature ‘hqs ev&ed a mmldm]_:.

amount ¢f comment in this House as
well as elsewhere, and T should like
to say son;eﬂﬁ.ug about it. The
expenditure for the first three
was estimated to be about Rs.
crores, that | ai.ntﬂewer‘c
of the & :
the final eq the 1
the fourthm::d nh::m

T o,

mrtlngrea‘lerputottheﬂmtwo
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years, the Central Government and
the States wogked on the basis of a
draft Plan. The Plans for the first
year were more or less along the lines
of the budgets which had been drawn
up for that year. At that time, the
general emphasis was on keeping
down Government's financial commit-
ments; several Part B and Part C
States were still now to their tasks,
and States like Punjab, West Bengal,
PEPSU and Uttar Pradesh were faced
with large problems of rehabilitation
of displaced persons. At the begin-
ning of the second year of the Plan,
following the general elections, new
Governments took office in the .States
and devoted attention to the finalisa-
tion of the Plan. It was, therefore,
inevitable that during the first two
years the Plan made a rather slow

It iz from the third year that both
at the Cengtre and in the States de-
termined efforts began to be made to
carry out the tasks laid down in

mdmumwmmmmw
2 new emphasis. [ venture to think
that the measure in which in every
part of the country today new
velopments are taking place and
aimost every Staté has mpbilised its
machinery for achieving the targets in
the Flan, is a true index of she
momentum which the Blan has al-
mdygalmﬂ. htﬂmccnue,iu.dgd

e
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[Shri Nanda]

per cent. and in the fourth year the
amount budgeted was more than a
quarter of the total size of the Plan.
There were two main reasons why
the Central Ministries needed more
time than State Governments in in-
creasing the tempo of expenditure
with which they were directly con-
cerned. The first reason is that a
number of programmes at the Centre
entailed expenditure through the
machinery of the State Governments
such as, for instance, the provisions
for Grow Maore Food, welfare of sche-
duled tribes and backward classes,
cottage and small-scale industries
basic and social education and health
programmes. It took time for the
Central and State Governments to
get together, determine the lines of
action in detail and strengthen the
machinery for the administration of
these programmes in the States. The
second reason is that several projects,
specially in industry and transport,
which the Central Government was
itself to carry out required prepara-
tory period for technical study and
consultation before they could be un-
dertaken. In both respects the situa-
tion has now greatly improved and
the Central Ministries as well as the
State Governments are much better
equipped than they were to under-
take the tasks placed upon them by
the Plan. I do not claim that the
Plan as originally drawn up will be
tulfilled in every detail, but 1 would
venture to suggest that the more im-
portant targets of the Plan will be
achieved and, when the time comes
to assess the results of the First Plan
as a whole, the shortcomings will be
seen to be less numerous and less
significant than we might cometimes

fear.

The Plan, as finalised, contemplated
an addition to the stock of produc-
tive capital owned by Central and
State Governments to the extent of
Rs. 1,180 crores. Agaimst this, the in-
vestment undertaken in the first
three years is Rs. 555 crores, that is,
nearly one-half. The outlay on social
capital is alse similar in proportion,
being Rs. 199 crores in the first three
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years against a Plan figure of Rs. 425
crores, There are, however, larger
gaps in that sector of the Plan m
which the primary aim was to build
up productive capital in private
hands in agriculture, industry and
transport. Here the outlay in the
first three years is a little over a
quarter of the figure contemplated
in the Plan. Thus, the achievements
up to the third year are more con-
create in these flelds which received
a high pricrity in the Plan such as
agriculture, irrigation and power and
transport, :

The House would be interested, I
am sure, to learn of the marked pro-
gress now being made in the imple-
mentation of road construction pro-
grammes throughout the country.
The bulk of this programme is in the
States where, taking the country as
a whole performance s well up to
the programme and during the first
three years about 80._per cent. of the
expenditure provided for in the Plan
was incurred.

In the field of social services, pro-
grammes at the Centre are intended
mainly to supplement and strengthen
rogrammes in the States which ac-
count for the bulk of the provision in
the Plan. In pursuing this objective
the Central Government has taken
several steps to assist States in pro-
grammes for imdustrial housing, wel-
fare of scheduled tribes and back-
ward classes, for malaria control and
rural and urban  water-supply, for
expansion of primary education and
the reorganisation of both primary
and secondary education and a num-
ber of programmes for the training
of personnel who are in short supply.

The third year of the Plan was in
many ways a vital vear for its im-
plementation. In particular, one de-
velopment which took place during
this year led the Government to
find ways of strengthening the
Plan. This was the increase in
urban unemployment which drew
public attention during the early
months of 1953-54. The  House
will recall the mmeasures taken
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to expand the Plan by something
like 10 per cent.

Let us consider now the impact of
all this activity during this period
on the overall economic situation in
the country. It is very clear that the
economic situation has umprovea cop-
siderably and we are ready to go for-
ward with far far-reaching program-
mes. In many ways the economy is
now better balanced. Shortages of the
war and post-war period have been
removed, prices have come down and
the balance of payment position has
improved with the reduction in food
imports. Although in  several res-
pects the results of recent years are
encouraging, there are also certain
shortcomings. Of these, one of the
most important concerns the question
of resourges, to which I have already
made reference in my  introductory
remarks,

But the position is that the normal
budgetary resources of the Govern-
ment have to be increased at all costs
if there is to be a  higher rate of
development. This question was re-
viewed recently by the National De-
velopment Council and it was pro-
posed that for the next budget States
should explore fully the possibilities
of increasing their resources for de-
velopment, such as enhancement of
batterment levies, enhancement of
water rates, revenue resettlements,
surcharges on land revenue in the
higher brackets, receipts from com-
mercial undertakings and so on. The
National Development Council stress-
ed the need for action in respect of
betterment levies on new areas which
were coming under irrigation. The
mobilisation of the savings of the
community through every means
possible lies at the centre of the
entire problem of = development In
this respect our effort has fallen
short of what we were expected to
do.

If one surveys the fleld of plan-
ning in our country and reviews the
experience of the past three or four
years objectively, certain points of
strength and weakness stand out. I
have already mentioned in my intro-
ductory remarks the features which
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will encourage us and also shortcom-
ings of which we have always to re-
main aware and to remove which.
we are making a constant effort. It
is too early yet to strike a balance.
In the picture as it lies before us
there are signs of hope and en-
couragement as well as signs of
warning. Large as some of the re-
sults achieved may seem to be, they
are small in comparison to the mag-
nitude of our problem. The need for
intensive national effort and sacrifice
is greater than ever before and it is.
in the measure in which our Plan be-
comes the symbol of hope and ser-
vice and the means for increase of
opportunity for the common citizen
that the nation can hope to succeed.

Mr. Deputy-Speaker: Motion mov--
ed:

“That the Progress Report of
the Five Year Plan for the year
1953-54 be taken into considera-
tion.” ™
Some amendments have been

tabled. I will ask hon. Members if
they want their respective amend-
ments to be placed before the House.

I reserve to myself to suggest to
any hon. Member if I have any
doubts regarding any portion or the
whole of any amendment and ask
him how far it is in order and, if I
find it is not in order, to avoid that
particular portion. Subject to these
conditions I am admitting these
amendments now,
Shri Raghabir Sahal (Etah Distt—
North East cum Budaun Distt.—
East) I beg to move:
That for the original motion, tha-
following be substituted:
“This House having considered
the Progress Report of the Five
Year Plan for the year 1953-54,
while appreciating that—
(a) the agricultural production
‘has

(b) the industrial production has
maintained a steady upward
trend,

(c) the prices especially of fond-

grains, have fallen consider-
ably,

]



{Shri Raghubir Sahai)

(d) the controls on foodgrains
have been relaxed, and

(e) the balance of payment posi-
tion has mnproved, is of the
opinion that—

(1) there are as yet no tangi-
ble signs of the solution
of the problem of un-
emplyment, especially of
the educated class,

(2) the prices of other com-
modities have not pro-
portionately come dowm
as compared with the
prices of foodgrains, and

(3) there is very little pub-

in cheege of which should posgess
special qualifications and p living
faith in respect of the Five Year
Plan apd the entire system of edu-
cation be so over-hauled that the
Unijversities, instead of pursuing
thejr ‘obsolete’ eyrricula ip & conser-
vative manner, may attune it to the
rapidly changing social and economic
siructure of the country arnd be shle
10 turn out youngmen who could be
fitted ip ip the implementation of the
Plao ¢t 4l levels.”

Shri Gadilipgmng Sowd (Fumaol):
T beg to move:

That for the original mefion, the
following he aubstitvied:

the Progress Report of the Five
Year Plan for the year 19533.54 Is
at the offinion that proper steps
have not been taken by the Gov-
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ernment—

(i) to give adequate publicity to
the various schemes of the
Plan in the rural areas,

(ii) to remove red-tapism, still
rampant in the services, to
be able to secure early ap-
proval of various schemes
by the departments to speed
up the works' under the

Pian,
(iii) to relieve educated unem-
ployment by speedily en-

forcing the Central Educa-
tion Scheme throughout the
country.

(iv) to supplement the medical
personnel to give medical
aid to the rural population,
and

(v) to give facilities to the agri-
culturists by supplying im-
proved agrisultural imple-
ments, by = setting up State
factories to manufacture
these machines™

Shri N, M. Lingam
I beg to move:

That for the origihal motion, the
following be substituted:

‘“Fhis House, having considered
the Progress Report of the Five
Year ¥lan for the year 1063-54,
is of the opimion shat wivile the
progress achieved iz impressive,
the tempo of progress on the
following has to be accelerat-
ed;—

(a) Community Projects and Na-

tional Extension Service,

£b) land reforms,

(e) ?,ilijvge and small-geale in-

(Coimbatore)

nd
(d) implementation of recom-
pelating 4o jm-
R administra-
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“This House, having considered
Progress Report of the Five
Plan for the year 1933-34,
the opinion that in view of
all in prices of agricultural

1 4

B
2 B

. Ramaswamy <{(Salem):

That for the original motion, the
following be substituted:

*This House having considered
the Progress Report of the Five
Year Plan for the year 1953-54,
is of the opinion that—

(a) considering the magnitude of
the difficulties that had to be
encountered, the progress of
the Fisrt Five Year Plan, has
:e;n generally satisfactory,

{b) for the fulfilment of the
Plan, it is necessary to Ac-
celerate the tempo of pro-
gress for the remaining

Bhri  Vetraswamy (Mayuram-—
Reserved—=Sch, Casts): I beg to

move:

Thut for the original motion, the
following be subsiftuted:

“This House having eonsidered
the Progress Report of the Five
Year Plan for the year T033-34,
is of the opinion that—

(a) the rural ‘problems such
comununications, mediesal
wrd sducation Wave not
tasiced,

{b) land reforms so far !
dawe not benefitied fhe
of the soll,

gg fre

Year Plan for 1953-54

(c) no steps have been taken to
rehabilitate  the beggars
whose number is Increasing
day by day, and

(d) Squth India has not been
benefitted by the Five Year
Plan,”

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to move:

(1) That in the substitute motion
proposed by Shri Raghubir Sahai the
following be added at the end:

“but regrets to record that tha
progress in respect of animal
husbandry is extremely unsatis-
factory and immediate steps for
rapid improvement in this dires.
tion should be taken

(2) That in the substitute motion

proposed by Shri Gadilingana Gowd,
the following be added at the end:

“(vi) to take immediate steps
for rapid improvement in
regpect of gnimal husbandry
where the progress has been
ektermaly unsatisfactory.”

(3) That in the substitute motion
propased by Shri N. M. Lingam, the
following be added at the end.

“(e) animal husbandry, where
the progress hag been extremely
unsatisfactory.”

{4) That in the substitute motion
proposed by Dr. Ram Subhag Singh,
the following be added at the end:

“and is further of the opinion
dhat the progress as regards anpl-
smnal hushandry has been extrem-
Iy unsatisfactory and it is peces-

dhe interesis of rural wel-

"
i
z
|
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[Pandit Thakur Das Bhargava.]

“{c) in the essential interests
of rural welfare, it is necessary
to devote special attention to
animal husbandry in respect of
which the progress has been ex-
tremely unsatisfactory.”

(6) That in the substitute motion
proposed by Shri  veeraswamy, the
following be added at the end:

“(e) the question of animal
husbandry in the whole of India
has not received the altention 1t
deserved and immediate steps are
necessary for its rapid improve.
ment.”

Mr. Deputy-Speaker: If ome is
adopted, the others will be barred
later on.

The original motion and the amend-
ments are now before the House for
discussion.

Shri 5. N. Das (Darbhanga Centre):
1 would like to make a submission. In
the discussion on econornic affairs a
large number of Members were given
an opportunity and I think that the
same set of persons may be given an
opportunity lo participate in the dis-
cussion on this motion also, 1 would
request you kindly to see that those
who had not participated in the dis-
cussion on economic affairs are per-
mitied to participate in this

S.nlm Hon. Members: We support
it

Mr. Deputy-Speaker: I have got a
list of those who took part in that dis-
cussion, as many as twenty-three in-
cluding the Ministers. I have got that
list side by side. But I cannot avoid
a few hon. Memhers who will be the
spokesmen of their respective parties.
Therefore, except with regard to two
or three such persons, I will certainly
try to give an opportunity to those who
have not taken part in that discussion
and an opportunity to other: of there
is sufficient time.
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I would like to remind hon Mem-~
bers that eight hours have been allot-
ted for this discussion on the whole.
We started today at 12 o'clock at 12-
01 to be precise. We shall go on till
five There are five hours today and
three hours tomorrow. But I would
like to remind hon. Members that after
this the discussion on the Report of
the Commissioner for  Scheduled
Castes and Scheduled Tribes is com-
ing on. Hon. Members have been stat-
ing that somehow the discussion is not
allowed to go on for as many hours.
as are provided for and the hours
provided for are not sufficient. Six
hours are provided for that discussion.
On Friday we have only got two, or
two and a half hours at the most
Therefore we may not be able to finish
that discussion during this session un-
less hon. Members are prepared to sit
till six today and tomorrow. But even.
at four o'clock we dq not have quo-
rum, what to say about six o'clock.
That is the dificulty. Hon. Members
will try to make up their mind by
4-30 and if they are inclined we will
sit for half an hour or an hour more
today and try to do some justice to it
and try to conclude it. Subject to
this the proceedings will go on

I have already received chits and I
have noted down as many as thirty-
six names. There are others who may
not send chits but on account of their
importance they have to be called. I
am not bound exactly by the chits; T
am bound by persons who rise in thelr
seats also. Therefore, may I suggest
that if all the thirty-six who want ta
participate are to get an opportunity,
each hon. Member may try to make
his points in ten minutes or at the
most fifteen minutes?

Shrimati Renu Chakaravartty (Basi-
rhat): In an important debate like
this debate on the Five Year Plan, if
we are to discuss the agrarian sector
which has not come in for any discus-
sion at all, it will be impossible in ten
and fifteen minutes. If we have to
speak on behalf of a pl:rty wh.leh has
& particular policy.. .
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Mr Depuiy-Speaker: What shall I
do?

Shrimati Renu Chakravartty: I
would request that we may be given
twenty to twenty-five minutes,

Mr. Deputy-Speaker: All right, 1
will give twenty-five minutes for the
«Communist Group.

Shrimad Renu Chakravartty: Out
-of eight hours only twenty-five minu-
tes?

Mr, Deputy-Speaker: Thirty-three
divided by five hundred into eight
“"hours. It comes to....

_ Shrimati Renn Chakravartty: It is
ridiculous.

. Mr. Depaty-Speaker: What is ridi-
culous? You have fixed eight hours.
I have no objection; if it is eighty
hours I would have distributed one
hour each. Hon. Members go there

"and in the Business Advisory Com-
mittee say it is all right and say
here ridiculous. Whether their con-
duet is ridiculous or mine is ridicu-
.lpus, I cannot understand.

Pandit Thakur Das Bhargava: It is
not a political matter at all. It is an
economic matter and therefore more
time should be given to the Congress
" Party according to its number.

Shri M. 5. Gurupadaswamy (My-
=sore): Various Groups are represent-
-ed in the Opposition. I suggest that
‘half of the time may be given to the
Opposition Members.

‘Pandit Thakur Das Bhargava: No,
- mo. This is not a party matter. All
Members are equally entitled to a
<hance.

Mr. Deputy-Speaker: All right
‘There are eight hours or 480 minutes.
. Divide it by 500. One minute for
. ach Member. If a Group consists of
- 33 Members, they will have 33 minu-
4es. They may distribute among them-
~selves, I have mno objection to a
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Group consisting of 30 or 40 Members
distributing among themselves the 30
or 40 minutes, Let them not
put up more Members and
want 20 minutes or 15 minutes
each. This is a Plan where everybody
is interested. Merely saying that it is
my Government’s Plan would not be
useful so far as hon. Members com-
ing from this side are concerned.
They also want to speak. 1 shall give
one minute for every Member. At
that rate, Groups may choose their
spokesmen. Let them choose one per-
son and let him take all the time; I

‘have no objection.

Sardar Hukam Singh (Kapurthala-
Bhatinda): There are unattached
Members also.

One minute for each individual
will nat be sufficient.

Mr. Depuaiy-Speaker: I will request
them if possible to meet and choose
their speakers and I shall allow five or
ten minutes. The saroe thing will ap-
ply to the Independent Group also.

Shri Veeraswamy: As Shri S. N.
Das suggested, I request you to give
chances to those who have not spoken
on the economic affairs motion.

Bhri Asoka Mehta (Bhandara): This
allotment is not fair, if I may be per-
mitted to say so. After all, this Report
has to be discussed in order that we
may draw certain conclusions at the
end of the discussion. You know all
the Members of the House. You know
who would have something significant
to say on this subject. Not only on
this subject, but on every question. I
would submit that efforts should be
made to permit the Members who have
something significant to contribute
whatever their party to speak.

An Heoo, Member: This is not any
thing new.

Shri Asoka Mehta: The debate is
not for the satisfaction of the Member
here. It is for the satisfaction of
those who have sent us. It is not fair
to- distribute time like that I have

" 'got the lemst objection to the entire
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[Shri Ascka Mehta)
time being given to the Congress
Party.

Shl Bogawat (Ahmednagar
Do you thmk that the Con-

have sert us here. At the same time,
hon Members who are lesders of
Groups want themselves to speek @nd
their fofltowers to speak. [ knew
Pandit S. C. Mishra.

Pandit S. C. Mishra: You know me
well, Sir.

between persons competent to spe.k
anfl not competent to speik. ﬂ:.’mi
ghould I take this on my head? 1
every hon. Member is competent to
spedk on every suhject. Of course,
T shall give due regard to all these
matters anél try to distribute the time.
Perchance, if 1 am .able to allow to a
group only at the rate of one minute,
it will be the minimum. It would be
inoressed in proper wases. But Jet us
-pea. We shall now go on.
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affects the prestige of every Member
of the House. I can understand one
saying that representative groups
should be given time. But, to go fur-
ther and say that only some hon. Mem-
bers ™ have got something to contri-
bute, is an aspersion which I think we
should all protest against,

Shri Asoka Mebta: Msay 1 point out,
Sir, that T have made it clear that
there are different subjects? I do not
think that every Member is competent
to speak on every subject We deal
with a variety of subjects. 1 am quite
sure that different Members here are
competent to speak on different sub-
jects. I was only suggesting - compe-
tence arising in reference to particu-
lar subjects.

Dr. Suresh Chandra (Aurangabad):
What is the useof making this re-
mark?

Mr. Deputy-Speaker: What is the
harm if an hon. Member thinks he
knows?

Shri Bogawat: He should say that
nndnutcmanupersmonmbudy

Mr. mw Nobody can
be an expert on every subject

Shri Eami Simghji (Bikaner-Churu)
As a citizen of free India, I feel ex-
tremely proud of dhe progress and the
gigantic strides that my country has
made in achieving the results that
we have already achieved in the first
three years of the Five Year Plan.

Mr. Deputy-Speaker: He js a Tep-
resentative of the Independent group.
Shri Tulsides and Bhri Karni Singhji
are Independent representatives. Shri
Tulsidas is a businessman. Shri Karni
&inghji will vaice their grievances,

Strri Earnd Singhdi: It is extremely
«easy to criticise any Plan. T say we

:should look at this from a-constructive

point ‘¢f view. India has Taced terrific
odds: partition, floods, famine and so
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on. In spite of that, in such a short
time, we have been able to achieve
somelhmg and I tHink as free oiti-
zens, we havé got a right to pat ouy-
selves on the back But we ihoiild
not rest on our lauréls. We have got
to build up our country further. It will
take many more years: perhaps with
another three or four Five Year Plans,

we w:.ll be able to aftain self- sumcz-
ency. [ feel ll':m't to attain sel-suffi-
ciency ahd tc a mb¥e on with our
Five Year i, all. of us in this
House, no matt:s to whatéver groups
or parties we mmay belong, have got o
join hands and pull together. I would
like to take this opportunity to say,
and [ am quite sure that everybody in
Rajasthan will agree with me, that the
Prime Minister and the Merbers of
the Planning Commission deserve to
be congratulated on what we have
been able to achieve ih such u short

Looking at somé of our achieve-
ments today i such a short time, we
havé pome of the Wortd's largest dams
span our rivers. To quote an English-
man whom I met a few days ago, he
gaid thit he could hardly belteve that
India in these five years could have
achieved so much. That, I feel, is the
view of many foreigners who have
vigited India after fouf or five yeers.
It is a great tribute to our country
and to our administration.

The hydro-power ret-work is spread-
ing over the Yacé of Indla. Even the
desert ¢f Rajasthan is going to ‘have
several hiindred miles of hydro-potrer
net-work giving power to the smallest
villages, thereby helping to solve our
énetiployment ‘problem ‘through indus-
$riaMsition. Practically everythink
that we see n India today is assem-
bled By Tndihn  Tebotr. Practically
®very mHotor ‘ciT that We ¥ee ‘'dn Whe
Toad Is hssémbled bB¥ Tndidn filen. We
hute got ‘a ‘mirked séi-sufficiency &
Ytobd. We #an 'bohidt ‘Bl Home Ot Tk
Pt Dol #nd lukwFiod 'modeh
Hufldings, both ih ¥he ‘Held 'of indus-
rfes ‘et FOverHftenty] buildings, W8
‘¥an Ve gedh wnywhere in e world.
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Our Indian Airliies, today, have be-
gun to cross the globe and carty our
message of goodwill.

1 p.M,

In spite of all the good things we
have achieved, there are certain as-
pects in which we are still wanting
and which require every effort an our
part to overcome. The biggest hur-
dle in the path of full implementation
of the ¥ive Year Plan is corruption.
Everybody here, 1 am sure, bas, at
some stage or other felt that corrup-
tion is coming in the way of the pro-
gress. 1 may be pardoned for saying
this. The other day, while discussing
with certain important people sbout
how best to stamp out corruption, I
was told by one of them that corrup-
tion is so rampant that a person
would be a fool who does not accept
bribes. That is a statement of fact. I
am afraid he was right

An Hed Meniber: Who was that
man?

Shri Xamml Singhji: He was a man
who belonged to Rajasthan.

Wr. Deputy-Spesker: But he is »
fool who gives the bribe.

pr. Rath Bubkay SMagh: e it com-
pefied to give. (Thterrupfiohs)

Shri Karni Siaghji: He who gives
@nd he Who takes dre Do ledian citi-
v, ‘nd therefore, 1 think we have
fo do sométhing about it

The next thing that comes in our
way is red-tape. As you know, Sir,
India is & welfare State, and a poor-
mah’s country, and in this country of
ours the poor tnan has the greatest.
difficulty in achieving speedy Jjustice.
T would like to illustrate it. For ex-
ample, there is a villager who comes
from his village and he has guite a
Regitimate case. 1 @m .sure # would
take him at least tiree yemrs 'Of
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“greasing” hands from table to table
before he can get even elementary
Justice. If we brag to be a welfare
State and a poor man's country, this
is the first thing we must put right, so
that the common man can get cheap
Justice and quickly.

Another thing which is particularly
true of Rajasthan or certain Part B
States is what I term the poison of re.
gionalism. It is due to this that the
Five Year Plan cannot be given its
full and due consideration, as regional
considerations play a more important
Ppart and not considerations of where
natural resources are most abundant
©or unemployment is the most acute,

Switching over to Rajasthan and the
Five Year Plan, I feel that we have
seriously lagged behind in Rajasthan
as can be seen from the Progress Re-
port. On pages 18—19 it says:

“Relatively speaking, that s,
admitting the fact that the overall
rate of spending has been behind
schedule, the progress of expendi-
ture (50 per cent. and over) in the
first five States listed above may
be saild to be satisfactory, and the
progress of expenditure in the
next six (4C per cent. and over)

‘ may be regarded as fair, while In
the rest of the States the rates of
-expenditure achieved have to be
considered as seriously lagging
‘behind.”

That is, Rajasthan comes under that
«category. I feel that in the interests
of the people of Rajasthan, the Cen-
tral Government has got to pull up the
-administration there. The pre-requi-
site of any administration which can
-cope with a Plan of this magnitude is
“ministerial stability. You will agree
-with me that in Rajasthan we have
anything but ministerial stability. In
gix years, or rather in less than six
years, we have had six Minlstries.

An Hon. Member: Nothing but
France :
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Shri EKarnl Singbji: I am afraid 1
have become quite tired of quoting
France every time here, but I think
we are getting pretty close to France.
I am happy to see that the High Com-
mand has at last put its foot- downm
and said that no more changes will be
brooked. I wish the new Ministry all
success, but I hope that, if any fur-
ther changes are coming in the Minis-
terial set-up of Rajasthan, the Central
Government will consider President’s
rule for us, for I am sure we would
be much better off that way. I say
that because I feel that the present
Chief Minister is a young man and
should be given every chance to
prove his mettle,

The Chief Minister, Mr. Sukhadia,
has given us a very hopeful plcture
of industrialisation for Rajasthan, and
we all welcome it, particularly as it is
going to employ a large number of our
unemployed labour. Here again, 1
hope that he will live up. to his word.

An Hen. Member: How long will
he last? - - e

Shri Earnl Siaghfl: It is very im-
portant in a place like Rajasthan that
we should industrialise in a big way,
and preferably nationallse the indus-
try, so that thousands and thousands
of unemployed labour—a large num-
ber of them caused due to integration
—are fully provided with Jobs.

Rajasthan—and the northern part of
Rajasthan in particular—is going to
get by 1958, I hope a very large net.
work of hydro-electric power, and un-
less we plan and locate our industries
at the right places, we will never be
able to use this hydro-electric power
properly. We know for a fact that
there is going to be a surplus amount
of hydro-electric power,

feels, that no large industry can be
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started in a year. It will take at least
four years before we can get a major
industry going. I had suggested .this
two years ago speaking on the :Five
Year Plan, but unfortunately we are
still where we started and Bajasthan
can hardly boast of any new industry
worth the name. Y a1 1 aesta

ST

A few suggestions have been put
forward, especially with reference to
northern Rajas'lhan. for industrialisa-
tion. The frst is about the ammo.,
nium_ sulphate factory. We hope, th,a\g
one of these factories will be situated
in Rajasthan. This ought to employ
at least 1,000 people. A cement-cuwmn~-
sulphur factory, which, I believe,
ought to be somewhere near a gypsum
deposit, can, wnth eﬁec be located
near Bikaner clty ’I‘hls also will
employ at least 2,000 people. A car
assembly factory can likewise be jps:
talled in Hajasthan We have the
best system of railways, we have the
man-power ‘and the labour, and skilled
labour for work. We are getting,
hydro-qiectrm powﬂ.-r With mﬁ, we,,
may employ as many as 10,000 people
in the car industry. il

R :

The existing ¢oach-building factory
at the workshops clal{_ ' the Northern’
Railway in Bikaner can be doubl d.

This ought to employ another :1_,

people_h‘: Bikaner. i e
The latest ' ~scheme for ﬁ"r:'gating

Rajasthan is the jasthan canal

which is quite different from the exis-
ting canal systems—that is, the Gang'
Canal system afd the Bhakra system”
—and"it is reckoned that if this canal
comes into being, which, I believe, is
now being included in the Second
Five Year Plan, we sholild be able to
find employment for 125 ,000 rural up-
employed families, taking 32 adrls as
a basic unit.” 125, IJ(H] families is a lot
of people, and if ‘we can ﬁnd emplo -
ment for them, even, say, Within thé
next five or ten years, we will have
taken a gigantic stride to solve our
unemployment difficulties in the rural
areas.

" .
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While concluding—I should not like
to take the time of other Members—
1 sincerely hope that in the interests
of the welfare of our country, all of us
here will pull our weighf together, 1o
matter what party we belong to, so
that in the minimum period possible,
India will have attained complete self
suffieiency.

Shrimati Renu Chakravarity: Yes-
terday, in the course of the economic
deblte, we heard an amazing speech
by Pandit Nehru which was largely
devoted to bante ting a very respected
and efminent scienust whom any other
country in the world would be proud
to possess; and immediately aftpr
speaking about the pride he felt in the
people pf India and . charging those

'"r'ffn:lsed the Plan as being
agéins{: the people, it was a surprising
tgne he adopted towards one who has
rfsen from the people against great
odds to heights of emihence which
any person in any country would be
proud to attain. I think the real rea-
son was that Dr, Saha had really put
his hand on some of, the sore spats,
and I hope within the short time given
to me to point out one or two of them
—facts which Dr. Saha had correctly
ppinted. .aut. Here, before I progeed,
I should also.like to say.that the
demagogic fashion in which Pandit |
Nehru tried to say that all those wheo
criticise the Plan really undermine
and- actually are,going against the
people is absolutely wrong. Just be-
cause the Plan .is. there, it does not
mean that if you are for the Plan you
are for the people. It means that we
have to see today what the .people of
India have been doing, how they have
been fighting against mapy of the
measures which have actually brought
great suffering to them, and how the
anti-people policies of Government
have been fought by them with so
much courage; and that is why we say
all honour 'to the people. but it does
not mean necessarily all honour to
the Plan.

1 am gping to devote myself chiefly
to. that sector to which the First Five
Year Plan has given the greatest em-
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phasis. that sector being the sector of
agriculture. Firstly, I should like to
say that it is a peculiar thing that
both Shri C. D. Deshmukh and Pandit
Nehru said that the huge unemploy-
ment figures which we face soday have
to be solved outside the rural sector,
and that, chiefly, it is a problem
which has to be solved within the ur-
ban sector and within the sector of
industry. Now, there is no doubt that
we cannot progress without a much
larger degree of industrialisation,
But still if we are really to see the
huge figures for whom we have to
create employment, it is absolutely
necessary to get at least a portion, a
significant portion, absorbed in the
rural - seclor. Secondly, we have to
see that every precaution is taken so
that the process towards landlessness,
towards destitution by eviction and
other methods, is fully protected
against.

I would like to point out here that
certain figures given by the Finance
Minister have to be reconsidered.
Now, take the guestion of the employ-
ment potential we have to create, the
potential which will be necessary in
the next ten years. According to the
figures that he has given, there are 15
million unemployed. If we take that
as a static figure, and accept that
there will be no increase in it right
tkroughout the ten year period and
that we shall only have this 15 mil-
lion to deal with, and add to it 1.8
million of annual increase in the
working force. If you multiply that
1.9 million by ten, it does not come
to 24 million but it comes to 34 mil-
lion in all. 1 think there are some
wrong calculations done by the Fin-
ance Minister.

Mr. Deputy-Speaker: What is 18
million muHiplied by ten?

Shrimati Eenu Chakravartty: That
will come to 19 million. 19 million
plus 15 million is 34 million.
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I am very wary of using figures
because I know that the Finance
Minister is a master juggler in these
figures, but I have found that this is
a substantial figure. 24 million is a
big figure, but when it comes to 34
million, certainly, the amount of in-
vestment will have to be even more.
That is why it is all the more neces-
sary to find out how we will be able
to absbrb a larger portion in  that
big sector of national income, that big
and important sector in an under-
developed ccuntry like India, which
is the rural secteor.

It is here that we have to see what
is the record of Government. In spite
of the various claims about the great
opportunities of employment through
production, and their working for re-
moving inequalities, what is it that
we see. The first and foremost great
phenomenon we have to face today is
the mass-scale evictions that are going
on right throughout India. We say
that if you are unable really to give
land to the peasant without compen-
sation which is their legitimate de-
mand and right, at least you have to
see that you stop evictions. Just as
stopping of retrenchment is impor-
tant in the industrial sector, so it is
important to stop the evictions that are
taking place in the rural sector. In
Andhra, for instance, Government is
one of the biggest land-owners. It
owns about 13 lakhs of acres of culti-
wvable waste, either under revenue or
forest head. Now, what has been hap-
pening there? The Andhra Govern-
ment have been stubbornly opposing
the distribution of this waste land.
Even in those areas where the agri-
cultural labourers have taken this
waste land today. they are being evic-
ted under the plea of giving them to
“political sufferers”. Then, again, we
see that there is another type of evic-
tion, for instance. in the inam villages
where large numbers of the agricul-
turists are being evicted, and they are
being evicted from lands which they
have been cultivating from time im-
memorial, There is another category
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there, where the tenants and share-
croppers are under the pattadars:
they have also not got that security of
itenure. I can go on qQuoting from
Punjab and from various other parts
of India to show that this problem of
eviction is a very big problem, but not
one word has been said in the whole
review and assessment of the Five
Year Plan about this phenomeneon,
dow it is increasing, what is its effect
-on the labour potential, whether it Is
dncreasing employment or unemploy-
ment, etc.; no assessment has been
mmade of this big factor up till now,

Mr. Deputy-Speaker: In  Andhra
particularly, if the Government are
1rying to evict those landlords or rich
men who have kept adjoining lands,
:and if for the purpose of giving them
to landless people, they pass legisla-
‘tion, is the hon. Member against it?

Shrimati Renmu Chakravarity: I do
mot think you have understood my
voint. May he, it is my fault. My
‘point was that the Government owns
certain waste lands there, and those
‘were the waste lands which were
‘being demanded by the agricultural
labourers: some of it has been taken
«over by Government, and the labou-
Ters are now being evicted. The same
is true in Malabar also. For instance,
in the Kuthali estate. which belongs to
‘Government, there are 2,000 acres of
fertile land. There, an agitation has
been going on, but up till now, that
land has not been given to these peo-
ple. I can give other examples also.
Actually, instead of giving them the
land, they are being arrested. 'This
whole question of.........

Shri Velayndhan: This land be-
longed to a particular zamindar.
When he died, it was taken over by
JGovernment.

Shrimatl Renu Chakravartty: I think
‘I am speaking with authority on this
point, and I feel that if there is any-
thing to be said against it or for it,
4t can be stated later on.

The general phenomenon is that the
question of evictions assumes serious
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proportions. Not only is eviction being
carried out in areas of waste lands,
fallow lands, etc. or in areas of a
ryotwari nature, but in certain areas,
as my State, for instance, it is taking
place under the plea of land reforms.
Certain clauses in the Bill jtself,
which is intended for that purpose,
have given rise to further eviction.
For instance. in the . West Bengal
States Acquisition Act, there is a
clause which says that land above 3%
acres, which is given to share-crop-
pers, or has been sub-let, can be ac-
quired by Government. So, imme-
diately, large-scale evictions have
started taking place. In this way, we
find that this whole phenomenon of
eviction has resulted in upsetting the
equilibrium, or I should not use the
word ‘equilibridm,” but say that it has
rather upset and thrown foto the
ranks of the unemployed larger and
larger numbers of the cultivating
peasantry.

I would also like here to make =
passing reference to what we feel......

Mr. Deputy-Speaker: Certainly, the
House would like to know this, for it
is a matter for the House to vote for
or against; and if I put a question, I
put it on behalf of the entire House.
I would like to know, in regard to
eviction, whether it is the hon. Mem-
ber's contention that these big land-
lords, who have occupied Government
waste lands, ought not to be.evicted,
for the purpose of giving it to the
poorer people.

Shrimati Rean Chakravartty; |
hawe made very specific reference to
agricultural labdurers. I think I have
made that point clearly.

Mr. Deputy-Speaker: Who are the
persons in occupation of these lands?

Shrimati Renu Chakravartty; Agri-
cultural labourers are im occupation
of these lands. If you allow me to go
on you will know about it.

Shri Kasliwal (Kotah-Jhalawar) :
I may point out that so far as Pun-
jab is concerned, all these evictions
have been completely stopped.
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, Pandit Thakur Das Bhargava: And
tenants have been secured for ten
years. -

Mr. Beputy-Speaker: Hoh. members
will have an opportunity later.

Shrimati Renn Chakravartty: Let
us know which part of India has com-
pletely stopped evictions. I would be
very. glad to know it. The general and
total effect is that there is not one
word about this question in the......

Mr. Deputy-Speaker: The Hoyse
would certainly like to know whether
eviction by itself is not an offence.
Supposing there is a landlord who
has an enormous wealth of land .gnd
he has occupied the  adjoining land,

. and Gowvernment have pot evicted
him so far, is it wrong fog £Xovern-
ment to evict him now ...

Shri Dasaratha Deb (Tripura East):
Thirty thousand acres of land belong-

_ing to tribal peasants in Tripura has
been requisitioned by Government,
and now those peasants are landless.

Shrimat!i Renu Chakravartty: One
can go on arguing in this way, but
the point is this: Have the evictions
been stopped on every occasion? Is
it really going to stop now? I have
not heard any such argument that
evictions cannot be stopped. -And
what is the category for thom we
want to give land? The category for
whom we want to give land is the
agricultural labour, the poorer sec-
tion. We are. talking of unemploy-
ment. We are not talking about
zamindars. We are not talking about
employment for the zamindars. We
are talking about employment _for
those for whom we want to give em-
ployment, that is, the agricultural
labourer and the peasant. I say, that
it is important to take note of this
question of evictiom, in order to find
out how much we can stop this sec-
tion of cultivating peasants from slid-
ing back to destifution and landless-
ness. . That" is the point that I am
trying’ to make. It ‘is not a question
of giving land to the zamindar by the
backdoor. of stopping eviction, trying
to give protection to them.

The other point which I would like
to make in this connection js . the

.large amounts of land
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question of ceilings. Up till now,
wherever land reform has been car-
ried out, there we find that this land
reform has not actually resulted in
being made
available for distribution to the peas-
ants. The reason for this is this whole
question of ceilings. If we really take
both employment .potential and pro-
duction into consideration, we feel
that one basic factor which gives the
biggest .inrentive to the growth of
sgrieulture and the rise in production
is the incentive of ownership in land
to be given to the peasant. That is
the experience of China. That is the
experience of our own' country itself.
Wherever the peasant has felt secu-

. Tity -of his' tenure where he knows

that the land belongs to him even a very
small plot of land, he has doubled

* and increased the production. This

whole question of ceiling has raised a
great controversy. There has been
instances where even certain Mfhis-
ters of State have voted against put-
ting a eMlirig 6h land, with the restit
that large areas of land still remain
in a few hands, we say that the ceil-
ings have to be fixed in such a way
that the maximum amount of land is
made aveilable to the peasant. I can-
not go into the details of what should
be the unit eté Obviously, it cannot
be done within the short space of
time which we have ‘at our-'disposal,
but we do say that that amount must
be of the minimum and that mini-
mim~-may not always be what we
would call an economic holding.

Now, the guestion arises, hew then
are we to increase production. What
is it that we have seen? We have seen
that it is an incorrect, and a fallaci-
ous, argument to say that by giving
the largest numbers of people land,
and reducing the per capita share of
land we will be reducing agricultural
production. The first step that we
have to take is land reform, and dis-
tribution of land to the largest num-
ber of people. The next step is to-
wards forming co-operatives. In
forming - co-operatives we have to
ensure one - thing, that the disparity
between the amount of land allotted
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to the sharers of the co-operatives
will not be too great. Otherwise, what
is it that we will find? A person who
has 100 acres of land and andther
person who has only 10 acres of land
will be going into the same co-oper-
ative, and we say that that will
merely make the rich man domiinate
over the pour, and will slowly lead to
the rmin and destitution of the latter.
This whole thing has to be assessed.
Why is it that we have not been able
to go forward with co-operatives? It
has been admitted that the progress
in co-operatives has not been. great.
What is the reason for it? It is this,
that we have to have a minimum
ceiling, and we have yet to release a
large portion of land for distribution
to the peasants. These are the two
reasons which obviously stand in the
way, and 1 feel that this is a very
important point which we have to
take into consideration.

Now, here in the progress report,
we have seen that our food produc-
tion has gone up. The analysis of
why we have got this production has
not been very clearly worked out. In
one place, it has been said that
almost all of it can be attributed to
good weather. In another place, it is
said that a part of it is also due to
greater coverage, a rise in the area
under cultivation. But actually, what
do we find? ‘The two States which
have spent a large amount of money
in agricultural development, both
Uttar Pradesh and Bombay, have not
shown any rise in comparison with
States like Rajasthan where very
little has been spent. Therefore, there
must be.something more in it, and we
have to have a right assessment of it.
We have to see that this increase
does not- remain an unstable thing,
something that is only dependent om
the vagaries of the weather. We have
had good crops even eéarlitr without
the Plan we have had a big increase,
due to good weather, timely monsoons
ete: It i¥<a big’ factor evén new, but
it we have to assess the conscious
efforts made, as to what has been she
then we have to go to the assessment
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of land reform, land distribution and
various other factors. In that way, we
will-have to assess it.

Acharya Kripalani (Bhagalpur cum
Furnea): What about removal of con-
trols? :

Shrimati Renu Chakravartity: I am
going to take up now the question of
agricultural prices today, and with it
also 1 will have to ask someéthing
about rural finance, which we are not
clear about. The hon. the Finance
Minister says that in a month’s time,
we will have the whole report before
us. But one thing [ should like to get
clear. The question of giving rura!
finance, either on short-term or long-
term basis, will be on the basis of
credit-worthiness. Now this question
of credit-worthiness keeps out of the
area of rural credit those who have
at the moment not got security of
tenure. The guestion of ownership of
the land also has to be taken up with
this question of credit-worthiness. I
would like to know how far, "and
what percentage, will really be able
to benefit from the recommendations
of the Committee and by the setting
up of rural co-operatives, as has bezu
promised.

Now, the other factor in connection
with production, after the question of
land, is the gquestion of fair prices for
agricultural produce. we all know
how prices have been falling. Prices
of sugar, jute, pepper, coconut, are-
canut tobacco, tapiora, -groundnuts.
cashew-nuts—all have fallen. I have
not the time to go into the question
of sugar and jute.'We have seen how
we have not reached even the highest
peak levels of the pre-1949 period.
Actually, whatever increase we have
recorded in record years has again
recorded a fall. At the:same ‘time as
we see this big slide, we also see that
profits are being made by the manu-
facturers—huge profits, as a matter of
fact: That is why we feel that in this
report, unless we take into considera-
tion this questiow of how to stabilise
prices, how we are going to really
stop this sliding down of the prices of:-
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agricultural commodities, we will not
be able to effect a steady and stable
increase in production. Ewven if we
have the potential of increase it, there
will always be a tendency for the
production to fall. Therefore, there
must be some sort of a set-
tled price policy to protect the
ETOWers. With it alse inevitably
comes the question of protect-
ing agricultural labour. The entire
question has to be examined.
We have to see how '\ye have not been
able even to apply minimum wages
to agricultural labour right through-
out the country. Only in very very little
areas it has been made applicable.
Sometimes the wages of agricultural
labour are very low. Now all this
plus the effect that it will have on
the slide in prices and on the national
economy has to be worked out.

I can give other examples, but I
will now go on to the question of the
national income.

Mr. Deputy-Speaker: 1f the hon.
Member wants, she can take the full
29 minutes, But if another hon. Mem-
ber from her Group has to speak, she
must resume her seat. I leave it to
her.

Shrimati Renn Chakravartty: I will
just take two minutes because there
is another Member who wishes to
speals

. Although I had much to say, 1
would just like to point out two facts.
One is about the national income.
The national income over here, in the
progress report, is given at Rs. 262 in
1951-52 and Rs. 261 in 1952-53. Now
this increase, I think, is unreal. This
has to be seen from two points of
view. One has already been pointed
by Shri Meghnad Saha, that the
increase in the population between
1949-1954 has not been taken into con-
sideration. If that had been calcu-
lated, this increase would have been
negligible. The other factor is that
the national income is derived from
agricultural income plus industrial
incorfie. In 1848-49, prices were high.
MNow, there is a steep fall. If we cal-
culste today the total income in terms
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of constant prices, and then take the
population of 1953-54, I think the
increase would be much less. As such,
I think we should know in real
terms what the national income is. I
am not now going into the standard
of living, though that is the real indi-
cation of the increase in the well-
being of the people. But judging the
national income by averages would
lead us to incorrect conclusions.

The next point I would refer to is
about the figures which Shri Jawahar-
lal Nehru gave about increase in
industrial production. Actually he
quoted certain wrong figures. He said
that the index number in 1953 was
111. I think that the correct figure is
135. It is a small correction. Shri
Jawaharlal Nehru who always says
we are careless about saying things,
should be careful in quoting figures.

I should like to point out that the
base year here is 1946. But we have
to note that 1946 was by no means a
goed year for indusirial production. It
was much less than the peak war
years. Therefore, the Eastern Ecomo-
mist has said that with 1939 as the
base year, production has gone up to
126.8 in 1943-44, and in 1946-47, it
dropped to 105. Seen in this context,
it means that the increase in produc-
tion in the third year of the Five Year
Plan was only a little more than the
peak leveis reached during the war,
and I think Shri Meghnad Saha was
perfectly correct when he pointed
this out, through the Prime Minister
in a bit of temper lashed out at him.

1 am afraid I have not been able
to cover all the points I had to putin.
But I would like to say two words on
this question of *“peaceful approach™.
Nobody wants violence. If things can
be done by peaceful means, we should
do it that way. Nobody wants vio-
lence. The point is, what are the

_things that we are seeing today? On

the one hand, in regard to land policy,
we see that the question of evictions
hag not been dealt with firmly on an
all-India scale. On the other hand,
the question of land reform, and
availability of land for distribution to
the peasants has not been dealt with
properly. The guestion of buflding up
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co-operatives wifli" the ceilings om
land has also not been taken up. We
have seen that the medium size
industries have been closing down I1n
my State. I have got the figures with
me but I have not the time to give
them. We have to help these medium
size industries, How to control the
big monopolists, how to actually
expand the pace of capital production
and the public sector, all these things
have to be taken into consideration.
On the one hand, we see that big
industries like the sugar industry are
given so many concessions, so many
concessions are given to these big
capitalists and big monopolists in the
way of taxation relief and other
things—crores of rupees—and yet
what has happened. The prices have
not fallen down and huge profits have
been accurmulated. At the same time,
we have seen retrenchment both in
textiles and the sugar industry. We
see that the question of labour insur-
ance has not been tackled. I believe
a Committee has been set up. That is
all we did. We do not know when it
will come into force.

When we talk about peaceful
approach, the peaceful approach must
be judged from the point of view of
an objective and that objective must
be to see that the inequalities are
removed that the poorer sections and
the labourers and the workers and
peasants get a-fair deal. Those who
are well placed will have to be curb-
ed by peaceful means, certainly, but
if peace is not to be there, it has to
be done with controls. That has to be
done by the State and that is what
we want to see. There is no question
of socialism. We are far faer from
socialism, Even within the capitalist
system we can have certain improve-
ments and that is what we want the
Government to go ahead and do.

ey o gy e« agw w@w |
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That for the original motion, the
folowing be substituted:

“This House, having considered
the Progress Report of the Five
Year Plan for the year 1953-54. is
of the opinion that in view of the
fall in prices of agricultural com-
modities, proporfional reduction
should be made in the irrigation
and other agricultural taxes
which have been enhanced due te
the Five Year Plan."
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Chair]
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Shri Meghnad Saha (Calcutta—
North-west): May 1 draw your
attention to the fact that very few
Ministers are there present in the
House—the Ministerial Benches are
empty? Would you kindly see that
Ministers are present on this impor-
tant discussion?

Mr. Chairman: The Deputy Minis-
ter of Planning is taking notes.

Shri Punnoeose (Alleppey): It does
not leok nice that Parliament is
attended only by Deputy Ministers.

Mr Chairman: Shri Nanda, the
Minister of Planning, was here for a

long time and he has gone out for a
short time.

An Hon. Member: This is lunch
time.

Mr. Chairman: It does not matter
because the Deputy Minister is there
taking notes for him.
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‘Shri Raghuramaiah: The speech of
the hon. Minister of Planning this
morning in commending the progress
made with the Plan, I think, is a very
modest speech, because he has not
only pointed out the very many items
of progress which we have achieved,
but also some of the difficulties with
which the planners are faced. One of
them he has stressed, and I think
quite rightly, and that is unemploy-~
ment. The object of a socialist State,
as it is commended to be, is not only
1o increase production but also—this
is more important or rather the ulti-
mate objective—to see that there is
proper distribution and that there is
an increase in the standard of living.
The success of the Plan, therefore, is
to be gauged by the measure in which
we will increase the employment in
this country, and the schemes that are
being added on to our First Five year
Plan with this objective are to be cumn-
mended.  But T would suggest that
perhaps a greater  effort should be
made in that direction within the
period of two years at our disposal.
Wherever we go we find enormous
number of young people gueuing up
for jobs. We have created that
atmosphere in the country where
government service seems to be the
be all and end all of a young man's
career. We have got to change that
atmosphere and the question arises as
to how it can be changed. By. rapid
industrialisation and by employing
all the young men in the new indus-
tries that will come up in the coun-
try. But there is one great hitch for
that, because as stated by the Finance
Minister yesterday, the Government
of India seem to be thinking of pro-
viding jobs which will secure for a
young men about Rs. 1,000 per year.
I do not know how this is going to fit
into our present pay structure. The
greatest hindrance, at the present
moment, to the country’s progress is
the pay structure of the government
servants. We have got the colossus of
some people drawing Rs. 5,000, and
Rs. 10,000 How many jobs of that
category can be created? It is practi-
cally impossible. Even if you create
10 million jobs wherein our young-
men can get Rs, 100, by itself it may
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be all right, but when compared to-
Rs. 3,000 and Rs. 4,000 it will lead to
more dissatisfaction and greater frus-
tration.

We have pgot, therefore, to treat it
on a more radical basis. While creat-
ing employment we must bear in
mind the economic structure of this
country. We should not make the
youngmen who are going to get Rs.
100 feel that they are not treated in
the proper manner which they would
feel when they find others getting Rs..
3,000 and Rs. 4,000

The questiors has been raised of
late in a very prominent way in
regard to the privy purses of the
Maharajas. There is a growing con-
sensus of opinion in this country to-
day that the anomalies that were
created by the privy purses must be
rooted out. I would say there is a
growing feeling, a consciousness
throughout the length and breadth of
the country that perhaps we have
made a mistake in having allowed
this high pay structure. So, some
radical reform is called for. It may be
by voluntary appeal and if voluntary
appeal fails it may be by legisla-
tion. I would therefore, strongly
impress upon the Government that
they should take up the question of
reducing the present enormous sala-
ries of government servants, while at
the same time they should go ahead
with further and further increase in
employment.

Sir, however many jobs more we-
may create, whatever further employ-
ment we may add, there is one thing
which is now eating the very vitals
of the body politic of this country
and the earlier we cure it the better
it will be for the progress of this
country. The Maharaja of Bikaner
has referred to corruption. I am
sorry to say that corruption is on the
increase, corruption in every walk of
public life, and I do not know
whether we are doing emough to stop
that corruption. The removal of cor-
ruption from the body politic of this
country must be taken up as the
biggest larget im our Plan. Unless
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[Shri Raghuramaih]}
that is done, public opinion will
not be behind any plan that we may
put forward. Everywhere there is a
feeling that a good portion of the
money that is put into this Plan is
going into the private coffers of the
employees who are ad.m:mstermg the
Plan.

Shri Gidwani (Thana): May I ask
whether our Prime Minister believes
like that?

Shri Raghuramaiab: I am not the

Prime Minister. I am giving expres-"%

sion to my own personal views.

It is no use hood-winking ourselves
“‘that wonderful -things are taking
place. They are taking place, there is
no doubt. But the public conscious-
ness is impaired by the feeling that
there is corruption everywhere. In
every country from which corruption
has been rooted out, I have heard that
they have done it as major pro-
gramme their plan—a two year pro-
gramme, or three year programme to
root out corruption. The most severe
punishment should be given to those
who receive bribes and they: must
‘be made publicly ashamed of their
.conduct. Six months imprisonment, or
eight months imprisonment for a man
who has accumulated some Rs. 30
crores or Rs. 40 crores of money by
way of corruption is a mockery. I
would therefore, suggest to Govern-
ment that they should give the high-
est priority to this and see that cor-
ruption is rooted out. Unless we root
out corruption, whatever we may do
will not achieve that amount of pub-
Jic approbations as it ought to achieve.

There is another thing which I

would commend to Government.
‘Young people today are not ., only
without employment, but they are

suffering from a sense of frustration
.and there is B high sense of indisci-
pline among them. Of late we, some
of us, have had the good fortune  of
visiting an institute here, the Kastir-
‘ba Niketan, one of the Rehabilitation
LCentres, wonderfully organised by
one ‘6! “olr Deéputy” " Ministers, Mr.
‘Bhonsle. The amount that is spent on
the ftraining given to the young
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people there is, I am told, very negli-
gible. The time factor involved is
very little; within a period of two
weeks or three weeks, or six weeks,
they are able to train up a whole lst
of young people into a disciplined
life. That, Sir, is a thing which I
would very greatly commend.

We must not forget the fact that we
are in a democracy. Democracy has its
own disadvantages. Many more things
are possible in a totalitarian State

- which are not possible to us. To get

"things done under fear of penalty or

" under fear of death is easy in a totali-

tarian State; but in a democracy
everything has to be done by persua-
sion, by training, by a proper handi-
ing of the youth of the country. I
feel that we have not started in right
earnest about it. We have got to ex-
pand the scheme which is now being
worked out so wonderfully well by
Mr. Bhonsle througout the length
and breadth of the country., Young
people want a slogan. We have got to
give them a slogan, and unless you
give it, you will not have that youth-
ful co-operation for your Plan.

They talk of economic equality. We
certainly have done something. This
Government has and I feel is doing,
its very best to arhieve that economic
equality which is the objective of a
socialist State. I am not referring
merely to the Estate Duty Act. Of
late, the returns are not perhaps so
very encouraging. I mean the land
reform to which some of the previous
speakers have referred. Some of the
States have limited holdings. Some of
the States are going to limit holdings.
But I would suggest that limitation
of holdings of agricultural land is not

-the be alland end all of this program-
me. You must at the same time take
up limitation of all other property.
It is not fair to the agricultural class-
es that you should 1limit only land
holdings and wou should not limit
dther acquisitions. A man having
crores and crores of rupees, and hav-
ing several buildings in a C[ty *pnes
untouched; that is not ‘1ir* to th
other sectors which yofi ~ are goln.t to
equalise, -
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Take companies. The amount and
the extent of the dividends which
some of the shareholders get is enor-
mous: 20 per cent, 30 per cent, 40
per cent. In the name of the socialist
State I ask Government to see that a
limitation is placed even on these
dividends, in the same manner as the
Government is now trying to limit
agricultural holdings.

Ahout the minimum  price of
agricultural labour, 1 certainly agree
with some of the previous speakers
that the ‘time has come for assuring
labour a minimum standard of living.
There are difficulties of course. Mini-
mum wages for agricultural labour
can only be fixed when you are in a
. position to fix the price of agricul-
tural commodities. Yesterday I under-
stood that Government is contemplat-
ing some kind- Bf a prize: fixation for
some of the sgricuwtural products like
maize, etec. I would suggest that they
should fix the minimum price for all
agricultural commodities and that
will facilitate the fixing of minimum
wages for agricultural labour.

. Bhyl Heda (Nizamabad): But not as
low as they are reported in the papers
—Rs. 5.8 per maund of jowar. .
2 pM -

Shri Raghuramaiah: The price fised
must . be reasonable. The prices must
enable the agriculturists to make both
ends maet. It must be econcmical. As
a matter of fact, we are very proud of
the achievements of the Planning
Commission in, having increased food
production, But what is happening?
In some of the States, the price of
agricultural produce has gone down
enormously. It is slowly becoming
uneconomical for  agriculturist to
raise, for instaoce, paddy in that part
of the country from which I come.
Therefore, in fixing a minimum price
for agricultural products, 1 entirely
agree with some of my friends, we
should see that the prices are econo-
mical to the agriculturists. In com-
‘menting thus upon agricultural prices,
it is not my object to take away the
approbation which is certainly due to
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the work that has already been done
by the Planning Commission. The
work is enormous. There has been a
general public awareness of the fact
that we_are going abead. There are
dzl’ﬁcultles. of coupse, and the greatest
thing which the Planning Commission
has so far done is to make the public
realise that planning is not such an
easy thing, that it is a very difficult
process, espegially when so many
crores-.of people are mvolved It is
easy, of course, to decry. It_was think-
ing that probably the greatest menace,
the greatest danger to the success of
the Five Year Plan is not any defect
or default on the part of the q‘ove;n-
mgot, but the existence of ‘what I

‘would: call a sixth column in the coun-

try. I call it sixth column because we
have already heard of the fifth column.
In war-time, if a national of a country
‘helps the r]auanals of m'l'ler countr.es
by _espmnage, is sald’ to indulge in
fifth column activities, In peace-time,
time in time out. when certain people
go on decrying, go on criticising what-
ever comes in the name of their coun-
1ry, whatever the country has achiev-
ed, and if that becomes a habit, well,
the person who acquires _‘t‘hat habit iJs
—I would ca#ll him—a member of the
sixth column. Unfortunately,, those of
us who have been outside this country
lately have come to realige that there
are a good many members of the sixth
column in this country. Of late, one
of pur. friends -had been to Russia.
Having gone there, he has written
some love letters to some people in
this country, and in those love letters,
he has stated that the so-called dams
in India are just like municipal drains
when compared to the big, the wonder-
ful dams that are being built in
Russia. Well, it is a shameful state-.
ment. I do not know whether that
gentleman has toured this country a.nd
seen the wonderful things that are
being done in this country.
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Shri Raghuramaiah: It is unneces-
sary to mention names, nor #s it
possible for me to do it. because there
are so many of them going out every
«day and trying to decry the greatness
and glory of this country. I happened
1o mention this because in some coun-
tries which we happened to visit, some
_people told us—they told me parti-
«ularly—that some people decry our
«country and that they are our own na-
tionals. They say: “Your own na-
stionals come and tell us that you are
«doing nothing. that your Government
is wasting money and that there is
derrible distress and dissatisfaction
.among the people”. In view of the
ibell you have rung, Sir, I shall close
my speech with the remark that while
we should be proud of the achieve-
ments which the Planning Commission
.has made, this is not the time for any
«complacency. We should certainly do
4 bit more to create employment in
the ccuntry, to create that amount of
@ublic confidence and public co-ogpra-
tion without which it would be im-
Jpossible for any Plan to succeed.

Shrimati larkeshwari Sinha (Patna
'East): I would have liked the Finance
Minister or" his deputies to be present
.here because I would like to deal with
the financial aspect of the progress re-
sport of the Five Year Plan, but unfor-
tunately they are not here, There is
.no doubt thal India's achievements in
the first three years of the Five Year
_Plan which have been reviewed in the
Planning Commission’s progress re-
port of 1953-54, are very commendable
in the spheres of agriculture as well as
Industry. Agricultural production has
vastly increased. I do not agree with
the hon, lady Member who spoke ear-
‘lier that agricultural produgtion has
increased only due to the weather
-conditions. This is not a fact. Nobody
can challenge this fact that because
of the increase in fertilisers, because
of the scientific methods of production,
agricultural production has increased.
Even in foodgrains, the target that
was fixed for the Five Year Plan has
been exceeded during the course of
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three years. Two more years are left
still to have more and more produc-
tion of foodgrains, and I think in the
course of the five years this target will
be wvery much increased, much more
than what we see now,

I now come to the index of indus-
trial production. My hon. lady friend
made it a point to criticise the Prime
Minister and the Finance Minister as
regards the figures. [ was surprised
when she said that the Government,
with all their departments and
bureaux could not collect the figures,
that they have been collerting since
years and years. But how my lady
friend could be In possession of such
vast resources as to say that the Prime
Minister as well as the Finance Minis-
ter have made mistakes.,

Shrimatl Reau Chakravartty: ji is a
simple case of multiplication.

Skhrimati Tarkeshwarl Sioha- It is a
very strange case of multiplicatiom! I
want to tell, the House that the index
ot industrial production that was- ar-
rived at in the base year, 1948, was 105.
The hon. lady Member said that she
cannot believe it, because during the
war period, the index number was
very high. We cannot compare the
figures of the war period with those of
the normal times. The war period was
certainly an abnormal period and nor-
mal times cannot be compared to
those of abnormal times. But we can
find from the present report that in
1054, during the first five months, the
index figure camie to 140. That means
there was a spectacular rise in the-in-
dustrial production also. Many people
have said that agricultural prices are
falling. I do agree that they are fall-
ing, but we must remember that with
the Korean war situastion, the prices
went up apnurmally high, The prices
have to, in the normal course, come
down to a certain extent, a:d here
also they had to come down. So, if the
prices have come down {o & vertain
extent, there is nothing to worry
about. I would like the Members of
the Congress Party to say that there
is nothlng to worry about......
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Shri G. H. Deshpande (Nasik Cen-
tral): Why only Congress? She must
appeal to the House.

‘because, after all, the situation that is
.at present obtaining in our country
«does not indicate that the prices will
‘be falling further. I only say this to
‘the Congress Benches and not to Op~
position because it is their purpose to
make this issue a political issue. For
them falling of prices is very welcome
because they can make it a political
issue. There is nothing for me to
suggest otherwise or make any
amends to them.

But satisfactory as all this has been,
it must be remembered that the main-
tenance of this rate of progress itself
would require more resources than are
at present available. In reply to &
.question, the hon. Minister stated that
the size of the Plan which was origi-
pally Rs. 2,069 crores had to be in-
creased by about Rs. 216 crores in
«order to mitigate this tide of unem-
ployment. Accordingly, the outlay of
the Plan in the present schedule, with
the additional figures, is of the order
of Rs. 2,285 crores. But during the
‘three-year period which ended in
March, 1954, the actual expenditure
‘has only been Hs. 885 crores. This is
really the point where we have to de-
vote all our attention. This low level
of expenditure is wvery undesirable,
«during the plan period and during the
period of planned economy. The Cen-
tre's share accounts for Rs. 445 crores
and the States for Rs. 440 crores. Even
in 1953-34, the actual expenditure by
the Centre and the States, as against
the budget provisions of Rs. 237 crores
and Rs. 176 crores respectively, was
Rs. 188 crores and Rs. 187 crores res-
pectively. In 1854-55 a substantially
larger amount is porposed to be spent
—a sum of Rs. 356 crores by the Cen-
tre and a sum of Rs, 216 crores by the
States. A large outlay of this, I am
sure, will go to irrigation and power
projects.

The lags in expenditure on the Plan
whirh have come to the light must be
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judged in the context of the circum-
stances of the last three years. During
the first year before the Plan was
finalised the budget was presented. In
the second year there was a slight
recession of the Indian economy, and
the whole energy of the Government
was devoted more to stabilise the eco-
nomic system than to expand the eco-
nomy and to devote its attention 1o
the Five Year Plan. It was only in
1953-54 that the planners devoted their
energy to the implementation and ex-
pansion of the Plan. Therefore there
is nothing surprising in the fact that
there was a lag in expenditure. And
we hope that this lag will not be there
in future. The authorities say that
the lags were due to the insufficient
working out of schemes in advance.
With regard to this attitude of the
authorities 1 wish to say something. 1
do admit that allowance should po.
doubt be made for teething troubles.
But to say that the scl;m'nes were not
worked out in smaliest details is not
an excuse; and in future I do not think
that this should be an excuse thst the
Plan could not be worked out accord-
ing to the schedule because ihe dalails
of the prograirmes were not worked
out. Schemes should be visualised to
the smallest details and the fullest
investigation should be made. It is not
only for eriticisms that the fullest in.

vestigation should be made bui with
the object of preventing recurrence of
mistakes, when the plans go wrong,
whether in terms of money or of time

Some of the defects, which accord-
ing to the authors of the repor: have
caused delay in the implementation of
the Plan, include the lack of availabi-
lity of certain types of equipment.
Three vears have passed now and I
do not think it is proper for the
authors of the Plan to say there is still
lack of material to push forward the

"Pian. The second aspect they have

pointed out is that they are faced with
the shortage of technical personnel.
And the third is that they have not
been able to set up and put the ad-
ministrative machinery into gear,
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[Shrimati Tarkeshwari Sinha]

I am very happy to know that :h'ey.
are trying to devote their attentign to
increase the technical personnel in the.
country. But to say that the adminis-
trative machinery has not been put
into gear, 1 do not think can be a good
excase.. The country is not going to
take it ‘as a good excuse. Most of the
Members have raised this point that
the attention of Planning Commis-
sion must be directed towards putting
the administrative machinery in gear.
There were questions by some bon.
Members and I could see the anxiety
of the Members of Parliament who
wanted to express the feeling that the
officers, the administrative machinery
is not co-operating. They are not pre-
judiced against- thegofficers. But 1 um
sorry to say that the “hon. Minister
when answering the quesiion said that
nothing objectionable has been receiv-
ed so far. They are not: supposed to
be a body who should be sitting idle
in.this matter. Is.it a business of a
Member of Parliament to go and re-
port about the misconduct or jack of
co-operation of the administrative
machinery to a Ministry? It is an
indication, a proof of the feeling in
the country that the country is not
inspired with the ‘progress of the pre-
sent  administrative machinery. In
spite of the Plan—and I really feel
that the Plan as it is put before the
coundry is highly commendable, I am
proud to feel that no country in the
world, in a democratic set-up has put
forward such a comprehensive and
scientific plan—but to say that the
administrative machinery is not in
gear is not a good excuse, and I think
the whole attention of the authorities
should be directed to that aspect.

There is another aspect, namely
shortfall in resources. Even the Fin-
ance Minister in his speeches year in
and year out has said that there has
been shortfall in resources. And the
States are rather more guilty in this
respect than the Centre, The Centre
is expected to raise during the 1951-58
period Rs. 726 crores. It has raised
Hs. 324 crores over the three year per
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iod, and 1 think at this rate it could~
raise Hs. 340 crores over the five year

period. The States are expected to

raise Rs. 532 crores during the Five
Year Plan period. But so far they have
raised during the period under review
only Rs. 212 crores. At this rate thex.
wolild be able to raise only Rs. 353

crores over the five year period. We
have seen that the Centre, during
these three years, had to devote its

energy for providing funds for Central

purpotes as well as for State purposes.”
Almost all the States have been de-
manding resources without providing
the resources that they themseives.
have been allotted to provide under
the Plan. Although the States have so.
far. received Central assistance to the

tune of Rs. 122 crores, they had to rely

to the extent of about 25 per cent of

their share of ex.p,enditure under (he

Plan, on depletion of cash reserves_

and inerease in short-term indebted-

ness. _Therefore the report ng_hr.]r
holdg that financing in this manner of’
asmuch as 25 per cent of the Plan at

the low levels of expenditure, record-

ed in the Plan in the first three years,

is a matter which rnust cause concerm.

The Plapners have proeer]y realised

the, importance of this matter and I

hope that they mli devote their ener-"

gies to see that this shortfall of ex-

penditure in.-the Plan is not there.

I"havé so many other points to
make, but as the time is not there I
will not take the time. of the House:r-

Shri 8.' 8. More (Sholapur):- We
were not very enthusiastic about the
effects of the Five Year Plan; not be-
cause we belong to the Opposition but
because of the way in ‘which the Plan
was framed and because the objective
cofttitions expected for the fruition -of:
the Plan were nbt existing. We feel
that the hundred amd one problems
with which we are faced do require
very serious consideration, a sort of
consideration which is beyond party
affiliations.  But unfortunately th¥
problems of this country are being
utilised for party purposes. '
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Leaving that aside, the real problem
is to consider whether the schedule
framed by the Five Year Plan i»
implemented or not, whether certain
results which they anticipated as the
Plan goes on unfolding itself are being
concretised or not.

Take for instance corruption. The
Five Year Plan stated that there is
rampant corruption and that we will
have to carry on a continuous war
against  corruption. 'What is the
nature of this war, this report has not
given us any information about. That
is one aspect.

Then, securing public co-operation.
Because the soul of a Five Year Plan
if it is really to do some good to the
country must be the voluntary, enthu-
siastic co-operation of the people. No
country in this world has succeeded.in
implementing any Plan worth ~the
name without securing such co-opera-
tion. What do we find? we find that
this Five Year Plan is'left to the ten-
der mercies of inefficiency, incompe-
tence and the wasting habits of &
bureaucracy. This is not carrying on
the Five Year Plan with the co-opera-
tion of public. It is unly bureaucra-
tising the administration working out
the Plan. Naturally, what we find is
growing corruption. Instead of creat-
ing more food and more jobs for the
unemployed, we are adding to the
corruption and inefficiency. Therefore,
if we say that we are not satisfied
with the results of the Five Year Plan,
no one, even no Congress member can
say that we are saying this because
we happen to belong to this side of the
House.

I do not want to utilise my time by
traversing over a larger number of
areas than I should. I propose to pin-
point the agricultural conditions that
are obtaining in this country. A sepa-
rate chapter was devoted In this big
tome for the purpose of developing
sgriculture, particularly for solving
the food problem. In this Plan, on
page 180, it is said:
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“A policy of price stabilisation
must have in view certain maxi-
ma as well as certain minima. At
a time when the economy is sub-
ject to inflationary pressures, the
emphasis is inevitably on the
maintenance of the maxima. But,
if the irend of prices is persistent-
ly dowmward, a system of controls
with defined procurement prices
can be used—indeed should be
used—to safeguard the interests
of the producers by preventing
prices from falling unduly. Judi-
cious purchases by Goverament at
defined prices are thus an excel-
lent device for establishing prices
and for evening out to some ex-
tent inter-State disparities.”

1 shall be more justified in asking
whether this para of the Five Year
Plan has been implemented. You
know that when céntrols were remov-
ed, we feared that thére will be a rise
in agricultural prices. Because, that
happerred in 1947 when the controls
were raised. When these controla
were removed, immediately theres
after, Shri H. N. Mukerjee did table
an adjournment motion in order to
invite discussion about the enormous
rise in prices.- Unfortunately, instead
of an inordinate rise:in prices, which
would  hit the consumer hard, we find
a precipitate fall in agricultural pri-
ces. What is the fate of this agricul-
taral community? I am speaking with
great feeling, because the agricultural
community forms a very large section
of the picture. Out of 36 crores of
people, about 24 crores live on agri-
culture, to put it properly. Most of
them are small peasants. What is
their fate? Shri Jawaharlal Nehru has
on many occesions said that the
peasant in India js the most neglected
creature. It is the middle classes who
are in power. The middle classes are
controlled by the vested interests, The
industrialists and manufacturers from
merely a fraction of our population.
Still, their interest is becoming the
predominant interest. Everybody talks
about capital formation, talks about
incentives to industry. Is it not
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[Skri S. S. More.]

necessary that we should see that
even the agriculturists get some in-
centive?  Have they been created by
God as automatic machines which can
work without the petrol of incentive?
That is my question to the Treasury
Benches. What is the fate of our agri-
culturists due to the falling prices? I
am referring to the Reserve Bank of
India Bulletin for November, 1954
which gives index figures of prices.
You will find the flgures there
are very instructive. The pri-
ces of rice, wheat, gram have gone
down. Only tea has shown some ac-
cretion. Otherwise there is fall in the
prices to the tune of 16.8 points in the
case of rice, 17.6 in the case of wheat,
358 in the case of gram, 13.1 in the
case of gur and 0-3 in the case of
sugar. Take for instance industrial
raw_. materials, The prices of
cotton and jute have gone dcwn;
the price of groundnut has gone down
to the tune of 50.4 points. I need not
give all these figures, It is a very dis-
mal picture which gives a feeling of
disguiet, of something disastrous
which is going to happen in this
country. What has Government done
to stabilise the prices? That is a very
pertinent question that one can ask. I
have read in today's papers that Gov-
ernment intend to make some relief
purchases: bajra at Rs. 6 8 maund,
maize -at Rs, 5-8-0 a maund and jowar
at Its. 580 a maund. You are aware
that the peasant has no staying
power. The moment the crop is
gathered, there are so many inelastic-
ally pressing claims which force him
to take his produce to the market. In
a month or two, the produce will have
gone into the hands of the middlemen
and they will be benefitted by your
delayed schemes.

In spite of what the Planning Com-
mitiee has recommended and their
declaration that they want to have a
stabilising machinery where a mini-
mum price shall be Aixed and a maxi-
mum price shall be fixei and that
prices will not be permitted to go

" peasants. Look at the
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under & certain minimum and go. be-
yond a certain maximum, some ma-
chinery has yet to be devised, why
that machinery has not been devised?
The prices are showing a tendency to
{all in a precipitate manner, Yet, the -
Government in their complacency feel
that they have got the requisite ad-
ministrative machinery to stabilise
prices, They have said in their Press
Note that necessary instructions for
the purpose of purchasing these arti-
cles which are showing a tremendous
fall in prices, have been issued. But I
fear that there is no machinery worth
the name. My submission is that this
is not a very happy thing to think
about. It is a fact that our food situa-
tion has eased to some extent. But,
it has eased to some extent not because
of the cleverness of the Treasury
Benches or the d.:;ive of the Govern-

Some Hon, Members: Oh!

An Hon, Menrber: Because of Shri
5. 5. More.

Bhri 8. 8. More:... or the vigour or
capacity shown by the planners, but
it iIs the small peasant who has la-
boured hard to show better results.
(interruptions).

Mr. Chairman: Order, order, The
hon. Member should be allowed to
proceed in his own way.

Shri 8. 8. More; Are we showing
solicitude to the small peasant? Are
we showing any solicitude top safe-
guard the interests of these peasants?
I think my hon. friends from the
Congress will not be so allergic to cri-
ticism from the opposition. Facts are
facts and they must be accepled
whether the Congress is in office or
somebody else is in office. The falling
prices are going to ruin the peasant
even if the Congress is in power. or
somebody else is in power. It is ex-
tremely necessary that all sections in
this House should stand solidly and
irrevocably for the interests of the
capitasts.
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Those who represent the interests of
the capitalists, whether they belong to
this side of the House or that, speak
with the voice that their interests
should be protected, that they should
be given some incentives, that they
should be given some protection. Un-
fortunately, the so-called spokesman
for the peasant and the landlord, are
more obsessed by their party =align-
ments and they speak with different
voices with the result that the peasant
for whom we are supposed to stand
suffers and there is nobody to place
his case.

Some Hon. Members: No.

Shri 5. §. More: My submission is
that the prices are going down. What
is to be done?! We say we are plan-
ning democratically. But a democratic
Government is expected to take les-
sons from the conditions prevailing, I
would refer you to the report of the
Prices Sub-Committee of which Shri
V. T. Krishnamachari, who happens
to be the Vice-Chairman of the Plan-
ning Commission, was the Chairman,
and what did they say? I quote from
page 60, paragraph 112:

“We are aware of the desire in
certain quarters to reduce the
level of agriculturel prices...... "

And what are those guarters? They
are the Industrial quarters, the manu-
facturing guarters. They want the
raw material at the cheapest rate. The
imperial powers were trying to pur-
chase raw material at the rock bottom
rate. Now, an Indigenous imperial
interest is developing in this country
which is likely to go in the same
direction.

“We are aware of the desire in
certain quarters to reduce the
level of agricultural prices, parti-
cularly the prices of foodgrains,
on the plea that agricultural pri-
ces influence the costs of produc-
tion of industry, and weaken the
competitive capacity of Indian
manufacture in the domestic as
well as in the foreign markets.
While we are not unmindful of
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fhe importance of these conside-
rations, we are of the view
that prior consideration should
be [given to assuring an
adequate return to the tiller of
the soil. Once this is achieved the
increased purchasing power of
the agricultural masses will be
adequate insurance for the suc-
cess of Industry. Any deliberate
efforts to reduce agricultural pri-
ces merely to safeguard the
interests of urban areas or of the
manufacturing industry will be at
the cost of the standard of living
in the rural areas which s al-
ready notorfously low.”

1 would request you to note this:

“The unorganised character of
agricultural interests in this
country has resulted in their case
having gone by default in the
past,” 3

1 know that time is pressing, but I
want to point out that this prices Sub-
commitiee recommended that in flx-
ing prices, we must e into consi+
deration not only the cost of produc-
tion, but also the cost of living. Now,
here, the cost of production is not
taken into consideration. I asked on
many occasions whether Government
have any geliable statistical data to
give us thé cost of production of the
different foodgrains, the different arti-
cles, the raw materials which are
produced by our illiterate and ignoge
rant peasant, and the Finance Minis-
ter on one occasion was frank enough
to admit that there was no such data.
Even after the prices Sub-committee
recommended this—it was a report
submitted in 1846—during the last
eight years we have not been able to
collect eny reliable data for the pur-
pose of fixing what should be the
remunerative price for the peasant,
with the result that the fate of the
peasant is left in a very fluid, nebu-
lous state, and nobody is there to look
after him. -

In the Five Year Plan which was
planned by Eastern Germany, they
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{Shri §. S. More]

made it a point to say: ‘We shall fix
the minimum prices, we shall fix the
maximum prices, we shall devise a
machinery for the purpose of giving
ample protection to the peasant who
is the backbone of the country.” But,
here, the backbone is being ignored,
neglected, slighted, and possibly only
the collar-bone of industry is taken
care of.

In the progress Report, some refer-
ence has been made on page 52; they
give figures about the {falling prices,
but they speak in a sort of complacent
way. They speak in a self-satisfled
manner. They seem to beave a sigh of
relief thai prices have gone down
They say:

. “The improved food situation
has also led to a marked fall in
the prices of cereals and pulses
which at the commencement of
the Plan were causing consider-
able anxiety.”

I say that mis, marked fall in prices
is @ marked symptom of a calamity
which is going to overtake this coun-
try, because if the peasants lose their
incentive, what is there for them—
nothing but despair and frustration.
Whatever gains- we - have secured
during the last two or t!u'v jears are
likely to be frittered away.

Again, 1 would refer to the interim
report of the Fosdgrains Policy Com-
mittee., You will realise that the food-
grain prices as they were devised
under the procurement scheme were a
bit higher than the prices that are
obtaining now. In spite of that fact,
this Foodgrains Policy Committee
which was presided over by
Shri Purshottamdas Thakurdas,
5ays this at page 20. In
a'most every case they say the price
paid to the producer must be in-
creased. What was the ground for
this recommendation? The prices fix-
ed by Government even for purposes
of procurement were not remunera-
tive prices, were not giving a suffi-
cient incentive to the producer, and
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therefore they said that the prices
ought to be increased.

I would refer to one instance. Take
the instance of gur prices. Now, I
have got figures which I have no time
to disclose to the House, but the cost
of cultivation per acre for sugarcane
comes to Rs. 1,900. And what is the
actual price the peasant gets?—some-
thing like Ks. 1,400 to Rs. 1,500. So,
the peassmt is likely to suffer a net
loss of Rs. 400 per acre. Is it going to
help the situation in the country? If
the production of sugarcane goes
down, our sugar situution becomes
not sweet, but difficult, bitter, and
what will happen? Government will
have to: come out with an import
policy. They are not prepared to take
into consideration-the interests of the
indigenous peasant who is bearing all
the burnt, who 15 carrying all the load
of the difMiculties on his broad should-
ers, but they are prepared to give
better prices to the producers from
other countries when they go in for
import.

I do see that you ere persisting with
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~Skri T. Subrahmanyam (Bellary}):
‘Thi= debate provides today an Op-
portunity to have a sort of stogk-
taking and an assessment of what bas
been achieved and what remains to be
achieved with regard to the imple-
mentation of the Five-Year Plan. This
great national undertaking was taken
up with a view to utilise the material
and human resources of our country
for the purpose of eradicating poverty,
providing employment to all the pecple
and raising the standard of life of our
countrymen.

While we assess what has been
achieved, we should also remember
the legacy that we have inherited
from the past foreign rule, There is
room for criticism and for differences
of opinion, but an ungualified con-
demnation of what has been achieved
and a deliberate attempt to inculcate
opposition to the implementation of
4ihls great Plan is, I say, almost
¢riminal  You remember what a
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crisis we had to face in our country a
couple of years ago. There was a seri-
ous food shor.age and then we had to
import from America 4°7 million tons
costing nearly Rs, 216 crores, Every-
where it appeareg as if there would
be a breakdown on the food front, Our
Government took courage, our country
gave them support and the plan was
implemented. Nature also was bounti-
ful, helpful and favourable. There-
fore, we tided over the crisis, All the
"ood controls were removed, In this
connection, it will not be out of place
if I mention here that I took a very an-
xious and ®amest part in seeing that
these food controls were removed. I am
gratified to note that against the tar.
get of 7-6 million tons of increase in
foodgrains, we have actually got an
increase of nearly 11-4 million tons in
the third year of the Plan, With re-
gard to cotton also, there has been
some increase, Bi.t there is a shortage
with regard to su:gar and jute, With
regard to sugar in the first year
production was rearly 15 lakh tons,
Then there was a decrease because
there was a fall ‘n the price of sugar.
cane. Now, ad attempt is made to
star. more sugar factories in South
India. In Bombay, 11 co-operative
concerns have been given licences, in
Mysore there is one cooperative con-
cern which is in my own district of
Bellary which has secured a license.
In this connection, I would request the
Ceniral Government to provide these
co-operative concerns with as much
financial assistance as is possible and
see that these undertakings are success

fully implemented.

Then with regard to irrigation and
wower, the immediate programme is
expected to add 8% million acres of
new irrigation and I'1  million
kilowatts of electric power up to
March 1954, More than 28 million
acres have been or are being brought
under irrigation and an edditional
capacity of 450,000 kilowatts is there.
In this connection, I must say that we
must pay special attention at this stage
with regard to the development of the
acreage that is to be brought under
irrigation. Big dams are being rop
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strucied. In my own district, the Tun-
gabhadra project has been constructed,
and canals have been dug. We should
immediately attend to the problem of
completing disiributaries and seeing
that fields and lands are levelled to
make them fit and suitable for irriga-
tion. For this purpose, the ryois and
villagers require some long term
loans; otherwise. they have no re-
sources, Day before yesterday, the
Finance Minister was pleased to make
a statement according to which he was
thinking of starting a commercial
banking institution to provide credit
facilities for rurel areas also. I ap-
peal to the Government that this
should be implemented and given
concrete shape as early as possible so
that either the local land mortgage
harks or other banking institutions or
the local State Governments, by
means of taccavi loans, may be able
to provide enough credit facilities to
the villagers and peasants.

1 must say a word with regard to
industries. Our index for 1853-54 rose
to 13€-3. Chittaranjan produced 64
units in 1853.54 as against 17 in
1951-52 and the 1955-56 target is 100
locommtives, This is proceeding well,
With regard to steel, 1 am afraid we
are not making as much progress as
possible. It is gratifying to note that
in Rourkela a plant is being installed
with the help of German experis.
Some Soviet experts are now in
India with a view to help Government

to start a third steel plant, In Bellary

we have very excellent iron ore of
the most precious guality and  in
limitless quantity, That has been
recommended by Mysore Government
—it has come out in newspaper report
—and I hope that the Government will
take up consideration of this matter.
One word [ have to say with regard
to small cottage industries and wil-
lage Industries. For lark of finance,
marketing facilities =nd technical
assistance. these smal-scale industries
and village industries have not re-
ceived that adequate and practical en-
couragement they should receive.
During the Plan period, Rs. 15 crores
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were provided .for . expepditure -gn
these cottage and village industries.
But actually Rs. 1449 lakhs were spent
in 1851.52, Rs. 2973 lakhs in 1952-53
and 79 9 lakhs in 1953-54. In addition,
financial assistance to khadi and hand-
loom has been pruvided from the cess
fung expected to be Rs. 6 crores per
year, I must say in this coanection
that the hon. the Finance Minister
and the hon. the Commerce and
Industry Minister have given very
great assistance to the khadi and
handloom industries, I am afraid that
the Textile Inguiry Committee Report
which was submitted to us recently
does not give sufficient encouragerment.
It actually depresses the handloom
industry., The estimate of handlooms
in our country. according to one wver-
sion, is 2:8 million: according to an-
other, it is L:5 million. These are the
limits,. The d®pendents on these
numerous handlooms are several mil-
lion. According to one report, the
number is 15 million and according to
another, it ig 20 million. The whole
mill industry employs only about
7.50,000 people in the organised cot-
ton textiles, -about 50,000 people are
employed in power lcom units, The
mill industry produces about 4 800
miilion yards, The power looms pro-
duce about 200 million vards. Hard-
looms produce about 1400 million
yards & year.

According to the Textile Inquiry
Committee report, the employment
potential in the handloom is very
great; it is 20 times what it is in the
mill industry. If the recommendations
of the Committee are implemented; I
am afraid the handloom industry will
be ruined, They have said that im
some areas all these handlooms should
disappear and power looms should
take their place. Of course, some
automatic looms are also recommend-
ed. In this connection, I must say
that I am positively opposed to the
introduction of power looms in this
context, because while we are trying
to provide employment to as large a
number of people as possible, we
cannot afford to take up a pmcess or
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an idea by which people who are
provided with employment will be
" deprived of it and thrown out of it
in the years to come. Day before
yesterday, the Finance Miaister was
saying that in a decade about 24 mil-
lion people will be provided with
employment, But the proposal to
introduce power-looms is not a thing
which is going to help. I am mnot
against the improvement of hand.
looms; I am against ocutmoded looms
and uneconomical looms, But we
*must see that these looms are re-
placed by better looms, better type of
looms, by which the production rapa-
city will be increased, the output will
be doubled, trebled and quadrupled, I
am certainly against a process which
throws large numbers of people—lakhs
and millions of people—out of em-
ployment and creates a problem, a
terrific problem, on account of which
there may be a breakdown of the
ecomomic structure altogether.
3pM,
Now, the idea
having labour saving machines
for labour utilising machines.

I will refer to only
that is the small scale or
industries, The Ford Foundation
International Planning Team for
Small Industries recommended the
establishment of four regional insti-
tutes of technology for small indus-
tries which would act as agencies and
assist the small industries in improv-
ing their technique of production and
management etc. There is nothing
wonderful about this recommendation.
At the same time I must say that it
is a very helpful recommendation.

_Some time back, 1 put a quesiion to
the hon. Minister for Commerce and
Industry ang said that the matter of
finalising an improved charkha should
be taken up by the Government
Technological Institutes and it should
ot be left only to the All India
Spinners’ Association. In the last
exhibition a charkha was exhibited
which had four spindles and which
could produce three to four times the
yarn that can be produced in an
ordinary charkha. The yarn was also
uniform and strong, This matter

should not be for
but

ope matier,
village
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should not be left to private agencies
only and should be taken up by Gov-
ernmeat, For the last 35 years we
have been trying to improve the
charkha by which the spinner would
be able to get three ur four times
more yarn and which will put more
purchasing power in his hands, It has
not been done till now. I submit that
the stage has been reached whea
priority should be given to this pro-
blem and this must be tackleg at
once, There is a great deal of urgency
about this matter. I have no objection
even if these charkas are manufac-
tured in large factories but it should
be neat, plain and efficlent—something
like the Singer Sewing Machine and
should give an output of three to
four times. and give more purchasing
power to the spinner.

Shrimati Ia (Naba-
dwip): After hearing all the speeches
I certainly think that no ‘ism’ is going
to be of any use to us. It is national-
ism that we need,

Pandit K €. Sharmy
Distt -South): Ladyism also.

Shrimati Ila Palchoudhury:
pose so.

Our plan is certainly based on a
nationalistic spirit. I heartily con-
gratulate the makers of the Plan. It
goes without saying that it is very
good. How far the implementation has
Zone, whether it is enough or not is
a matter for consideration. 1t is quite
true that in a welfare State if we are
fo have all the amenities that we
want, the nationalisation of various
industries must be there and we must
not be frightened to go ahead with it.
An Hon. Member opposite. said the
other day that “money is muck” I
agree that money is much. It is the
amenities that money can bring that
really matters, If we are to have
better conditions. better educational
facilities, better hospitals, better hemlth
facilities, then we must have
more  money. How are we
to get it until we nationalise the
industries that make for the develop-
ment of the country? Private enter-
prise could not do this, That is one of
the things—as another hon. Member

(Meerut

I sup-
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opposite put it to the House the
other day. What have we learnt from
Russia and China? I think what we
could learn with profit is getting for-
eign aid. China bhas taken aid from
Russia and Russia took aid from
America and England during her
building period. We need oot be apre-
hensive of taking foreign assistance
on honourable terms, because, it is
quite true that ultimately it is trade
and not aig that we want. We want
free trade and even importing is not
so bad if we can get un to i
matter more than what we import, It
has been said that politicians think
of the next elections but statesmen
think of the next generation. It is on
this basis that we must build and the
Plan will undoubtedly lead us on to
.build for the future generations.

A vast field yet remains for private
enterprise, I would recommend that
the Industrial Finaace Corporation
and such like bodies—though much
fault has been found with the person-
pnel of these bodies and I am not
competent to say who should be there
and who should not be there—should
help smaller private industries more,
because private industries form a
very big sector. It has become the
fashion to have a lot of loose talk
about nationalisation of every thing
and also to hurl invectives at indus-
trialists, In the private sector, there is
mucn scope for developing empky-
ment and giving revenue to Govern-
ment, I have got train figure. If you
only look at the private sector from
the employment point of view, it will
be found that big industries like
cotion textile, jute. engineering,
metajs and minerals ang chemical and
others give a total employment for
13,94,000- workers and factories and
plantations employ another four mil-
UYon and odd workers. If all these have
an average of four or flve persons
dependent on them, then approxi-
‘mately more than 16 million people are
directly interested in the continuance
and proper functioning of private
enterprise.

22 DECEMBER 1954 Progress Report of Five 3778

Year Plan for 1953-54

In this connection, I would say that
in the Five-Year Plan more stress
might be laid on the private sector,
and that they may be helped in every
way. Improve labour conditions by
legislation. Impose your taxes where
there are bigger profits and thus in-
crease your revenues but not
to the extent so as to dis-
courage the Industrialist. He must
have a certain return for his brains,
work and risks. George Cannins—I
think—said, many years ago, “In mat-
ters of Commerce the fault of the
Dutch, is offering too little and asking
too much!” It would not be feasible to
ask too much in that sense of the in-
dustrialist because after all human na-
ture is humean nature.

Why is the industrialist or the
capitalist necessarily anti-national?
Have we not had-people who had a
certain amount of money and yet who
were nationalistic? Did not Subhash
Bose himself come from a family that
was well placed? Is not our Prime
Minister the product of a family that
had a certain amount of wealth and
is he not one of the most ardent na-
tionalists? Why should our industri.
alists be necessarily anti-national? I
have never understood it. To get the
best out of the private sector and the
public sector would mean a thorough
co-operation and co-ordination bet-
ween the two. I am sure the private
sector would not be backward in
Putting forth their efforts for nation-
building. It is the human element
that counts and nothing else does
count. There may be bad industri-
alists but I assure you there are bad
peasants as well. Now that we have got
over the difficulties of partition to a
good extent, I think, the private sec-
tor should have a little more help in
the Five-Year Plan if it were at all
possible,

In the various notes that have been
supplled to us in the Progress Report
there is a note on machine tools.
There is one point which I would like
to bring to the notice of the Planning
Section, 1f I may. We are yet import-
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ing about Rs. 1983 lakhs worth of
machine tools and there are 14 fac-
tories; which are manufacturing them.
This is an industry which goes practi-
cally hand in band with the basic
{ndustries, hence, it is Very important
and for this reason I think, it should
get more help for establishing itself.

There is another industry that
causes a lot of apprehension in the
public mind as far as we can make
out when we go round our constituen-
cies. It is the tea industry as it
stands today. It has a lot of foreign
capital in it. It is sold by foreign
agency houses and shipped by foreign
shipping. If there can be some policy
of Indianising these things, then, I
think, the Plan would find more sup-
port. This policy should be enforced
a little more.

Secondly, when Government gives
orders, surely the Government orders
should have the first priority in our
own factories and it should not be
given to companies Wwith forelgn
capital.

There are a lot of things said by the
Trade Unions. My submission is that
members of Trade Unions, must
realise where their real interest lies,
what conditions are really good for
the country and what is not |
even for the Trade Unionist himself
jabour must realise that & strong
trade union is very good but that
trade union must be practical and
{air. Honest discussion C&D get over
most things.

Regarding the publicity of the poli-
cies of Government, I think the Press
today must take a Very great part in
making this really understandable to
the public. The Press in India is
second to none it is one of the finest.
1t is vital and live, not muzzled and
dictated to, hence the Press must
enthusisstically take up the objects of
the Plan and put it in the right way
so as to create, guide and form public
opinion.

The publicity of the Plan itself can
be taken up much better by the In-
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formation and Broadcasting Ministry
than by pamphlets. Pamphlets are
read by very few. The rural parts of
India can be reached by the Broad-
casting Ministry if that money was
spent on mobile vans and various
stations that would give publicity to
the Five Year Plan.

On the refugee problem, I would
only stress this bit that Rs. 32 crores
have been granted to West Bengal. No
doubt it is a large amount of money,
but really the scheme needs vast €X-
penditure and I would recommend
that some more money be granted to
deal with this problem. It is not only
grants and loans that the refugees
need, there must be some way of
lboking after them after the rehabilita-
tion has been done. When they have
invested the money in land, surely
they must have something besides the
30.acre ceiling, because thirty acres
of land would not give them a living
in many places and they will be made
refugees again! In this connection, the
displaced person must have some
special conditions. Whenever we are
offered a Chinese or Russlan pill as &
panacea for all our ills, I am always
reminded of a story. There wa: once
nm:dmdhenidtohispaﬁentm
was very 111, “Look here, there is only
one cure I can give you and that is
that you have to swallow a whole
cocoanut.” The patient said “If 1 do
that, vaidraj, I will die.” The void said
“Well, that is just it till you die—you
can't be cured!” The Chinese or Russian
pill, taken as such, would mean death
for us! Our own policies and plans,
administered with thought and imagi-
nation will. I am convinced, see us
through.

Sardar Hokam Singh: I do not want
to minimise what has been achieved
so far by the. Planning Commission
and I do appreciate that whatever
has been done is for the good of the
country. Moreover, Shri Nanda, our
Minister of Planning, was so apologe-
tic in his defence, so docile in his
speech and so weak In his tone that
it will be sheer cruelty if we criticise
him severely.
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Pandit E. C. Sharma: Pity him or
sympathise with him.

Sardar Hukam Singh: He began
with his faults and concluded with
his achievements. That is a good
process and I appreciate it, but there
are certain difficulties which I must
bring to his notice and consideration.
The first is a complaint that I have
to make and it is this. He agrea: with
me that there has not been any im-
provement in the machinery that is
to execute the Plan. That is most
essential. You might plan anything
and you might write out volumes of
very high standards, but it depends
upon the machinery that is to execute
that Plan whether you can achieye
anytning or not. This was remarked by
my friend, the Maharaja of Bikaner,
about some officers in the service of
Rajasthan, that is, that everybody
thought that he who would not ac-
cept a bribe is a fool, and I also
endorse that there is such a feeling.
because people say:

e vet F 9 qF 7, v ammEE

There is a loot going on on every
side and one who does not participate
In it is certainly a fool, He will repent
because he does not take advantage
of the opportunity that is offered to
him. Therefore, the first thing that
the Minister ought to set his atten-
tion on will be to improve the machi-
nery so that this work can be done
more efficiently. There was a que:tion
this morning that the District Magis-
trates are left with these tasks and
they are overburdened with other res-
ponsibilities and they have not the
spare time to attend to these things,
these meetings etc. and therefore the
functions that these Advieory Boards
have to perform do suffer. I have also
a little experience of that. Perhaps
without consulting us, it was thought
advisable that Members of Parliament
and Legislatures should be associated
with these Advisory Councils, Within
these two years 1 have been called
many a time, but I could attend only
once, and when 1 went, I found that
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the District Magistrate came about an
hour and a half late. We eat and
waited, and I do not blame that man
because he might have other duties to
perform. But how could there be any
enthusiasm for the Members of Par-
liament or of State Lgislatures when
I myself, going after two years, found
that the presiding officer did not come
and there was nobody to take the
initiative to conduct the meeting.
When some of us thought that we
could transact the business in the
absence of the presiding officer, the
District Magistrate, the officers cver
there smid that that wag not possible,

Then, there is another Advisory
Committee and {romn them I have been
receiving notices for meetings. After
three or four meetings, the officer
concerned wrote to me that he would
report to the higher authorities to
reconstitute the adviiory body be-
cause the Members of Parliament and
the State Legislature were not attend-
ing at all. I just sent him a reply that
that was very good. These meetings
are fixed only a day or two before and
then the notice is sent. Sometimes
you get the notice after the date of
the meeting. Anyhow, it is not pos-
sible for us to attend the meeting at
such short notice.

Mr. Chairman: In Gurgaon and

Hissar districts the meetings are
fixed generally on particular days of
the month.

Shri U M. Trivedl (Chittor): That
is because you are there.

Sardar Hukam Singh: We do not
know on what date the meeting will
take place.

Shri R, K. Chaudburl (Gauhati):
Even during Parliament sesslon we get
notices of such meetings. (Interrup-
tion).

Sardar Hukam Singh: Anyhow, it
is not possible for us to perform any
useful functions. Therefore, I \_would
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request the hon. Minister to recon-
sider thede things, and If really they
have to do any useful service, some
revolution should be brought about
so far as this thing is concerned.

Now come to land reform. I am
only making suggestions and [ rannot
make a long speech. I am in favour
of equitable re-distribution of land
and I do not like the intermediaries to
continue, I am against the big hold-
ings of these jagirdars. There is an-
other problem as well, and it parti-
cularly exists in the Punjab—I do not
know if it exists in other States. We
are peasant proprietors and we 4
fixing the celling as well. I do&
know whether there are any A
States where this is done, but it will
do good. Anyhow, I am in favour of
giving land to landless proprietors.
There is anotlier class which i going
landless, and that is not being loocked
into. In ‘the Punjab, there is a good
number of peasants who have un-
economic holdings—having one . acre,

‘two acres or three acres—and they
depend upon agriculture. Such peas-
ants used to get their neighbours'
lands. Where the neighbour had, say,
25 acres and he kept only 12 or 15
acres for his ownaeplough and bul-
Yacks, he used to spare the remaining
10 acres for this small tenant, which
he would cultivate as a tenant, and in
that case, he can continue in agricul-
ture to maintain his family. But now
when there is the law that & man
can claim and keep to himself what-
ever he can cultivate himself, cer-
tainly that man is very jealous of the
tenant or cultivator because he
thinks that this cultivator might ap-
propriate that piece of land ana
might become the owner. Therefore,
he is shy of it and he doe: mnot give
that land even to that tiller for cultiv-
ation. The position becomes that this
man is a small holder and he has un-
economic holding. He is not allowed to
till his neighbour's land because the
other man has the fear that this man
might become the owner of that part

22 DECEMBER 1954 Progress Report of Five 3784

Year Plan for 1953-54

of the land if it is given to him for
tilling. Therefore, he is thrown out
and he does not get the land, and he
is left with one or two acres. We are
focussing our attention on the land-
less labour. That is all right and I am
also in their favour, but what about
this poor man, who wants to stick to
agriculture but is thrownm out? He
cannot leave his land and go to the
town for labour. He has to remain
there on the land and starve there,
and he cannot be given. fresh land
because he is not a landless labour.

Mr. Chairman: You want that he
must have an economic holding?

Sardar Hukam Singh: Exactly; that
should attraat the first attention of
the Planning Commission. When these
land reforms are being introduced,
those persons who have .uneconomic
holdings should have preference, even
over those who are landless, becauss
they should be retained in that job
fin;t of all and they do deserve our
sympathy.

Then there is another .industry to
which | want to draw the attention of
the hon. Minister. During the last
sessian alsp there was a one.hour de-
bate about the automobile industry.

““The Minister for Commerce and In-

dustry admitied that so far Govern-
ment had not been abled to do much
and he gave us an assurance that
perhaps, next time he came here he
might give u: certain concrete things
I now ask the Planning Minister
whéther reallv something is being
done in that direction or not.

The automobile industry is very
-81 §1 31 @snedaq ‘apqssod S® UCOE sB
quired in times of peace as well as
essential and we ought to develop it
war, We had about 12 assembling
plants. Now the production pro-
gramme has been taken over by the
Hindustan and -“the Premier Auto-
mobiles. Even their instalied capacity
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is not being utilised, because the
demand is not sufMicient. The Tariff
Commission was asked to go into the
quastion. That Commission made a
thorough enquiry and it made certain
concrete suggestions in that direction.
But what was the result? They advis-
ed that the States should adopt a go-
slow policy with regard to nationalisa-
tion of transport. In that case only
could the demand increase. But what
do he find. The States are going on
a wreckless speed without having any
definite or phased programme which
the Planning Commission has asked
them to submit. They are nationalis-
ing it. Even in the Progress Report
for 1853-54 it is put down that the
licensing policies of some of the
States are responsible for retarding
the growth of this demand. When 1
raised this question last time, I gave
some instances. The Punjab Govern-
ment has been issuing licenses from
week to week. With the Damocles
sword hanging over the head of the
operator, he is not inclined to go in
for new vehicles. The operators are
not against mnationalisation. Let it
come. By all means, we would wel-
come it. But Government should have
some policy. The Planning Commis-
sion should draw up a plan according
to which the States should proceed,
or putting it in a reverse way the
States should submit their prograomme.
to the Planning Commission for the
Planning Commission’s decision. In
that case each man may at least
known when he is to hand over his
vehicle to Government, and he will
adjust his programme in that way.

Now the policy of nationalisation
of road transport has been going on
for the last eight or ten years. Some
routes have not been acquired; but
because the licensing period is re.
newed from week to week or month
to month, no replacements have been
made and therefore the demand for
motor vehicles bas remained low,

When I raised this question last
time on the floor of the House it
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was taken notice of and in one region
Jullundur.

1 remember when the time came-
for renewal of the licenses, instead
of renewing them for a longer period,
they said: “You go on now; they will
remain valid from day to day.” Previ-
ously the validity of the licence was
from week to week; they now said
that they will be renewed from day
to day.

Mr. Chairman: How could that be
managed? How could license be taken
every day.

Sardar Hukam Singh: That is ex-
the difficulty. The authorities
the operators: You go home;
we want we will take it over;
is no question of any further
renewal. Is it possible for the auto-
moblie industry, which is s impor-
tant for our country, to be developed
under these circumstances?

When I wrote to the Planning
Commission they replied to the effect
that they had asked the Punjab Gov-
ernment to submit 8 phased pro-
gramme, and when that is received
they would take a definite decision.
There was a statement of the Pupiab
Minister that he had submittea a
phased programrhe and he was going
on with nationalisation. But 1 remem-
ber to have read somewhere that the
Planning Commission complained that
they had not received any programme.
1 do not know which of the two is
correct. Anyhow, if the Governments
want to take over the road transport,
the operators are prepared for
it, but there should be some defi-
nite programme by what stages it is
going to be taken over, so that these
citizens might not suffer, and the
whole capital that is invested in it
might not be ruined. That is also
national capital.

One thing more: that is about
Singer sewing machines, This is &
very Important industry. There are
several units in the country that have
been producing these machines and I
feel that we can be independent of
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all imports if we chalk out a definite
programme. There are about 250 units
in North India and they are producing
a good number of sewing machines.
They compare favourably with those
that are imported from abroad. Even
in Ludhiana alone, the investment in
this industry is about Rs. 28 lakhs.
About 6,000 workers are engaged in
this industry. )

The Tariff Commiasion has recently
tecommended that the protection en-
joyed by this industry should be
withdrawn. I am not opposed to it.
If it is felt by the Tarif Commis-
sion, an expert body, that it is not
necessary to continue protection to
this industry, I would not oppose it.
I am told that about 7,700 machines
are being produced; 90 per cent. of
the components are produced locally;
the remaining 10 per cent. is imported
from abroad. Japan is the main coun-
iry from which this 10 per cent. i
imported.

One fact which I wish to bring to
the notice of Government—I wish the
Commerce and Industry Minister
were here—is that the licenses for
the import of this 10 per cent. were
not given to the actual consumers.
Now there is an association of the
producers at Ludhiana. They want
that the license for the import of
these components should be given to
them. But that licen:e is not given to
the actual users, but to thousands of
other persons who are professionals in
imports, They import the parts
that are needed here and
they pass it on to the industry at
flve or six times the value, and in
some cases, I am told, ten times the
value, because these components can-
not be produced here, these manufac-
turers have to go in for them at what-
ever price they can get. That black-
marketing can only be stopped if it
is planned like this: that the actual
needs of the consumers or of those
manufacturers are ascertained and
lcence is given to them directly, or,
it should be ensured that they get
the parts that they require at reason
sble profits. But this is not happening
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and the industry is suffering. There is
danger that they might give up their
business altogether, Therefore, I re-
quest that this might also be - looked
into. The Planning Minister might see
that this dificulty is removed.

DELIMITATION COMMISSION
(AMENDMENT) BILL

Shri Barman (North Bengal-He-
served-Sck. Castes): I beg to present
the report of the Select Committee on
the Bill further to amend the Delimi-
tation Commission Act, 1952,

Mr. Chalrman: [ have to inform
the Members that copies of the Select
Committee's Report, which gre being
stencilled, will be available at about
4 pM. at the Table Office.

MOTION RE PROGRESS REPORT
OF FIVE YEAR PLAN FOR 1053-54—
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atr wrgd & s A Wi F 3t P ww
oy w7 § ot am I o= w Pedt
avg & wfz Py sy wt @gi moIw W
orr & @ mar ol d ol W ww
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fear sl ot 4 s Pw At Wt @ @
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aHaEvor @ =l avem aft e @
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g # o fiaw oo o vwo B T #
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AW T Ry F xa Pw gy I ew
T & & w5 o Wit Wt o 7 P
?ios al m oPs o3 gER
FauraEd= # ddemd € Jw & oW
atr @ &7, a @t @® Pw oanft @t wwr
dr gt & 9w & 0% It 2 am
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TWIATMARTENE @ O §H Fgd
§ w3 aftew & s & @ A o T
deat & W I gEd & 9 & T o
g wew g & 1 3w R ammn S
gt agAe a3 @ § Iw A w@oam
e § P v Petaer i, dan P oo
%7 ft T ¢, ©3 99 9 74 @ q9
dar gt & 1 o5 @S @ Teed AR
dwm @t & I o ww Agl Tae
il gEd ave dv 9 A ot W
@ ¢, 99 o g @7 57 A w1 gwd
#F 1 91 fruid o % g e o et
mFfsadom A v ¥ e wd @
sy FH gL A

¥x @ 9 At & A a9 TG @/
1 P% @vEn 9@ dee 31 WG W AR
ffidtdriael S FT A E, T8 W

22 DECEMBER 1954 Progress Report of Five 3792

Year Plan for 1953-54

wram o1 Yo & ot aw 9 ety
Prwan § @ &w @t dE wied Bw w
F AW FAR JEIOT @ SAST WA dwen

- woEr ggar & | Taw # wiw gAw Taw

@t ol mEw Taltmer 4 @ o tee
T @t too FHg vUT FT A & AW
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gaaw Year At 98 ¢ T w7
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T s & diew 4 g g bw
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da w73 & qEw Te W Ts gw @
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TE W A8 HW wI § | QT @ St S
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TRl *1 o W@ g Aied | 9w 9w
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[ sz
o ae Tew d | 9w T dEer 2
Private Sector # fed Tawer qen
eurt Taget ween & af v @ feal o,
o wir ot o o & vd & @ el B
gt 7ef *vd & Towd & @A @ A
ot @ g demdt wt fee difew @
% | g @it gnE § 99 TS 9v @ ot
A # FOET F1 ARG H g IR D I
w7 A gl TSl aAl dta @7 |qaEn
FT FW G HW A0 9% TAD AT T
7 Taer w17 1 39S Tod g7 arfvs staa
gdtgrat &

Shri Velayudhan: When 1 was
hearing the speech of the Planning
Minister 1 was trying to compare it

_with the speech made by the hun.
Prime Minister, ‘who is the Chairman
of the Planning Commission, in the
Development Council meeting that was
held in November last. During these
last five or six months we had come
acro:s a lot of speeches, commending
as well as criticising the progress of
the Plan, from the planners as well
as from outsiders. When I compar-
ed the speeches of the planners as
well as the speeche: of those who cri-
ticised the Plan, 1 coudd discover that
the bitterest critic of this Five Year
Plan was the Prime Mimister him-
self. You might have read the speech
made by the Prime Minister in the
Development Council. 1  was to
some extent amused to read it be-
cause it was a downright criticism of
the Planning Commission’s activities
and its progress.

What is the reason for this apolo-
getic appearance before the House of
the Planning Minister in  regard
t{o the activities of the Planning Com-
mission during the past three and a
half years” [ do not blame him at
all. Because 1 have felt that the
whole basis of the Five Year Plan,
the whole philosophy behind it was
ba:ed on a kind of an  imperialist
economy, based on an economy of ex-
ploitation, based practically on an
economy of extortion of the millions
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of people of this country. A plan
lke this will not satisfy the people
of India. During the last two days
we were having the discussion on
the economic policy. And  yesterday
the Prime Minister himself bluntly
said that not only the objectives but
the approach to the planning for ple-
nty for the people of India is a soci-
alistic approach. I do not know, there
was a terrible confusion, a terrible
conflict in the mind of the Treasury
Bench itself, in the mind of the party
in power itself. Otherwise thisPlan
would not have been a haphazard
development, otherwise it could not
have been minimised by the people
of this country. The Prime Minister
was saying the other day that there
is a section of people who are under- °
rating the progress of the country. I
must humbly &ay that I am proud of
the progress made by the country in.
the last seven years. Wherever we
g0 we see great national activity, un-
precedented in the history of the
world taking place in India today—
such an unprecedented and intense
national  activity not to be seen in
any country in the world, either Eurcpe
or Russia, except China. This
progress is there. But I am not
willing to give credit for this to the
Treasury Bench or to the Congress
Party which is in power. It i be-
cause of the basic factor in  which
we are placed, in which India is
placed today. That is why this
nationa! activity is now seen all over
the country. It was here that this
opportunity should have been selzed
by the Planning Commission, by the
planners by the Congress so as to
see that a target i: fixed and achiev-
ed in the swiftest and minimum time
possible,

Yesterday when the Finance Minis-
ter spoke on the economic policy he
put a target of employment in  the
country for ten years. Do you think
that the country is going to wait for
ten years for full employment? It is
impossible for a country where milli-
ons of the people are peasants, where
millions of the people are workers.
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where milliom: of the people are
suffering on a starvation basis. It is
impossible to wait for ten years for
full employment.

There is nothing lacking as res-
ources in the country; there is
nothing lacking asco-operation in the

country; there is nothing lacking as -

technicians in the country. The
Prime Minister himself when he
spoke in the Development Council
reterred to ‘his. There is something
basically wrong when we have plenty
of technicians coming that there isa
clamour and a complaint that there
is lack of technicians. He said blun-
tly that it was a ridiculous position.
If we want engineers in the country
we have got thousands of people com-
ing over. But at the same time if
we go to the Planning Minister, Shri
Nanda. or his officers, they will say:
we have no: got enough engineer:, we
have not get encugh technicians.

Therefore. the Prime Minister has
bluntiy stated that we must make
use of the available resources in the
country, whether we have got techni-
cians or half-trained men or even un-
trained men. We cannot wait for
long and allow time to pass to gear
up the machinery.

Turning to my State which I think
has been a problem State for India
during the last 15 or 16 years, [
must say that the unemployment
position in my State is most acute in
India. 1 am very grateful te the
Finance Minister as well as to the
Prime Minister for giving a lot of
attention whenever questions regard-
ing Travancore-Cochin come in.

Komarl Annle Mascarene
drum): They are not doing anything.

‘Shri Velayudhan: When 1 say I
am-grateful tn the Government, I am
not saying that I am satisfled with
what they have done, I .murt
say that the problem in my State is
tremendous., It is an import-
ant problem. It is a problem which
will have great effect and in-
fluence on the future political set-up
of India. There is great unemploy-
ment in my State. In the statistics

{Triva-
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given in the report of the Planning
Commission, it is stated that we have
made use of about 43 per cent. of the

_grant that is already given. At the

same time, there is a Budget deficit of
Rs. 2 and 2/3 croresin that State, This
iz a kind of capitalist economy which
is in force at the moment. But, I
must admit, as the Prime Minister
pointed out yesterday - that the lar-
gest investor in the country is the
peasant or the worker and that any
plan of economic development will
have to be based on the peasant or
the worker.

There is political uncertainty in
my State: an uncertainty created not
by any of us, but, I may humbly say,
by the Congress party in the State it-
self. It is said that we are in the lap
of the President’s rule. We are alsc
told that the Congress is coming into
power again through some backdoor.

Some Hon. Members: No back-
door,

shri Velayudhan: [ must say to
my friends in the Congress Benches
and Treasury Benches that the Con-
gress is a discredited body in my
State.

Shri  Achuthan
Question.

Shri Velayudban: The Congre:s
is never golng 10 De In POWeT In MY
State.

Shri A. M, Thomas: On a point of
order, Sir, I do not know what rele-
vancy this has got with regard to this
discussion.

Shri Velayudhan: It has got every
relevancy.

Mir. Chairman: There is no point
of Order.

Shri Velayudhan: I say, the Cong-
ress is a discredited body in ™y
State.  Therefore, I am not willing
to see the Congress coming into
power in the precent set up.

Shei A. M. Thomas: What is the
reason why my hon. friend wanted

(Crangannur)®
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[Shri A. M, Thomas]
to join the Congress a few months
back?

Shri Velayudbam: This allegation
is absolutely false.

Mr. Chairman: Order, order. This
is not an occasion for reciprocal ex-
changes. The hon. Member's time is
up.

Shri Valayudbhan: What my hon.
friend say is a patent lie...

Mr. Chairman: The hon. Member
is 7till going on. Why does he go on
like this. He ought to have stopped
when the Chair asked him to stop. He
ought to have sat down when the
Chair was standing and speaking. He
is an old Member of the House and
he ought to observe discipline.

Shri Velayndhan: What my hon.
friend said is absolutely false.

Mr. Chairman: Order. order. The
hon. Member's time is up.

Shri Morarka: (Ganganagar: Jhun-
{hunu): During the last two days in
the debate on the economic policy
and today in this debate on the pro-
gress of the Plan, we have been often
told that there cannot be two water-
tight divisions of the Industrial policy,
as private sector and the public sec-
tor. I do not know whether there
can be such a division or not or
whether there should be such a divi-
sion between these two sectors or not.
But I do not want that the basic in-
dustrias or the key industries, must
be reserved exclusively to the public
sector and no  private enterprise
should be allowed to operate in that
fleld. The 1948 Resclution clearly lald
down that all the new enterprises, in
the future, would be initiated and
developed by the State. And even
for the existing enterprises, it was
said that after 10 years, that is, some-
time in 1958, the policy wouid be re-
viewed and if at that time it was con-
sidered necescary, then, they may be
alsp owned by the State. This was a
deliberate decision of policy taken by
the Government in 1948.
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Sir, you know as well as the House
does that the nationalisation policy of
the Labour Government in England
sprang from a deep-szated conviction
that the basic industries and the
essential raw materials must be own-
ed and managed in the intereiis of the
whole community and not by any
particular section or by private enter-
prise in the interest of few.

Qur progress in this public sector
has been, by and large, very satis-
factory. Out of 80 crores which the
Central Government planned, we have
already invesied Rs. 50 crores in the
wvarious projects and public entor.
prises. This is an evidence of our
progra's. If we include the invest-
ment of the States also, then out of
Rs. 89 crores that was planned, we
have invested Rs. 60 crores.

In spite of this progress, I  must
say something about the management
of these public corporations. It is
gratifying to note that Government
has selected the public corporation a;
an instrument or as an institution for
owning and managing these state in.
dustries. By and large the manage-
ment of these public corporations is
satisfactory @s I said Dbefore. But,
there are a few guiding principles
which must be observed, when one
adopts public corporation as the ins.
titution of management for these
public enterprises,

The first principle is that the public
corporation should be free from de-
tailed serutiny and detailed enquiry
of the Parliament. That does not
mean that Parliament should have
nothing to do with the policy of these
corporations. But, so far as the day
to day management iz  concerned,
Parliament should not interfere.

The second guiding principle is that
the persormel of these public corpora-
tions should be free from the rigid
rules of the civil service, Here again,
this sound principle was evolved
after long experience in other coun.
tries. In commercial and Industrial
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enterprise, no  rigidity of  service

chould be allowed to come in.

The third principle is that as far as
possible these  public corporations
should be free from the profit motive.
There should be present the ‘social
service’ motive. Though 2 public
corporation is supposed to pay its way
and besself-sufficient, profit chould not
be the guiding factor.”

The fourth guiding principle is that
the finances of these corporations
should be self-contained and should
be divorced from the national Budget
of the country.

Then, Sir, 1 want to make a  few
suggestions regarding these corpora-
tions. The first is that so far as the
head of the executive or managing
director of this corporation is cob-
cerned. there should be some securily
of tenure of service. I do not know,
but I believe that in one corporation
alone, the Sindhri Fertiliser factory,
in a period of less than three years.
we had six managing directors. On
an average it gives a life of less than
six months io a managing director.
Not a very long period either for
them ‘o show results or for u: to
expect any results.

The Minister of Finance (Shri C. D.
Deshmukh:): The Industrial cadre.

Shri Morarka: The Finance Minis-
ter says Industrial cadre. Unfortu-
nately, we have not yet built one. I
do hope that the Government's atter-

tion will be directed to this and we
would very soon have an industrial
cadre.

My second suggestion is that since
most of these corporations are in a
monopolistic position, and since these
public monopolies can be as danger-
ous as any private monopolies, I wish
that in each corporation we must
have a consumers’ committee which
will safeguard the interests of con-

swners.

Thirdly, since in these public eorpo-
rations we do not have parliamentary
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scrutiny or the shareholders to
watch their interests and put ques-
tions in general meetings there must
be an Audit Commission appointed at
intervals of five or seven years.
is done in England. These Audit
Commissions must report to the Gov-
ernment, to the Minister concerned,
and also to Parliament about the
achievements of the various Corpor-
ations. They also make recommen-
dations for improvement, if any.

Another suggesiion is that the cor-
porations should take more and more
co-operation from businessmen ana
public men. So far we have found
that the management of these cor-
porations has been left to the civil
servants. The management of these
corporations requires something more
than the mere ability to collect reve-
nue or to maintain law and order.

4 PM.

you require some sort of imagi-
nation, some sort of power 10 take
decisions, and wider experience of
managerial ability. There is ne
doubt that in this country we have
got business enterprise, we have got
persons of public standing who can
contribute to these requirements
greatly. The civil servants are very
capable and no doubt they are
eminently suitable for administrative
purposes, but it is yet to be seen how
far they would meet the demands for
economic development, In this connec-
tion, 1 would only quote what  Mr.
Durbin, an ex-member of the British
Cabinet said once about these civil
servants. He said:

“They are intelligent, charming
and conscientious men; but they
are not men of imagination or
action. They are slow, cautios
and obstructive. They are shr.
ewd but not wise, dependable but
‘not creative. They are too often
cynical rather than realistic.”

I am anxious to make this sugges-
tion because it is on the success 0T
the failure of these enterprises that
the case for future nationalisation,
for future socialisation of the other
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mean: of production would depend.
If we fail in these corporations. then
the case for nationalising other indus-
tries would also be prejudiced. It is
therefore imperative that we take all
steps and reasonable care to ensure
that our public enterprises do not
show lesser degree of success than the
enterprises in the private sector.

Coming to the private sector, I
must say that though the progress in
this sector is not unsatisfactory or
less :atisfactory than the  public
sector, yet, there was apparent dis-
‘satisfaction in the minds of the pub-
lic, and Government was also not
very happy about its development.
‘S0 a committee, under the chairman-
ship of Shri A. D. Shroff, was
appointed to find out the reasons for
the slow progress in the private sec-
tor. After a detailed enquiry, the
committee came to certain conclusions
and diagnosed certain reasons for this
slow progress.

The first reason that Committee
gave was that the socio-economic cli-
mate of the country is such that the
people are discouraging private enter-
prise. They are deprecating the profit
motive and they have developed a
eort of prejudice against private
enterprise. This reason is more psy-
chological than real, and I do not
know what concrete steps can be taken
to overcome this.

The second reason was,
to the Committee, the threat of
"nationalisation. The Committee says
that even though our Plan has accept-
ed the private sector and assigned a
definite role to this sector, yet the
people in the country seem to tolerate
this sector rather than accept it as a
means of development. Here again, I
have got one suggestion to make, and
that is, the Government should ex-
amine whether it would not be pos-
sible for them to give the same
guarantees o some of the concerns

.~ wwhich require big investments and
‘" “gake longer time to fructify, guaran-
tees similar to those given to the oil
refineries. The oil refineries, as you
know, are mostly alien concerns, and

according
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if similar guarantees are given to the
Indian nationals, I do not think any-
thing would be lost.

Another reason given by the Shroff
Committee for the slow progress was
that the labour policy of the Govern-
ment was creating a lot of hinder-
ances. It was the considered opinion
of the Shroff Committee that the Gov-
ernment had recently passed so many
labour legislations that the cumula-
tive effect of all those was to slow
down or curb the incentive to invest
in the private sector. There is no
doubt that we are pledged to the
policy of social justice, but we also
agree that our ability to do social
justice has to be equated to the eco-
nomic development of our country. It
is no use equating that to the high
philosophy  of ~ social  justice of
advanced countries and at the same
time carry on our production with
inefficient and old methods. If we
want to have the full standards for
labour, if we want to have ideal con-
ditions for labour, then our means of
production also should be ideal.

Finally, I will say only one thing;

‘that so far Government has given a

lot of attention to public interest.
They have exercised control over

industry, they have regulated the
means of production in the public
interest. But Government has com-

pletely ignored the other aspect, equ-
ally important, and that is the eco-
nomic efficiency of the enterprise.
Government should keep two things
in mind when they exercise control
over or regulate any enterprise, viz.,
the public interest and the economic
efficiency. How would public interest
be served and how long would it be
served if there i no economic effi-
ciency and as a result the concern
ultimately has to go out of produc-
tion? The public interest would then
be in greater jeopardy than what it
would be otherwise.

Mr. Chairman: Shri Meghnad Saha.
I would request him to be rather
brief because many Members are
anxious to speak.

Shri Meghnad Saha: Yesterday
there was some talk about the
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achievements of our Planning Com-
mission. 1 was told that my figures
were not correct. I want to correct
that idea.

What I said was this, that Mr. G.
L. Mehta in a speech in New York
had claimed that as a result of the
Five Year Plan, our national income
had gone up by 13 to 14 per cent. I
said that it is a very bad way of
advertising the achievements of the
Plan, because the real index is the
increase in the per capita income.
have got these figures from the Sta-
tistical Institute, Calcuta. The figures
are: 248.6 in 1949-50; 246 next year;
2517 next year; and this vear, i.e.,
1953-54, it is 261.2. Se, if you calcu-
late, apply a little mathematics, it
comes to a five per cent increase in
the per capita income in the course
of four years. Therefore, there has
een practically not any increment in
the per capite income—only one pexX
cent per year; and therefore, to reach
the doubling of the national income,
which Russia did in ten years, we
shall require about 60 to T0 years.
This has been my contention, that the
whole Plan, the First Five Year Plan
js not a Plan at all, it is a muddle.

Hon. Members: What is it?

Shri Meghnad Saha: Muddle, It is
pot a Planning Commission, it is a
Muddling Commission. The Plan has
been a miserable failure.

Now, even these figures are subject
to a certain amount of suspicion. In

the last year., the average per capita’

jncome was Rs. 251.7, and this year it
has shown a huge increase to Rs.
- 961.2. So, 1 looked into this fact, and
1 find from the report of the Plan-
ning Commission which has been
given to us that almost the whole
increment has been in agriculture, if
their flgures are to be believed. On
page 3 it is claimed that our agricul-
tural production has gone up by 18
per cent since 1950-51. Since our pro-
duction in that year in agriculture
was Rs. 4,500 crores, 18 per cent of
it comes to Rs. 810 crores. Mind that
all these figures are calculated in the
gtandard rupee of 1949-50. It s
clatmed that we have got a 13 per
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cent increase in the aggregate nat-
jonal income. Even accepting this
figure, suspicious as it is, the total
amount of increase in the national
income comes to Rs. 1,100 crores. If
you take out from that Rs. 800 crores,
only Rs. 300 crores remain, 1o be
atiributed to industries and other
causes to which I have drawn atten-
tion on page 14 of my Rethinking our
Future, which the hon. Finance Min-
ister and the hon. Prime Minister
must have got, for I sent them com-
plimentary copies. Our total indus-
trial production was worth about Rs.
1,500 crores, and if we ascribe about
half of these Rs. 300 crores, to indus-
tries it comes to Rs. 150 crores. So
the industrial production could not
have gone up by more than ten to
twelve per cent. The claim of 40 or 30
per cent is absolutely incorrect. And
that was the point which I made out,
and on which the Prime Minister got
wild. 1 had never compared my
figures with 1946 figures as stated by
the Prime Minister. I had started
from the year 1949-50. I think I have
explained the position taken by me
vesterday, and if the hon. Prime
Minister, instead of relying on hear-
say, had before him the Parliamen-
tary Debates, he would not have com-
mitted the blunder which he had done.

Even this increase in agricultural
production is not ascribed, ~even b}
the Planning Commission, in the
Report that we have got here, to their
efforts. They say that much of it is due
to successive good monsoons, Supposing
in the next two years, we have
got bad monsoons, then, - I
think, the per capita income will
come down from Rs. 261 to Rs. 258
or Rs. 256, and we would be exactly
where we had been in the beginning
of the Plan. So, the large claims that
are being made on behalf of the Plan
are absolutely groundless. I am sorrs
to say all that, and I shall expand it
later.

We have been given very rosy pic-
tures of the plans which are going to
come in the next five years. The
Indian Statistical Institute, under
Professor Mahalanobis, has engaged a
very large pumber of great foreigm
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experts to make the second Five Year
Plan, of which we expect to hear
from the hon. Finance Minister. I had
gone to the Statistical Institute, and
I had talks with all these experts and
I had asked them to read my Rethink-
ing our Future. They have read it,
and they have told me: “what you
have said is absolutely correct, we do
not differ from you.” But our friends
here on the Government Benches
seem to think that unless, a state-
ment comes from a European there is
no truth in it, and that we Indians
are incapable of saying the truth.
May I ask the hon. Finance Minister
to ask Dr. Rubinstein, Dr. Bettelheim
and other three really great experts,
who have come here, their opinion on
my Rethinking our Future, which has
been given to him as a complimentary
copy, as also to the Planning Com-
mission as well as others, and ascer-
tain whether I have stated the correct
view on Planning or not.

We have been told that they are
making a very good plan. I have seen
some of these plans, when 1 was
there. They are indeed making a very
good plan; they are making a very
detailed plan. But I am putting a per-
tinent question to our Government
members, which I shall illustrate by
means of an example. A very great
painter who was asked to make a
very good painting made it and gave
it to his master. The master said, well,
we have got a very good painting,
but for its appraisal 1 shall send it
to my private friends and other
experts. He sent the painting to his
other friends, the private experts,
and asked them, would you kindly
put a black dot wherever you think
this painting is not good. By the
time the painting came back to the
master, everything was a mass of
black ink. It is a very good plan that
has been made by the Statistical
Institute; I have no doubt about that
and our thanks are due to Prof.
Mahalanobis and his coworkers. But
it will go to many of the friends of
the Government for opinion; it will
go to all our industrial friends,—I
would not name them by families—
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the Kungs, the Soongs, the Lis and
Chiangs of India, and all of them will
be asked to put a black dot on it, and
other friends also will put a black dot
on it, I am sure when it will come
back, you will find nothing but a mass
of black ink remaining there,

The planning which we had made
in the old National Planning Com-
mittee, and which I have reviewed
in my Rethinking our Future, was
quite good. There was nothing wrong
in it. It was not detailed. We are now
making a detailed plan, and I hope
that when this plan is ready, the
Government may see its way to give
effect to it.

We have heard something about
the formation . of finance from the
mouth of our Finance Minister. It is
good that he is thinking of raising
investment finance to ten per cent of
our national income. I have said so a
year ago, that unless you increase
your investment from the present
figure of five per cent to ten or
twelve per cent, we shall not subs-
tantially increase our national per
capita income. The question which
comes after that is very important.
It is not only a question of making
investments. We may make ten per
cent investment, but that investment
must be properly done, it must be in
spheres which will give a return. I
find no indicatidn in the plan, as to
how that will be done. In the plan,
we find that a large amount of money
is being diverted to sectors which are
very unprofitable, the community
projects, and so on, which do not give
a return but have advertising and
vote catching value for the Congress.
The only sector which can give you
a good return, and of which the
country is in great need, is the indus-
trial sector. The raw materials in this
country are there on the ground, and
we have to pick them up and trans-
form them into industrial goods, iron
and steel, soda ash, chemicals and so
on.
We find that since 1947, nobody has
given an iota of thought as to how
the proper investment has to be made
in the industries. The much-lauded
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1948 policy, of which we are hearing
so much from the Government
Benches, does not come from their
head. 1 know it—I had been contact-
ing the Indlan Government for a long
time—it was the late Sir Ardeshir
Dalal who was Minister of Planning,
who had prepared that Plan in 1946.
And that Plan has been taken over
by this Government, and nobody in
this Covernment has given an iota of
further thought to it. The Ministry of
Planning was somehow — 1 do
not know why — for some dark
reasons, abolished in 1946 when
this Government came into power; we
had two years of economic confusion
from 1946 to 1948.

Shri S. S. More: What else today?

Shri Algu Rai Shastri (Azamgarh
Distt—East cum Ballia Distt.—West):
Much improvement.

Shri Meghnad Saha:  After 1948
the industrial policy which was
stated by Sir Ardeshir Dalal was put
before us by the Congress Govern-
ment, and they are taking very great
glory for it, just as they are taking
all the credit for the river valley pro-
jects, the plans for increase of power,
for the Sindri Fertiliser Factory and
other things. May I_say, as one who
has been connected with the Govern-
ment of India in the pre-Indepen-
dence days as member in several
committees, that this Government do
not deserve any credit for any of the
constructive works that had been
started? As regards the Sindri Ferti-
liser Factory, I might claim that 1 was
responsible for bringing that point of
view before the country in 1943.

Shri Algu Rai Shastri: Thank you.

Shri Meghnad Saba: There was a
great famine in Bengal then, and I
sponsored an article in the Science
and Culture about it, and I was told
that I would be put in jail. 1 had said,
why this dearth of food, it is because
we have no fertilisers jn this country
and Lord Linlithgow, the Viceroy,
was against the use of artificial ferti-
lisers. This article came before the
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Viceroy’s Cabinet, and Sir Rama-
swami Mudaliar took it up, and
appointed a committee consisting of
Sir James Pitkeathly and two other
Indians. They made all the plans, but
when the plans were ready, these.
came before the Congress Govern-
ment. But there was an apprehension
that the whole plan was going to be
wrecked, because a very great Cong-
ressman said, we have got plenty o
cow-dung in this country, and there-.
fore, no artificial fertilisers are neces-
sary. Anyhow, the cow-dung theory
did not find favour because the late
lamented Dr. Syama Prasad
Mookerjee was there. He said, the
plan is there, some work has been
done on it, I must see that it is work-
ed up to a finish. That is the whole
story of the *Sindri fertiliser plant,
for which the present Congress Gov-
emment is taking credit. The same
thing holds good about the Damodar
Valley project, about the Bhakra-
Nangal project and other projects for
which the Congress Government are
taking all the credit. The credit for
all these river valley. projects—if it is.
to be given to anybody—should be
given to Dr. Ambedkar.

An Hom. Member: Or to the British-
ers.

Shri Meghnad Szha: He was a
member of the Viceroy’s Council. He
saw the whole thing through and laid
the foundation for it. All that this
Government have done is to mise
manage affairs.

Shri Algu Rai Shastri: Was he then
in Government or not?

Shri Meghnad Saha:
time.

Yes, at that

Shri S. S. More: Not of yours.

Shri Meghnad Saba: He was Minis-
ter of Fuel and Power in the Vice-
roy's Cabinet.

1 wish to explode the myth that
the Congress has been responsible for
anything constructive which has been
done in this country, except to waste
money on community projects and on.
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(Shri Meghrad Saha]

tmany other themes. If you have to
industrialise this coumtry, you must
give your brain a racking, which you
‘have not done so far. Nobody in the
.Government has gone deep into this
matter of industrialisation of the
.country. You have to follow what the
.Chinese have done. They are very
‘keen on industrialisation. Formerly,
they followed the Chiang-Kai-shek
pattern, and Chiang-Kai-shek
brought the country to disasters. Now,
out of 36 Ministers, 12 are in charge
of industralisation. Here we have got
.only half-Ministers and quarter-Min-
isters for industrialisation. In China,
there are 36 Ministers; of these, 12
are for industries. We have got here
one Minister for industry and com-
merce combined; so industry is only
half a Ministry. Now, if you want to
industrialise the country properly,
you must do it seriously....

Shri Algn Rai Shastri: More Min-
(istries?

Shri Meghnad Saha: There should
be five or six Ministers for industry
and every Minister must give his
whole time to the Ministry, not doing
industry and commerce and every-
" thing else simultaneously.

So, if we have to do planning for
_the country, we must think very
_radically and 1 think my Rethinking

our future, which everybedy there has
got, will provide a very safe guide.

ft w oo SrumEn (I e
ot P #F g awh arhis Aitw @
gEea A Tew W T

Mr, Chairman: At this stage, I may
announce that the Delimitation Com-
" mission (Amendment) Bill will be
taken up after this motion is con-
cluded tomorrow.

ot to gwo e ; T oft v W
wd & twd ag wedA ¢ P gEd @
i e Aite Tawww @ 8 1 9 T
& wamrn o ¥, At 8w R
?ﬁiﬂ'ﬂ,ﬂ'ﬁiﬁﬁﬂﬁﬂ@mﬁm
$tpww gt TeE A awd v @
gereq & g twewy @ Pofr few
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¥tz oo W7 o= wiytee  @tewet
wlomgai o Twd @i § afy gwe
e Aife 7 amw F @ ¥ AT T
A mHrd g s g
st | taw anfs  fife € vmoEw
a@d & @ Taw @ R W ol w94 &
gad Tgw g w1 aw ag § Tw g
dfrsgz @ rwm ohesir = # e
@ amw y= d§ AT W\ TN dvE
TT & T T & w9 T9 @ W
amr ¥ Thesin T 39 A A= § awsr
wm a: a=? d a=st aleen o amew
g It & "

wigde @9z ¥ UAiEs dae ¥ gy
& gwd Fe] wiw fram P afh afen
7z gw4 aq fear 5 =A@ 8 e
wHz d9 ®, &H § @ qaies dece
& QU o W | arteR 4@ S e @t
Px gw oxfas da w= uwmw ¥ 0
TEET TN AT § 1% qAiws @9 @
gW g AT Fvd & T IEE piwwor
wortafer & | ST AR I ASTHTF
qr wiye AreTEH, WS TiEwr w
vt wge fga e § ww fw v
drze o e witew g ¥ iy
=ara 7 T af o9t At saTr weer T
wrar # 1 wrrde @ & TN AW @7 B
72 toor arn PE A wWE oawr A
Te: w41 wvd & gwwt @@ gm
# ) @z qalas dwer & W 92 N
vt ¢ t¥ a3 awmw it & gt
T T AAN TEES aie enhiw At
# oy UF AR I AHNT T T,
7 g w¢m, Tawd o aiv deew
wvd aw ¥, @il F T eEEr @ AW
Tort e ¥ TR Teat @ ovem feehdt
W A T3 | O gEW qates dye o oft
72 Tiewr 787 anar A mafes dwer
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7 taeh geeie & o oft v wwe §
TAF F T A CPedz, WEEE
s AW oAET wT @ gHW SE W
ATEE B AW | G TH AW ;A
f=x qctas g 3 o= oft g &
HEde 4¥ AW W IET EB TR w5
& | 7AW = o% ave w1 gAwnean et
STy &, 7 e £ ) T amed &
P g SAF W, TadHe  TW FA A
w, g FTET @t e agt ot & At
reted g a1 e @t &, giatwdfew
d # ot gud o T @ A TR E
wg g8 migde duew aat & a4t € 1 onft
ow ot e gF, arat off gt a@ &
mdtr gF ol o ff W AW ® o=
&% t= o o gefaaw $a 91 3679
# | dd aht # FEeT § W g InEwt
Ft Tar w0 endt @ gwd et
it FAtea gt 2 ot o weme watEa
e g § AR Wgde @R ¥ weoged
d g & o @ qeng ot o & 1 EE
wff 3w e @ weR AYTAA IR A
ity T | o wEEe dF &
shoged oy beeww A 79 @ waeEt
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™ o g & e, grieaw suaw
% ¥ FW ACA EHAEA & 1 &W
T4 T¢ T o e & @it ag
fagw T & ™% row wa gighee
e = ¥ T T a9 w1 am I

EAW WUt H9 @t 7 wEr wr Tw arten
A @ wrde gt & A W agd ¥t

FrEaTsT @ FHewE Rl &,
T2 W®H 3 diaetes  swemd g
matas w7 F + 98 NF am
# dfew o A oF I mwER Wt
yamat & ywe T rew & oo
8 avd ® awm & &g
Lt @ o wp awd @ Ty av
T Agt @ § 1ol g g R
Aimrer 4 el w@fiw F T O gE
T #t Trale® @ aidwer Trar ol mrde

whewm ¢ ot 7w www o gEd ww
¢ Podr v € e @ = w3 Pewre
Tl 1 TH B AR A gy &t
g #1 F=rEw & 1 7 g9 € T 2w
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[ o oo Prareienl

% Ta7 & 45T gn &vd, T T
T & Patar & d ® o g A
T awd, dtew TR wEAW w9 AL
# | oTe T @HT %o, ¥k HET WEIAT @ FT
st &vd ), b @t gw aw &
yerive & T TR A §, 91 T T
gige o g o treft gEdt wm, otz @@
7 & %8 ¢ s gt owen ¢F ¥
ad g ww gEied qF qUE w8, °@
3t den & 9 & we 7 Pw oW g Ted
T3 AG 2 4w gEiAd G Ty GG
7% g @ At qF & qw &
ated |, & ag diw aw A swR & A
7e gatd @ @ € Ow g dwer
Ity ohers dwer & g % TS € 1%
5t e g Tatem aw § I WEN
wrErd sg e A A & A
e wr @ @ s Pabiw ¥ 9w
7 = w4 A TN AW R &%
areTh ga ot & 7€ A | 7w S E
tx tetdm wr @heE TW AW A¢ T
o & dte to ot 9w @ €
fer a7 @ee Aty & IH B RARE
F = v @ Tad & T A8 FEA
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I
W T & aivd I9 &
ag @t &7 T AgT e €1 Tew
st ® 060 wUgr WA Twwer & T
AW goo FHG R ET H A Aft & AIEA

aman & ot TF oo FYA O FAIE
at 79 27w 3 #¢ A 97 € Tew @
# qg oww § f wew W § ¢ o A
o A% ¥ 7w 3 % e b
fwym F¢ AT ¥ wd AW IE W
7 gwd & | a9 v dgEn @ Ted.
T AlETwT & Tad aiT @ gy I
a8t dor T @we & Afq ahn &1 o e
¥ 7 7 oft S Al T wwd & ) gEted
# wrar € Pw ogw o At = e
@ g =t gt mrw & 9 g aEnt A
g &, Sw @ veT e AR A

yrerEEH= F AW A ¥w FEd §
P g g3 4t @ wwen, dfew om AW
T gafl ave @ e PE R
wr dy & 7w fEH Tv o e
® g wiE ol dwr Al € o
7 atar gt 1w o amelt e At
fimepragEam A {1 am w
wp 7 mp am & aft o 7% twn ¢ at

11%
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aritateet ¢ | Pew g § P g T
£ o #1 ag & Pe O =W v |
# 37 @ &t o i & gw od awh
we d gwE T 9% | 9§ A g
aten T ap ard ot ol @ ot 7 59

i gmrm € Ts ot ST =1 o
o ¢ Twgw oW afid f wid It we
s F7 T ot amgeht g9 # o T

3
%
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1
.3
iy
1%
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Pandit S. C. Mishra: It was only
yesterday that the Lion of India roared
in this hall. Not only did it roar but,
if I may be permitted to say so, it
lashed its tail furiously and we were
told at our own peril to beware lest
we minimise the efforts of the Indian

“beople. Sir, evidently, the meaning
was that whatever is being done by
Panditji or his associates is the dolng
of the Indian people. I won't have
much quarrel on that point. But
then, this morning, I saw another re-
port in the papers. There was a bye-
elction, right in Allahabad and the
results that were announced showed
that the votes for the wicked people,
the PSP were 30,000 and only 17,000
for the Congress. I have no quarrel.
T only say that it came from Allahabad
and right on the wake of what had
been roared in this hall. I only say
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now that the lionine wvoice and the
voice of the people do not seem to be
identical, (Interruption). Do they? If
you really want to interrupt me please
be clear so that I may reply some-
thing. ’

That is what 1 am saying. I do
not say that you will not be ruling In-
dia for another 70 years. You may be.
This one bye-election or that does not
show anything. But, surely, to say
that anybody who differs on this
point or that will be declared a traitor
is too much. Good God! What is
this?

Recently there had been some
Gurudwara elections in Punjab in the
northern part of India. Except two
or three people, two or three Congress
nominees who came by some arrange-
ment, not one who had been labelled
with the Congress label or associated
with the Congress could enter, out of
89. We know what is happening in
the south. We have seen now what
is happening even in the heart of
India. Therefore, I say, there are two
sides to every picture. Oone side is
that on which our Kautilya and cur
Burrah Mihir are posing. They are
trying to show by statistics that every-
thing is O.K., and progressive. What
is the other side? I may be an inte-
rested party, these friends may be in-
terested parties our interest may be in
decrying you. But what is it that the
people are saying? Goto the people. On
the first or second of this month, I do
not exactly remember the date, pro-
bably it was on the third, I was again
at Allahabad junction somehow. In
the morning when I got up from the
train there was one set of people cry-
ing, ‘Private enterprise not to be
nationalised” and then immediately
after what happened? The next cry
was ‘Complete socialism the goal of
India.’ ¥ said, what is this. Then I
had to buy both sets of papers to find
out what the matter was. I wanted
to know which of them was right and
which was wrong. I found both of
them had been said in one voice by our
leader, by your leader. All over India
the feeling is this. I declare it before
our Planning Minister and our Finance
Minister. You rightly say that nothing
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{Pandit S, C. Mishra]
will be nationalised. I say socialism
is the goal of your economic policy.
According to your own version, take
out from it the nationalisation of pri-
vate property or private means of prp-
duction. Then, let my hon. friends
just consider what remains of their
socialism.

Dr, Meghnad Saha irritates you very
much. I am sorry it is a poor
Gandhian method (Interruption). You
can trample upon arguments, you can
trample upon the logic of the argu-
ments that we advance but to trample
upon the name or the body or soul of a
man who advances logic, I would only
say, is not very high Gandhian
method. He said that ingenious
methods and institutions have been
developed in this country to take out
public money and put it into private
hands. Is that wrong? Is that a
mistake? [ say that you are not na-
tionalising private money and private
resources, and you are not nationalis-
ing private means of production. You
can reply before the public and the
whole world. All sorts of public
money are being taken out and put
into private hands, What are these
corporations? There are so many of
them. At a certain stage in Europe,
there were little principalities and the
whole map of mid-Europe was dotted
by principalities. = Our Cabinet and
our Ministers here are creating small
principalities which they wish to re-
main outside the direct control even
of Parliament and to be private prin-
cipalities. I say this is a queer method
of bringing socialism—not mnationalis-
ing anything and going on taxing and
taxing the poor people, and whatever
comes out of that, again sending 1o
asugment private coffzrs, Therefore, it
is a2 very queer short of socialism that
you are bringing into this country.

One word about the capitalists,
They are your friends, but go and
ask them. You had given an assu-
rance that for ten years nothing will
be nationalised, but they do not feel
secure. Evervwhere and outside
India what do they say about th‘e
pecple of India from the great capi-
talist to the smallest private culti-
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vator? Their feeling is that nothing
shall be nationalised and yet nothing
is secure, The position in India is
that nobody, not even the agricul-
turist nor the capitalist, is secure,
and nobody knows which is the way
to proceed. If Pandit Nehru has
done anything at all, 1 say he has done
one thing and that is that he
has completely blotted out private
initiative, and this is where your Gov-
ernment has succeaded in doing some-
thing. At this moment, be he the
highest or be he the lowest, he cannot
take any initiative for progress in any
direction. If you think that the
Bataidars are your friends, come with
me | will take you round and you
will see for yourself what they feel.
You say that you will give them some
right. They do nct get the right, and
in the hope of getting some  right,
they are trampled under foot,

Dr. Suresh Chandra: How haz the
food production gone up?

Pandit S. C. Mishra: [ think it was
only one week earlier that the news-
papers brought out that in Assam the
agriculturists are refusing to harvest
their standing paddy crop unless the
Government comes out and gives
them a guarantee of some minimum
prices. Perhaps my namesake might
have come across it.

Dr. Ram Subhag Singh: Your name-
sake!

Pandit S, C, Mishra;
my namesake. I have a very high
esteem for my friend, the Finance
Minister, but it will be & very harsh
thing to say to my esteemed friend
that if he is not the enemy of the
peasant class, he is very nearly so.
All these three years, jthe argicul-
tural prices have gone down and
down and the prices of other commodi-
ties have gone up and  up—because
of the duty. prices cf shoes and all
other things, except what the peasant
produces, have increased. It is not 15
or 20 per cent. fall, but it is 100 per-
cent fall as everybody knows. For
example paddy, which was selling ot
abou! Rs. 16 per maund is selling at
nearly Rs. 8 per maund, and ene

Yes. He is
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great friend will not raise his finger
c¢n behalf of the peasant. Let them
be crushed. Therefore, I make one
request. I do not say that you are
doing npothing, 1 dig mot thunk
that you were such weak people that
unless praise came from us ycu will
wither away. I thought you  were
a bit strong. If you do  something.
posterity will come and thank you.
Here you come and invite criticism
and you should be manly people to
hear criticism, to welcome criticism
and to correct yourselves if there be
any truth in it. I do not say ¥ycu
are not doing great things, but 1
say that the valley projects that you
have taken up could have been done
in three years by Wavel

I do not minirnise your works; you
are doing many things. But you
should nct be satisfied with that, but
vou must attempt more and correct
your picture from both sides. Donot
think you are infallible people and
that whatever you do is  correct,
Examine from the other angle also.

!ﬂ@nﬁnﬂzmmﬁm
& whade @ o AgW 79 w3 A @ ol
¥ 397 geew F P aF AEEES A
grr & Bw oo oft et Trem @wt w0
whe wgy www @ T oW ogw A AR
73 b &t @ v ot v oA IR
a ateet @7 W 7 Pya ad ot o A
o T o off gene fed o

Mr. Chairman: Somebody hed to be
cailed last.

f oHo THo I :
comnplaining about it.
amfefs ower & 1 19 IH &S
:Fh'aﬁa;anaiﬁaﬂ'!ﬁ?awhﬁ!i‘m
aitT g 33 wtE @ wEed § &t
whades T omA e Tl § 9AS 9
& 8 e e 9w © iw fed &
i W TU A & AAER G B AU
T ¥ it gEd traed & v R
qirad aet g & o aE ww o
qEa & | §¥ @ 1 awwd gE rE
awe o ¢ 7% W 2 AW @ B @A

1 am not
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T FHY Al &, gEied A 9w i
=t Wt slger vx & Peww w oy
T F W g 1 @ wEm www © e
T Fa iy 4, gleer @R F o

¥eg
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T &t gl 1 e A wed & P oA A
stalgifer  wegets 3t e & w3
a7g gt mh & dbwa gw i @ 7 9
T oamd § Ts ogan 3T 31 o
WHE ¥ gW Y4 W A magelw A
Fore oot e & 1 & wern € P T
wtamdtey  wloedw I gTEw @Enw
w2t & | AP I TR e A |
=i & wredl g g a1 it & e
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ard @i gf, IRid gw aT'ew = o 4
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Mr. Chairman: 1 want to make an

announcement. There is & slight change
in the programme., The Delimitation
Commission (Amendment) Bill will
be taken up tomorrow just after the
Question Hour, so that after its being
passed it may be sent to the other
House.

——
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MESSAGE FROM THE RAJYA
SABHA

Secretary: Sir, I have to reportthe
following message received from the
Secretary of the Rajya Sabha:

“In accordance with the provie
slons of sub-rule (6) of rule 163
of the Rules of Procedure and
Conduct of Business in the BRajya
Sabha, 1 am directed to return
herewith the Appropriation (No.
4) Bill, 1854, which was passed
by the Lok Sabha at its sitting
held on the 17th December, 1954,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill".

The Lok Sabha then, adjourned till
Eleven of the Clock on Thursday, the
23rd December, 1954,



